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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

987
PARLIAMENT OF INDIA

Thursday, 30th August, 1951

The House met at Half Past Eight of
the Clock.

[MR. DePUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
ARREARS or Tax

¢637. Shri Sidhva: Will the Minister
of Finance be pleased to refer to the
reply given to my unstarred question
No. 356 asked on the 30th May, 1951
and state:

(a) whether any steps have been
taken to recover the tax arrears which
stood at Rs. 152:32 crores on the 1lst
April, 1951;

(b) whether the amount of Rs. 5-83
crores due from persons, who have left
India, is likely to be recovered;

(c) if so, what steps have been taken
i connection;

(d) whether the amount of Rs. 2:31
crores due from companies under
Yquidation is likely to be recovered,
why this amount was not recovered and
how old is this amount due from
companies under liquidation;

(e) what is the ‘progress of reco-
very of Rs. 41:73 crores covered by
certificate proceedings and Rs. 11-72
arores pending disposal of appeal and
how many appeals since the answer

ven on the 30th May, 1951 have been

posed of; and

(f) whether the proposals of Gov-
ernment for clearing arrears of
assessment work, recovery of out-
standing tax and other measures for
recovery of arrears have been
materialised and if so, with what

results?

The Minister of State for Finamce
(Shri Tyagi): (a) Yes Sir. Al
possible steps are being taken to
recover this tax. Apart from #the
usual steps, a special drive has been

launched with effect from the 1st
232 PSD
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June, 1951 10 collect the realisable
arrears.

(b) A small amount of about Rs. 3
lakhs has been recovered so far. The
bulk of this amount is due from per-
sons who have left for Pakistan and it
is dnubtfu] whether the whole or even
a considerable part of this amount
will be recovered.

(c) Recovery Certificates have been
issued in almost all the cases to the
Collectors concerned including Collec-
tors in Pakistan under sectiong 46(2)
and 46(8) of the Indian Income-tax
Act. Where the property is vested in
the Custodian of Evacuee Property,
the Custedian has been asked to assist
in the recovery.

(d) Out of the amount of Rs. 2:81
crores, a sum of Rs. 4 lakhs only has
since been recovered and of the
balance a sum of Rs. 24 lakhs can be
reasonably expected to be recovered.
The reason for the non-recovery so
far of the outstanding amount is that
the liquidation proceedings are more
often than not a long-drawn-out affair.
A major portion of the outstanding tax
relates to the assessment years 1948-49
onwards and recovery certificates have
been issued in practically all the cases.

(e) A sum of Rs. 81 lakhs hag so
far been realised out of the amount of
Rs. 4173 crores covered by Certificate
proceedings.

As regards Rs. 11:72 crores pending
disposal of appeal, this amount now
stands reduced to Rs. 11-62 crores, as
a result of appellate decicions. Only
a small portion of this sum has so
far been collected after the appellate
decisions.

The number of appecals (relating to
the arrears of 11:72 crores) singe dis-
posed of is 1633.

(f) Yes Sir. The proposals have
actually been put Into practice and
the results are encouraging.

Shri Sidhva: Sir, arising out of
answer to part (a) where the hon.
Minister has referred to a ‘“special
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drive”, can I have some particulars of
this sperial drive and what result it
has had on the voluntary disclosures?

Shri Tyagi: The response has been
fairly good and the results are en-
couraging. More than 100 persons
have made disclosures involving a
sum of over Rs, 1 crore and we should
'be able to realise abou! half a <rore
'on that account.

Shri Sidhva: In the case of the per-
sons who have made these voluntary
disclosures, may I know how their
-particular cases are being dealt with?
Is there any further harassment or
‘are their statements taken as correct
‘and some satisfactory settlement
arrived at?

Shri Tyagi: As a matter of fact,
the reports show that some industria-
lists of Kanpur have undertaken to
assist the Department in the realis-
ing of the taxes on disclosed incomes,
and this they would not have done if
they had not been satisfied about the
complete sincerity of the Government.
I believe the movement is now taking
a trend towards success.

Shri Sidhva: May 1 know whether
there is' any time-limit fixed for making
these disclosures and if so whether
?ove;'nment intend to extend this time-
imit?

Shri Tyagi: The dale fixed up to
which disclosures can be made is 31st
August, 1951, but demands have been
received from some quarters for ex-
tending this date. I may add that
from many important centres we have
got complaints from assessees desir-
ing some of the representatives of
the C. B. R. to take a round of the
places and meet them, They were
afiaid of the local Income-Tax autho-
rities. Although this fear was base-
less I thought, in the interest of rea-
lising revenue and making the drive
a success, we should do something and
the Ministry has ordered the Director
of Incpection and one other officer
i» take a round of the country. They
are going to important centres. ~And
in view of the disclosures which are
expected to be made to these officers,
it is my intention to just extend the
time-limit fixed for these disclosures
from the end of August to the end of
September.

Shri Sidhva: That {s good. Then
arising out of the reply to part (e)
of the question where the hon. Minis-
ter has said that out of the sum of
Rs. 41:73 crores only Rs. 81 lakhs have
so far been realised, may I know
whether ultimately a large amount
will have to be left out or whether a
major portion of the amount could be
secured? I could not properly follow
the reply.
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. Shri Tyagl: The certificate proceed-
ings have not yet been completed.
Certificates have been issued against
these demands and the amounts are
being realised. @A concession was
announced that those who were in
difficulties and could not make pay-
ments straightaway, they could apply
lo the Government for a concessional
realisation by way of instalments.
These applications were received and
according to them 1 believe some
settlement will be arrived at with
a view to giving the assessees facili-
tirs for payments.

Shri Sidhva: Will any big amount
have to be left off as unrecoverable?
What is the experience of the hon.
Minister in this matter? Out of this
sum of about Rs. 41 crores, will a big
sg;n have to be left out as unrecover-
eqa’

Mr. Deputy-Speaker: That is a
matter of inference.

Shri Tyagi: It will be difficult for
me to answer that question, Sir.

Shri Kamath: From which quarters
have these requests for extension of

the date beyond 31st August been
received?

Shri Tyagi: From the quarters of
the assessees.

Shri Kamath: I mean from which
parts of India have these requests
been received, The hon. Minister
said that he received this request from
many parts of the country.

Shri Tyagl: Practically from all
big centres—Bombay, Calcutta, Kan-
pur, Ahmadabad etc.

Shri Brajeshwar Prasad: In reply
to part (f) the hon. Minister said that
the results are satisfactory. May
know whether they are satisfactory
to the Government or to the evaders?

Shri Tyagi: I think it has been
satisfactory from the point of view of
the revenues, because part of the re-
venue which would not have come in
otherwise has now come. It is also
satisfactory to the evaders because
they can now after the disclosure em-
ploy their money openly in the indus-
try and business and thereby bring
prosperity to themselves.

The Minister of Finance (Shri C. D.
Deshmukh): As a matter of fact, Sir,
the reply says the results are “en-
couraging” and not “satisfactory.”

Pandit Munishwar Datt Upadhyay:
May I know whether the disclosures
were sincere and complete, or whether
they were partial and there were in-
accuracles? :
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_Shri Tyagi: I came to know that the
dificulty with most people is this.
Those who had evaded income-tax
during the British days in the full
hope that nobody would charge them
any tgx on their concealed incomes
have in most cases wasted bulk of
their money and they are evading now
also because if they make full dis-
closures they will have to pay the
full income-tax on that money ailso
which they have already wasted. So
they really feel that if ihey made full
disclosures, they would have to pay
the total demand on them which
would be tuo heavy for them to pay.
This is the difficulty as the assessees
tell us. But I do not know how the
facts stand in reality. .

‘UNTOUCHABILITY LEGISLATION

*638. Shri Kamath: Will the Minis-
tq;:rt of Home Affairs be pleased to
state:

(a) whether Government propose to
introduce a Bill to penalise the prac-
tice of untouchability in any shape or
form, in consonance with the provi-
sions of the Constitution; and

(b) it so, when?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). It is
the desire of Government to frame
laws in order to carry out the inten-
tion of Article 17 of the Constitution.
Apart from any general enactment
which is easy to frame the effective
application of the Penal law to all
that flows from what has been com-
prehensively termed ‘untouchability’
is a somewhat complicated problem.
There are already many State laws
covering the subject already in a
general way and we have been in con-
sultation with the State Governments.
It is not possible at present to announ-
ce a precise time, but Government will
endeavour to introduce suitable legis-
lation without undue delay.

Shri Kamath: Since the promulga-
tion of the Constitution in January
1950 has the Centre been obtaining
periodical reports from all the State
Governments as to how far the prac-
tice of untouchability has been elimi-
nated in each State and if so, how
many such reports have so far been
received from the various States?

Shri Rajagopalachari: I must frank-
ly confess that I do not attach much
importance to reporis on a matter of
this kind. Our own visits and con-
tact with the people give a very good
idea. Further the special officer has
been very busy touring all parts
of the country and is sending us
very useful information.
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Shri Kamath: During the last 18
months or more have complaints or
representations been received from
various Harijan organisations all over
India to the effect that the practice
9f untouchability is still in vogue
in many parts of India?

Shri Rajagopalachari: I cannot carry
on a long discussion but I can assure
the hon. Member that my own impres-
sion is that we have achieved a very
very great deal more than any other
nation, if it had been in our position
could have achieved.

Shrl Kamath: Is there any section

.or officer in the Home Ministry charg-

ed solely with the work of anti-
untouchability, including publicity
and propaganda to do away with
untouchability?

Shri Rajagopalachari: The new
Commissioner under the Constitution
has to take special care of these
classes. He is in close touch with
the Home Minister and is in fact
working, if I may say so, under the
Minister’s department.

Shri Rathnaswamy: May I know
whether this untouchability legislation
would be brought in this Parliament
or later?

Shri Rajagopalachari: I have already
said that it is difficult to snnounce.
a precise time but hon. Memkers
should not be disappointed if we are
not able to overtake it in the present
session.

Shri Lakshmanan: Which are the
States which have passed legislation
penalising untouchability?

Shri Rajagopalacharl: Personally I
know that Madras passed such legis-
lation. Many others have also passed
legislation in this regard and to men-
tion any of them would be making an
invidious distinction.

Shri Ghule: May 1 know whether
the Government have changed their
minds so far as framing of this law
is concerned, because on a former
occasion when the same question was
put to the Minister he answered that
there were laws penalising untouch-
ability in various States and that there
was no necessity for framing such a
law in the Centre.

Shri Rajagopalachari: I did not
say that there was no necessity. I can
assure the hon. Member that there
has been no change whatsoever. We
are anxfous to pass it. The difficulty
has been the same all through, because
we have to deal with soclety through
criminal action.
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BROADCASTING FACILITIES

¢639. Shri Kamath: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether Government have
oonsidered the question of allowing
broadcasting facilities to all political
parties during the ensuing General
elections; and

(b) if so, what the decision is?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) Yes, Sir.

(b) It has been decided that broad-
casting facilities will not be available
to any political party for electioneer-
ing purposes.

Shri Kamath: Before arriving at
this decision have Government exa-
mined the position or practice pre-
valent in other democratic countries
with multl-party system, such as
UK., France in Europe and the U.S.A.?

Shri Diwakar: Yes.

Shri Kamath: What is the practice
prevalent there?

Bbri Diwakar: 1 cannot give the
whole account of what practice exists
there. In U.S.A. the question does
not arise, because there is no Gov-
ernment broadcasting  organisation.
In UK. the B.B.C. is a corporation and
not directly under the Government.

But the position there is that the"

political parties are defined and ac-
cording to the strength of the political
pu'tieg in Parliament some facilities

are given at the time of electioneering.
That is not the position here, and
there are some other difficulties also.
The political parties here are not well
defined and we do not know their
numper. Not knowing the strength of
each political party it has been found
administratively rather impossible
this time to extend such facilities as
the B.B.C. is able to extend to politi-
cal parties in UK.

Shri Kamath: With regard to the
ensuing general elections may I know
to what matters exactly pertainiug to
the elections will publicity or the
broadcasting system in our country
be confined?

Shri Diwakar: Educative

— propa-
anda:

education in the sense of
the people understand the im-
portance of elections, the mechanism
of the elections and all such informa-
tion ag is necessary to be conveyed
to the public in connection with the
@lections

0
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Shri Kamath: Apart from the Elec-
tion Commissioner. who has been
broadcasting on the system recently,
may I know whether Ministers, n.em-
bers of Parliament and other non-
officials or public men will also be
permitted to broadcast on the broad-
casting system?

Shri Diwakar: In fact broadcasts
have been given from the A.LR. on
the Constitution, the importance of
democracy and all such subjects. I
cannot off-hand say how many pcople
in addition to the Election Commis-
sioner have been allowed to take part
in carrying on this kind of educative
propaganda through the A.LR.

Shri Kamath: 1s the Minister in a
position to assure the House that all
broadcasts from all stations of the
A.IR. with regard to the ensuing
ol;:ct_’ions will be free from all party
bias?

Shri Diwakar: Certainly.

Shri 8. N. Das: May I know whe-
ther any of the political parties have
submitted a representation to the
Government to give them opportuni-
ties to broadcast on election matters?

Shri Diwakar: Not so far.

SURVEY OF WATERS CLOSE TO
ANDAMANS

*643. Shri Kshudiram Mahata: Wil
the Minister of Defence be pleased to
refer to the answer given to my
starred question No. 2808 asked on
the 4th April, 1951 and state:

(a) the purpose of the survey of
waters close to the Andamans; and

(b) whether any report has been
submitted to Government?

The Minister of Defence (Sardar
Baldev Singh): (a) The purpose of the
survey is to obtain data for correcting
and bringing up-to-date, or to assist in
the initial preparation of, hydrographic
charts. Safe navigation in the waters
around the Andamans depends upon
the accuracy of these charts. The
survey was carried out in conformity
with the normal functions of the
Marine Survey of India.

(b) No. Results of the surveys
appear as corrections to the existing
published charts.

MEMORIALS FOR MARTYRS

*¢44. Shri Jnani Ram: Wil
glx:tl:ter of Home Affairs be pleued

(a) the names of Public institutions
and buildings belonging to the Goe-
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ernment of India where memorials for-

th% Martyrs have been constructed:
an

(b) the funds from which they
have been constructed?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). I am
unable to obtain the information. It
is not clear how we should understand
the term ‘martyrs’ which forms the
basis of this question and what we
should put to the various authorities
who have to supply the information
asked for. Perhaps hon. Member will
if he considers it necessary put down
a fresh question in a precise form.

Shri Jnani Ram: Have Government
in their possession any list of martyrs
in the last freedom movement?

Shri Rajagopalachari: That is just
what I wanted to know. The question
mentioned martyrs and it was diffi-
cult for us to guess what was meant
or fix the question in a precise form.
If the hon. Member will give me ihe
question in a precise form referring
either to those in the army or in the
freedom movement, I will be able to
get the information.

Seth Govind Das: Have Government
received any application from my
province for a grant from the trustees
of the Martyrs Memorial Fund at
Jubbulpore and are Government
aware that in Jubbulpore a big build-
ing at a cost of Rs. 7 lakhs (2 lakhs
collected from the public and 5 lakhs
donated by the provincial govern-
ment) has been erected, the founda-
tion stone of which was laid by
Rashtrapathi, Dr. Rajendra Prasad?
What has been done with respect to
that application for a grant for open-
ing a cultural centre in that Martyrs’
Memorial House?

An Hon. Member: We want a Hindi
translation.

Shri Rajagopalachari: If the hon.
Member feels that is a question on
which the Home Ministry in Delhi
should answer, he might kindly give
me notice.

Seth Govind Das: I was asking
about the application which the.........

Mr. Deputy-Speaker: Order, order.
How can the hon. Minister, in such
a general question as this, know indi-
vidual cases? He was not able to
locate as to whether this relates to
the last freedom movement or to those
people who sacrificed their lives in
being members of the Army and so
on. Specific questions may be put
later on.
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Seth Govind Das: I was going te
ask a specific question......

Mr. Deputy-Spesker: True, but {he
hon. Minister wants notice.

Shri Rajagopalachari: I shall
evade it; if notice is given. I will 1
into the files and give the information,

Shri Kamath: In conformity with
the practice and tradition obtainlng Y
most countries of the world, m
Government propose to erect or bu
a suitable memorial to the Unknown
Satyagrahi or Soldier of our
struggle just like that to the Unknown
Soldier in other countries?

Shri Rajagopalacharl: It is a
good suggestion, Sir, to be consid
by those who will have the matter in
their hands but much depends oa ﬁ:
amount of money that we can spen
on such matters.

ARMY AT RAMGIRH

*645. Shri Jnani Ram: Wil Uig
Ntlah::ster of Defence be pleased t9
state:

(a) the proportion of the presen)
Army Strength at Ramgirh as eomy
pared with 1943 and 1944;

(b) the number of quarters abame
doned; and

(c) whether such quarters
utilized by any other departments
Government?

The Minister of Defence (Sardag
Baldev Singh): (a) It will be contrary
to x::.\blic interest to disclose this infore
mation.

(b) No quarters were abandonsd
after the transfer of the Camp to the
Army.

(c) Does not arise.

TEACHING OF HINDI TO SECRETARIAY
Starr

*647. Shri A. B. Gurung: Will g
Minister of Education be pleased
state the arrangement the Gove!
have made so far to teach Hind{ tg
Central Secretariat Employees?

The Minister of Natural
and Scientific Research (Shri
Prakasa): A scheme has been pres
pared for the purpose and it is a$
present under the consideration of the
Government of India.

a Mnfex w: N e W
gy & gowre & ark § 39 T .|y
yo faeqra fgfy dearat # 7
@rarafrg?
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[Se¢th Govind Das: May 1 know
whether any notable Hindi institu-
tions are being consulted in regard 1o
this scheme that has been formulated
by the Government?]

st At g ;A AT TW AR
R & IuF IR F § AT gEE B
AT 2 qEAT E | O G | {GS
el ¥ % gOANA A OF
&% gt Y foms SgiA ag au frar €
fie ¥z ¥ fored a@Q qofaw §
faaY 391 Yo aw & A & IwY ey
faaem w1 wa=y far o )

[Shri Sri Prakasa: I can furnish in-
formation to the hon. Member on the
scheme which has been prepared. A
meeting of the Central Advisory Board
of Education was held in this connec-
tion and it decided that arrangements
should be made to teach Hindi to all
employees of the Central Government
who are below 40 years.]

"5 Mfww TR : & 3¢ 7B @ 9T
AT wR Y ¥ fF ag AT oo
FER 7 AqC ¥ ¢ I\H AR AF
A & for w7 g weR Y ™
T &1 faue w7 © § fF 5 Qo
9 ¥9 faeam gy deamei & ft T3
FH am?

[Seth Govind Das: 1 asked the hon.
Minister whether he was thinking of
inviting opinions of noted Hindi ins-
titutions on this scheme with the object
of ‘making improvements in it?]

off ot s ;. Wt 9% AR wTOH
€ T wEE T T AR § Ay
qF TF ITT § % ITH FAT F AE
g & & for Forer wef @ o fafeed
N AF § AWHAT FATAT W@ E I
WY @Y 7 A7 ARX T 0T R ATAT FeuT
¥ gror w1 gFa # fwmr § s
FeaT § f f5ra seat 7 v qvae g
A ot uw faeqr Hear §, SAY O
sqagTe (a1 a1 @7 8 |

[Shri Sri Prakasa: So far as I know,
a letter from the hon, Member him-
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self has been received in this connec-
tion wherein he informs that he s
prepared to work out that scheme
through his own institution at an
expenditure less than that estimated
by the Ministry. From all this I am
led to helieve that the institution with
which he is associated is a known
organization, Correspondence is being
carried on with them.]

iz'i"iﬂ . T q&=Y ﬁ
™ T F 9 A A ) ogd
g = fow & 7 fee qun fin oft @2
FoFT ST & 9 AW o Ay
aory & fr gw wrd fafeaa g 2
|

[Seth Govind Das: The institution
has not received any scheme in that
connection. That is why I have again
suggested that if the scheme is sent
to the institution it is possible we

might he in a position to furnish a
definite plan.]

st oft o F gAY ferar weR
N AT ¥ AT Y Fq4W9T 07 Ag
AT azeq ¥ o aa § )

[Shri Sri Prakasa: I would certainly
convey the opinion of the hon. Mem-
ber to the hon. Minister of Education.]

sft go o g ¢ F AT wA
¥ ;7 gz 9w awar § f5 omafew
FTHER & FHIE B G @ #77
1 sy faar mar § 7
[Shri A. B, Gurung: May I ask the
hon. Minister what arrangements

have been made to teach Hindi to the
employees of the State Governments?}

sft &Y wwTEr : T qWT g SR
§ fr a3 9F aTE AN § T I A
AW R G qF ¥ A A AR T
FaTE AF aE fed o awr &
qETY T § Y 9| o ¥
*0 § g1 feedy #Y forerr & o ) AR
gz s B 9y & fF oo WA A
g wr Rrem o @ oo awd
foredr g amareor ey o= & 0 St
fF TR WA qEE W WTOH &
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Y TXE a1 A% g7 Ay fgly word
T A &1 T 97E A 47 g
fear mr ¢ & orr af o @ QG
faare fbar wmr & 5 ot qEre
T § 3% el ag wfrard fawg
T W | A R g A
W, 97 97 ot avx ag afrnt faes
T fer g

[Shri Sri Prakasa: What is propos-
ed at present is to open some classes
in the morning from half past eight
to ten and in the evening from half

ast six to half past seven to teach

indi to all Government employees
here who are below 40. It is hope:i
that within six months they would
be taught enough to have a working
knowledge of Hindi. As the hon.
Member is aware it is nqgt proposed
to introduce Hindi everywhere for a
period of fifteen years. So, when a
period of fifteen years has been given,
it is proposed that it should not be
made a compulsory subject for Gov-
ernment employees for the first flve
years. They may read Hindi if they
like, but it would be made compul-
sory after five years.)

DELHI IMPROVEMENT TRUST HOUSING
NS

*648. Pandit Munishwar Datt Upa-
dhyay: Will the Minister of Health
be pleased to state:

(a) what are the triennial Delhi
Improvement Trust plans for housing;

(b) what are the panel for cons-
truction of quarters for the poorer
classes and where are they to be
Jocated; and

(c) what is the estimated cost of
the entire plan.

The Minister of Health and Com-
munications (Rajkumari Amrit
Kaur): (a) to (2). A statement
containing the informatinn required
is placed on the Table of the House.
[See Appendkk IV, annexure No. 38.]

Pandit Mwmdcshwar Datt Upadhyay:
May I know whether the scheme for
the construt®on of quarters for
poorer classes is also included in the
total amount of Rs. 90 lakhs given in
the statement?

Rajkumari Amrit Kaur: From the
statement the hen. Member will see
that Rs. 90 lakhs does not apply to
the scheme for poor class quarters.
The poor class scheme is in Andha
Moghal and Western Extension,
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Karolbagh; schemes for the con
tion of quarters for poor persons’l?;uv:'
been sanctioned by the Government

and the work is e
mence shortly. ® expected to com-

Shri T. N. Singh: Do the Im rove-
ment Trust follow any fixed grg‘c':-
dure in regard to the leasing or sale
of Improvement Trust or nazul land
to the public, ag between the poorer
men and the richer class of people?
What is the general method of leas-
ing out or selling?

Rajkumari Amrit Kaur: The Im-
provement Trust sells land and it
carries on its work according to
what profits it makes from the sale
of the land and also from, the leasing.
It constructs no houses except for
poor class persons so that its income
is mainly given to poor class persons.

Shri T. N. Singh: What 1s. the basis
on which they differentiate ag to
whether a particular plot of land
should be leased out and that another
particular plot should be auctioned
for outright sale?

Rajkumari Amrit Kaur: That is
according to the schemes that they
prepare. Where they feel the land
ought to be leased out they lease
it out. There are definite schemes
for both leasing and for sale.

Shri T. N. Singh: Is it not a fact
that under the same scheme a 'parti-
cular set of plots is auctlion for
outright sale while others are only
leased out?’

Rajkumari Amrit Kaur: That is so,
but then after all the Improvement
Trust has to make some money for
carrying on its work: where it can
get buyers for land it sells that land
in order to get money.

Shri Kamath: Ts .it a fact that the
Birla Eanuiry Committee has seve-
rely criticised the workinf of the
Delhi Improvement Trust in the last
few years describing it as a waste

~and a failure? And. if so, what

action has been taken by Govern-
ment on the findings and recom-
mendations of the Enquiry Committee?

Rajkumari Amrit Kaur: I don't
think that the Committee has criticised
the Trust in those severe terms—But
it certainly has levelled criticism. The
Comimittee submitted an interim report
last October on which action was
taken in December. It has submitted
its final report in April; that report
was circulated to the Ministries. It
has been now discussed at Secretariat
level and the Secretaries’ report is
just going to be given to me; after that
we will see what Government action
can be taken on it.
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Shri R. C. Upadhyaya: May 1
know if some land has been set
apart for the construction of cinema
houses in the Delhi area?

Mr. Deputy-Speaker; That ques-
tion was asked and answered—land
has been et aside for six cinema
houses.

Shri Sidhva: May I know whether
when a street, road or quarter is
improved the betterment clause is
applied? That is to say, a clause
under rules relating to local bodies,
laying down certain additional levy
or tax so as to avoid any kind of
extra burden to the Gayernment?

Rajkumari Amrit Kaur: I will have
to have notice of that.

Dr. Deshmukh: May I know how
long ago were the recommendations
of the Enquiry Committee made?

Rajkumari Amrit Kaur: I said the
final report was given only in April
so that there has not been any delay
in its consideration.

-

Pandit Munishwar Datt Upadhyay:
May 1 know whether the entire areas
of Western Extension, Karolbagh,
and Andha Moghal have been leased
out,or only a portion has been leased
out? .o

Rajkumari Amrit Kaur: I would
have to have notice of that.

EXCAVATIONS IN BIHAR

%649, Shri 8. N. Das: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that some
stone discs bearing stamps of exquisite
erattsmanship have been unearthed
in south-east Patna in the State of
Bihar;

(b) if so, what their
fmportance 1is;

(c) the circumstances in which this
discovery was made; and

(d) the steps taken by Government
for full exploration?

The Minister of Natural Resources
and Sclentific Research (Shri Sri
Prakasa): (a) Stone discs bearing
carved decoration have been unearth-
ed at Murtaziganj in south-east
Patna.

(b) The discovery is important
because at no other place a group of
so many discs dating from the Mau-
ryan period have been found to-
gether.

(c) The discs were found by
villagers who were digging a dry
aullah for procuring material to
yepair their houses.

historic
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(d) An examination and further
exploration of the site will be under-
taken when the area which is at pre-
sent flooded dries up.

Wt Q®o QAo T : T FH IM
T § & ag v i g o feew
faet e & ST @A ¥ SEiTRS &
L SURURCESLEUE o8 3

[(Shri 8. N. Das: May I know how
far is the place where the stone disce
have been found situated from that
place in Patna where excavation work
is already going on?)

Wt ft worw : 3y oy qeeTdET
Ve ¥ a7 § A AU A Igt W
WG NHIA N &

[Shrl Sri Prakasa: That place is
situated near Gulzaribagh statiom:
and is two miles away from Ku-

mrahar where excavation is going om
at present.]

ot Quo QoW : W F g
wwar  f i ag eu< e § gt g
o g T ¢ 7

[Shri 8. N. Das: May I know whe-
ther there is any old building on the
spot where the stone discs have been
found?]

st ot yeTw : SEE TF IR AW
& O A A g 5 gt oW
& ATST AT I ¥ A F WA ATS
A W TR ¥ for fiedr @
@} ¢ WX firf) &} v g T
qeqT ¥ gt faeli

[Shri Srl Prakasa: So far as I know
none, because there was a dry nullah
which was being dug by the villa-
gers to procure material for cons-
tructing their houses and these
round-shaped stone statutes were
found in the course of that digging.}

st gwo Qo T :  TZ I TR
AR @AY ?

[Shri 8. N. Das: Where have these
stone discs been kept?]

off st e T8 U W AR

qeAT Rpfoaw & §
[Shri Sri Prakasa: They are in the
Patna Museum at present.]
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CoLoMB0 PrAN

*650. Shri  Alexander: Will the
xllzgter of Finance be pleased to

(a) when the Colombo-Plan com-
menced its operation and whether the
Secretariat is fully organised;

(b) whether in the organisation of

Secretariat representation is given

todall the Commonwealth countries;
an

(c) the nature and extent of the help
received by India under the Colombo-
Plan and the countries from which
help was received?

The Minister of Finance (Shri C.
D. Deshmukh): (a) and (b). The
quombo Plan for co-operative econo-
mic development of South and South-
East Asia was formally inaugurated
on the Ist July, 1951. No Secretariat
has yet been set up for purposes of
any work relating to this. A secre-
tariat has been set up in Colombeo
for carrying on the work of the
Council of Technical Co-operation
who are charged with the responsi-
bility of administering the Common-
wealth Technical Co-operation Scheme,
the idea of which also originated in
the Foreign Ministers Conference in
Ceylon in January, 1950. This
Scheme is, however, distinct from the
so-called Colombo Plan. The size
of this Secretariat is too small to
give representation to all the Com-
monweaith countries, who are re-
presented in the Council of Technical
Co-operation which is a standing body
functioning at Colombo.

(¢) India has received offers of
assistance of about Rs. 5 crores from
Canada and Rs. 5§ crores from Aus-
tralia for the first year of the
Colombo Plan, as I have already
stated in reply to Question No. 456
on the 22nd August 1951. The assis-
tance is expected to be received
mainly in the form of consumer goods
including wheat, which would be sold
in India and the sale-proceeds utilis-
ed for local expenditure on a num-
ber of development projects. M

Shri Alexander: May I know whe-
ther any Indians are represented on
the Secretariat now existing in
Colombon?

Shri C. D. Deshmukh: No. There
is no Indian represented on it.

Shri Alexander: May I know whe-
ther in regard to the aid that |is
given under the Colombo Plan some
countries are offered foodgrains in
respect of their contribution and if
80, from what countries?
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Shri C. D. Deshmukh: I think it is
eovered by the concluding portion of
my answer to part (c).

Mr. Deputy-Speaker: The hen,
Minister said that already foodgrains
have been offered to India.

 nfex am:  FareT R AW
foar ¥ 9 agrEAT I TF W T
¥ wrar g€ @ Ia% afafom ok fer
fov ot & A fvar wqar @R Aoy

? ag O gy @ e gk §
W@ g ¥ fed § ar qg wfo w
wre Gt @A ? o g & v X
gggar faft ag ammw qgr few
YT §7 147 ATfEd 7@ g ot g9
T G AT St IR e it g
| qge wwm !

[Seth Govind Das: May 1 know
what other countries besides Canada
and Australia, who have already
given their assistance in this connee-
tlon, are expected to offer financial
help and to what extent? Is this aid
which has been received this year,
meant only for the current year or
will it be received eyery year?
Would we have any say in regard
to the kind of assistance which would
be received by us in tHe form of
goods or would it entirely depend om
them to send whatever goods
like?)

sft dto Fro TaHW : T TP X AW
q8 aX § @ yIw 3 F A7 Yfeww
o ¢ 1 T qg IO wew 9 WW
MaTw AT E )
[Shri C. D. Deshmukh: When toe
many questions are put at a time, &
is rather difficult to answer them,

I can answer them if they are put
separately.] .

w5 Nfex ta:  9EHT 9.
¢ fi5 ag o Trar #TeT A< areforay
¥ ST g § Iad afaforr s fefl
Fak t ¥ A ik e fred e
{, o< war o w5 ad g @ ?
|Seth Govind Das: The first ques-
tion is whether. we are going to re-

ceive monetary help also from coum-
tries other than Canada and Austre-
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Ha who have already given their
assistance and would it be received

every year?]
we A

ot &fto Wo dwqw ¢
e mfas § | 9@ a9 a8 §
f& it av #1¢ gy o TE g€
¢, I9% wa Q7 & AT &1 VAT A
®g AFT § | TR qATS FT JA AE &
fs gok 2 A o 3w agEar W=
afvraa T8 fegr T )

[Shri C. D. Deshmukh: This again
includes two questions. In the first
instance, we have not received any
ald so far. It is onlv expected, as
I have said. The answer to the se-

cond question is that other countries
have not promised any help so far.]

& fexm: a0 A .

¢ fr g agmar g at st @
et ad e ey

[Seth Govind Das: The next ques-
tion is whether this assistance would

be received every year or only this
year.)

W ofodomw : F F wgr &
fr qg> e & fod 78 agraar 83 1
sfwersw fear mar & 1 e & o
ag "graar faoeft ar 7 faofy ag &
X A9 TEN q9T 9%t g |

[Shri C. D Deshmukh: I have al-
ready said that the assistance has
been promised only for the first year.
I cannot tell at present whether this
aio{ ]would be available in future or
not.

Seth Govind Das rose—

Mr. Deputy-Speaker: The hon.
Member has rolled four questiens
into one.

®s mfem g@: One more
question is left and that is:
g W qMA GEEAT & w9
- # AT qg IAAN T3FT 97 Qv fF
a1 AAY F AT THA AT N T g
I

7‘?;1“. Govind Das: One more gues-
tlon is left and that is: Would it

.depend on their sweet will to send
any kind of goods which we would
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receive by way of assistance or
would we have any say in the
matter?]

ot @o Wo Isww: wF ar
QI U7 STET ATHU T AV IARY
nife 9T faiT § T §3 gard 3397
qT fiT & )

[Shri C. D. Deshmukh: What goods
would be sent to us depends largely
on their capacity and partly on our
requirements.] .

Dr., Deshmukh: May 1 know whon
is going to be in chnarge of the exe-
cution of this Plan? Will the Plan-
ning Commission look after it, or
is a separate organisation going to be
set up ir. order to maintain a liaison
between the Colombo Secretariat and
the Government of India?

Shri C. D. Deshmukh: Co-ordina-
tion of all this will be handled by
the Economic Affairs Section of the
Ministry of Finance.

Shri Kamath: What, Sir. is the
total membership of the Council of
Technical Co-operation referred to by
the hon. Minister, who are India’s re-
presentatives on the same and which
are the other countries represented
on this Council?

Shri C. D. Deshmukh: All the coun-
tries which took part in the Colombo
Conference are represented on this
Council ard each one has nominated
a representative. Our representative
belongs to the Agent’'s Office in
Ceylon.

Shri Kamath: One representative
each?

Shri C. D. Deshmukh: Yes.

st o Qﬂ‘o ﬁ!‘!: AT ANAT
et ft BT FT F qg IO R A
JTARN a6 & ®T § AT T AW
g I9d gfF 38 A w Ty oft
mifrs @R I Far ag Sfed Td
ag@r Smar f5 X werieda e
qT 9 ¥ =71 7 faqr Av7 ?

[Shri T. N. Singh: Will the hon.
NMinister please state whether, in
view of the fact that the consumer
goods which would be imported here
would also include that country’s pro-
fits, it will not be desirable to get it
on an international level in the form
of currency?]
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Mr. Deputy-Speaker: I do not know
whether the hon. Minister has under-
stood the question.

ot o #o e : F wF AR
&Y quwT )

(Shri C. D. Deshmukh: I have not
followed it.]

Iqw WPRw ;. aga A §
[Mr. Deputy-Speaker: It is rather
difficult.)

Shri T. N. Singh: T wanted to know
whether, in view of the fact that the
consumer goods which will be import-
ed into India from those countries will
also include the profits of those coun-
tries as manufacturers of those goods,
will it not be desirable to get that
payment in internationally converti-
ble currency?

Shri C. D. Deshmukh: The question
is no clearer in English than it was
in Hindi.

Mr. Deputy-Speaker: The question
has been so put that the first part
is a question and the second part is
a suggestion for action. Both of
them are rolled into one and so no
answer is given.

Shri Sidhva: Is the expenditure on
the Secretariat in Colombo shared
proportionately or equally between
the countries concerned?

tlSlhri C. D. Deshmukh: Proportiona-
ely.

Shri A. C. Gubha: As India has
been getting some help, may I know
if she is also contributing some money
to some other South East Asian coun-
glleso for implementing this Colombo

an’

Shri C. D. Deshmukh: That is not
ruled out. So far, no offer of assis-
tance has keen made to any other
foreign country under the Colombo
Plan proper. In regard to technical
assistance we have said that to the
extent {¢ which we have experts
available and spare we shall be glad
to supply them to any country includ-
ed in the Plan wants them.

Shri Alexander: May I know, Sir,
how many persons were sent  abroad
to Commonwealth countries for tech-
nical training under the Technical
Assistance Scheme.

Shri C. D. Deshmukh: 1 think Im
gave some reply in this connection
some time ago in the House, when I
gave the number of trainees who were
sent mainly to Australia.
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Mr. Deputy-Speaker: The hon. mem-
ber will kindly refer to that answer
and put further questions.

SMUGGLING FROM FRENCH INDIA

*651. Shri Alexander: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that
smuggling from French-India of
commodities and articles. which under
the Customs laws are either prohibited
or for which a duty is to be paid. is
on the increase;

(b) it so. the approximate loss on
this account to the Government of
India in the last 6 months; and

(c) the steps, if any, taken or
contemplated to minimise such
snl:‘ugg'ling and the effects of the steps
taken?

The Minister of State for Finance
(Shri Tyagi): (a) It seems to be on
the increase.

(b) Import trade control restric-
tions in India and disparity in the
price levels in India ang the French
Settlements give an incentive to
smuggling. but it is not possible to
assess the loss of revenue on account

of smuggling.

(c) It is not in the public interest
to divulge the specific measureg that
have been or are being taken to
combat smuggling. Government are,
however, taking all possible steps.

May I add that further stiffening of
land customs cordons is under Govern-
ment's active consideration.

Shri Ghule: May I know the com-
modities which are being smuggled
from French India to our India?

Shri Tyagl: Gold, fountain lpemv..
silk yarn, artificial pearl necklaces,
ete., diamonds, watches, pencils,
playing cards and ‘shakar rani’

Shri Sidhva: What is the last item?
Shri Tyagl: ‘Shakar rani’ is the
Hindi translation of saccharine.

@ wWfem am: Very bad
translation ¥  FWHET TR
& § 9z 98 w1 § T &9 w1
ag wang frem faar 7

[Seth Govind Das: Very bad trans-

lation. May I ask the hon. Minister
who has translated sacchrin like
that?]
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sWtart: w fams & &
Ty feazwa siomr &

[Shri Tyagi: This has

_ been done
by me.]

Shri Alexander: Is it a fact. Sir,
that the Minister of State when on
tour in Madras said that it was Gov-
ermment’s intention to organise a
human cordon to preventi smuggling?
May I know what is meant by ‘human
.cordon’?

Shri Tyagl: In fact, the idea was to
raise a volunteer corps in the neigh-
bourmf villages to help the Govern-
ment in checking the smuggling but
-on political grounds the scheme has
'been kept in abeyance for the present.

Shri Alexander: Is it a fact, Sir,
'E:a; women are engaged in smuggl-
ing?

Shri Tyagl: Yes,
.generally do not smuggle it them-
selves. They hire smugglers and send
it through servants. Spmetimes they
-engage women for the purpose. In
customs posts Government has women
inspectors who search those women.

Dr. Deshmukh: Among smuggled
articleg may I know what position
“shekar rani’ occupies?

Shri Tyagi: It occupies an enviable
‘place.

Sir. Smugglers

BoArRD or TeCHNICAL STUDIRS

*652. Shri S. C. Samanta: Will the
l&::ister of Education be pleased to
:state:

(a) the progress made up to date b
the All-India Boards ofp Technicl’l
Studies towards the preparation of All-
India Courses in various branches of
Engineering, Technology and Com-
‘merce;

that are eals by the AR hen, ublects
at are dea y the -In oards
.of Technical Studies; and dia

(c) who are the members of the
Boards and how they are appointed?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) to (c). A statement
glving necessary information is laid
‘on the Table of the House. [See
Appendix IV, annexure No. 39.]

Shri S. C. Samanta: From the
statement I find no place for fuel
technology. May I know why this
subject has not been taken up and
mschemes prepared?
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Shri Sri Prakasa: I am afraid I
am not in a position to give a satis-
factory answer to this question.

Shri 8. C. Samanta: May I know,
Sir, the other functions of the Boards
of Technical Studies.

Mr. Deputy-Speaker: All these mat-
ters can be found in published books
or periodicals and questions on them
ought not to be put on the floor of
the House.

Shri 8. C. Samanta: I want to know
the difficulty in establishing a Board
for this branch.

Mr. Deputy-Speaker: The hon.
member can address the Minister of
Education separately.

INCREASE IN TAXABLE INCOME

*653. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of
Finance be pleased to state what is the
increase in the taxable income and
what Is the increase in the amount of
income tax since the year 19397

(b) Has the investigation disclosed
as to what amount of increase is due
to actual increase in income and what
is due to discovery of concealed in-
comes?

The Minister of State for Finamce
(Shri Tyagl): (a) A statement giving
detpiled information is laid on the
Table of the House. [See Appendix IV,
annexure No. 40.]

The position in brief is that the
taxable income rose from Re. ITT
crores in 1039-40 to Rs. 582 crores im
1949-50, while the demand of income-
tax and all other taxes on income rose
from Rs. 19-37 crores in 1939-40 to
the peak figure of Rs. 191:25 crores
in 1944-45. The amount of income-
tax for 1950-51 came to Rs. 1739
crores. Figures of taxable income
for 1950-51 are not yet available.

(b) A very large part of the increase
in tax is attributable to increase ix
income, but a part of the increase fe
also attributable to discovery of conm-

cealed income on which tax was
evaded in the past. 1t is, however,
not possible to give the respective

figures separately.

Pandit Munishwar Datt Upadhyay:
When a businessman does not give
any account of his hidden profits,
what is the procedure adopted?

Shri Tyagi: Our intelligence staff
tries to keep the income-tax assessing
officers posted up with the develop-
ments of the market and our assessing
officers assess according to the market
profits and the general average of pro-
fits in that particular trade in which
such assessees deal.

Prof. Ranga: Is the answer clear to
the hon. Minister himself, Sir? -
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Shri Tyagl: It seems my friend
does not know income-tax: it is too
technical therefore he could not follow
the answer.

Pandit Munishwar Datt Upadhyay:
What is the disclosed amount of in-
come which is likely to become a
permanent source of income-tax?

Shri Tyagi: Unless we know the
amounts which have evaded income-
tax from year to year, I cannot say how
!.ltl‘l.lch income-tax we will get out of
i

Dr. Deshmukh: May I know, Sir,
it the hon. Minister has discovered as
to the ways in which these income-
taxes are concealed?

Shri Tyagi: The Income-tax Inves-
tigation Commission have been of
great help to us and have given us
considerable guidance. QOur income-
tax officers themselves know how
incomes were concealed, but then the
difficulty arose in locating the conceal-
ed amount. The methods of conceal-
ment were known, but that was not
of much help, unless they could be
actually located. The wcrk of the
Income-tax Investigation Commission
has been c¢f great help in that they
gave us information about the tricks
which the evaders play.

REWARD TO INFORMERS OF
INCOME-TAX EVASION

¢¢54. Shri 8. N. Das: Will the Minis-
ter of Finance be pleased to state:

(a) the total amount given as re-
wards to informers for supply of valu-
able information to the Income-tax
Department in respect of tax evasion
during 1851-52;

(b) the total number of persons so
rewarded; and

(c) the total amount sanctioned for
the purpose for the year?

The Minister of State for Finance
(Shri Tyagl): (a) Rs. 3,200/- so far.

(b) Three.

(c) The total amount provided in
the budget estimates of the Income-
tax Department for the year is Rs.
one lakh

Shri S. N. Das: May I know whe-
ther the system of rewarding infor-
mers is a new one: if not, when was
this system introduced?

Shrl Tyagl: THis system is a new
one. It was only lately adopted. I
would, however, like to lnform my
bon. friend that ig is not ‘o=
couraged much. It is of fn
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rare cases when some undisclosed in-
comes are reported to us and when
those incomes are properly located and
assessed and income-tax realised that
some reward is given to those persons
who inform us. In many cases such in-
formers were generally employees of the
assesses themselves and when they
gave informatfion to the Income-tax
Department they were dismissed. In
such cases Government felt that they
deserved some help at its hands.

Shri S. N. Das: What is the basis of
tlﬁd’scale of these rewards that are
paid?

Shri Tyagi: It is only some minor
percentage of the incomes that are
disclosed. A reward is given to the
persons who give the information,
but this reward has not so far beem
more than Rs. 2,000 in a case.

Shri 8. N. Das: May I know in
what way the informers are dealt
with if they give incorrect informa-
tion?

Shri Tyagi: When they give infor-
mation the information is sent to the
Income-tax officer of the locality who
assesses the income, and also the
Income-tax Commissioner. Enquiries
are made and if the information 1is
found to be true, then alone assess-
ment is made accordingly and the
informer is rewarded.

Shri 8. N. Das: May I know whether
the expenditure incurred on this
account is subject to regular audit?

Shri Tyagl: We do not take cogni-
zance of the information unless we
ourselves are convinced that it 1is
true. We do not hazard any legal
action against the assessee. And
when we receive information, it 1is
ascertained, and if there ig sufficient
cause then we look into the accounts.
In fact the Income-tax Department
has according to the law to see things
for themselves.

FELLOWSHIP FOR MEDICAL GRADUATES

*655. Shri 8. N. Das: Will the Minb-
ter of Health be pleased to state

(a) the number of fellowships that
have ,been awarded to medical gradu-
ates by the Indian Council of Medical
Rge:learch during the years 1950 and
1951;

(b) the number of research units
that have been established by the
Council in the various medical colle-
ges in the country; and

(c) the area where the Council has
reorientated its programme of Cholera
research in nrder to prepare the ground
for W.H.O. to undertake a programme
of er,ld.lcutlon of Cholers from that
area
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The Minister of Health and Com-
munications (Rajkumari Amrit Kaur):

a) The Indian Council of Megical

search awarded eleven research
fellowships to medical graduates dur-
ing each of the years 1950 and 1951,

(b) Ten research units have been
set up and are functioning under the
Council. .

(c) Field investigations on the en-
demicity of Cholera have been carried
out in the Tiruchirapalli and Tanjore
Districts (Madras State). It is pro-
posed to extend these field investiga-
tions to Calcutta also. Laboratory
investigations are, however, being
carried out at the School of Tropical
Medicine, Calcutta, at .the All-India
Institute of Hygiene and Public Health,
Calcutta and the Central Research
Institute, Kasauli. These inwvstiga-
tions are being carried out in close
collaboration with the W.H.O.

Shri § N. Das: May I know the
special subjects for which these
fellowships have been awarded?

Rajkumari Amrit Kaur: I could not
let the hon. Member know, but I
have not got a list here as to what
special subjects they were given for.

Mr. Deputy-Speaker: There must
be some rules?

Rajkumari Amrit Kaur: There must
be some rules? Of course there are
rules and there is a Selection Board.
Advertisements are put out, appli-
cants are interviewed and their
qualifications looked into and fellow-
ships sanctioned by the Selection
Board.

PusLICITY STAFF AT D.V.C,

*656. Shri A. C. Guha: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the designation and number of
efficers and staff engaged by the D.V.C.
in the information or publicity or
public relations section;

(b) the total cost so far incurred on
that section; and

(¢) the nature of work done by
that section?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) to (c). A statement
showing the designation and number
of officers and staff employed in the
Information Office of the D. V., C,
together with details of the work done
by that office, is laid on the Table of
the House. [See Appendix IV, anne-
xure No. 41.] An expenditure of Rs.
1,81,410 was incurred on that Office
upto the end of June 1851.
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Shri A. C. Guha: May I know the
salary of the Chief Information Officer
and the Assistant Information Officer?

Mr. Deputy-Speaker: The salary
also might have been asked for in
the question itself and it could have
been easily collected. Has the hon.
Minister gol the information?

Shri Sri Prakasa: The total figure
of the pay of officers is Rs. 41,883, I
fear the individuals are not separately
mentioned.

Mr. Deputy-Speaker: Very often
such questions come in and purposely
some questions are not included, 1 am
afraid. T am not casting any asper-
sions, but when a quesgtion of this
kind is asked—the designation, the
number of officers, the staff engaged
in the D. V. C. etc.—could not one
more column be added—the salary of
the various officers, the total amount
etc.—instead of asking those ques-
tions on the floor of the House? And
the Minister may not be ready with
information on those matters. I do
not see any purpose in this. Oral
answer is intended for eliciting such
further information as may not
appear on the record. This is prac-
tically a statement. I ought not to
have allowed it for oral answer. But
I have allowed it. Anyhow 1 have
been a little lenient. Further ques-
tions of this kind ought not to be put.
Next question.

Shri A. C. Guha: In regard to the
statement....

Mr. Deputy-Speaker: He wilkl read
the statement and put down any fur-
ther questions later. I have called
the next question.

Shri A. C. Guha: I have read the
statement and 1 want to know. ....

Mr. Deputy-Speaker: Very  well.
IL.et me see whether he has any im-
portant question to put.

Shri A, C. Guha: As far as item (4)
of the statement is concerned, what
is the number of the publications
brought out bv this department?

Shri Sri Prakasa: I could not give
the exact number straightway, but
there are nall sorts of publications as

can be inferred from the statement
itself.
Mr. Deputy-Speaker: Even that

could have been asked. While asking
the stafl engaged, the designation of
the stafl and officers ett.,, why not ask
the number of publications also?

Shri A. C. Guha: But this has been
given only in the statement.
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Mr. Deputy-Speaker: He has made
& mistake in having given it in the
statement! Some matters which re-
quire elucidation about facts and
figures might as well ha&ve been
asked.

PApAIN

*65%. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of
Health be pleased to state what is the
approximate unnual production of
papain in India?

(b) What States have undertaken its
production?

(¢) To what use is papuin put and
what is its demand in India and out-
side?

The Minister of Health and Com-
munications (Rajkumari Amrit
Kaur): (a) Sao far as the Government
of India are aware, papain is not
produced in India at present on a
commercial scale.

(b) The Government of Bihar have
recently undertaken the production of
papain as an experimental measure.

(c) Papain is employed to assist
digestion in chronic cases of dyspepsia,
gastric fermentation and gagtritis. No
data is available regarding its demand
in India or outside.

Shri Kamath: Are experiments be-
ing made t{o produce papain syntheti-
cally or by extraction from the
papaiya fruit?

Rajkumari Amrit Kaur: I have
given the reply that the Governnfent
of Bihar has recently undertaken to
produce papain as an experimental
measure.

Shri Kamath: Js it produced syn-
thetically or by extraction from
papaiya fruit?

{1 Amrit Kaur: I have no
details with me as regards that.

Pandit Munishwar Datt Upadhyay:
What is the quantity and value of the
entire production in India?

Rajkumari Amrit Kaur: I have said
there is no production in India.

Shri Kamath: Papaiya is being
wasted.

Mr. Deputy-Speaker: Question No.
658.

Some Hon. Members: The Question-
hour is over.
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Mr. Deputy-Speaker: He may read
the answer.

DoLrar PosiTioN

*658. Shri Amolakh Chand: Will the
Ntlinister of Finance be pleased to
slate*

(a) whether the increase in exports
to US.A. from Rs. 79'77 crores to
Rs. 106°44 crores and imports from
US.A. from Rs. 8792 crores to
Rs. 11581 crores in 1950-51 have
adgersely affected the Dollar position;
an

(b) if so, what steps have been taken
by Government to meet the situation
in 1951-52?

The Minister of Finance (Shri C.
D. Deshmukh): (a) For a correct
appreciation of the Dollar position, it
is necessary to take into account
actual payments and receipts with all
countries in the Dollar area. On this
basis, India's dollar surplus increas-
ed from five crores of rupees during
July, 1949 to June 1850 to a surplus
of 37 crores of rupees as provisionally
calculated for the corresponding
period of 1950-51.

(b) Our policies as regards dollar
imports and exports are based on
the Dollar position of the sterling aresm
as a whole. On an apprecietion of
the overall dollar position of the
sterling area, the Commonwealth
Finance Ministers’ Conference in Sep-
tember, 1950, came to the conclusion
that, while it was no longer desirable
{o limit dollar purchases by quantita-
tive ceilings, there was continued need
to observe dollar economy.

Mr. Deputy-Speaker: So far as this
question is concerned, I need not
have even called the hon. Finance
Minister. 1 thought that the hon.
Finance Minister, having regard to-
the importance of th question,
was anxious to answer it himself.
Hereafter this procedure may be
followed as is done in the House of
Commons. When any hon. Minister
feels that with regard to any matter
which has been put down as a ques-
tion, that answer may be given in
the House even though it has not
been reached, it is open to any hon.
Minister immediately after the Ques-
tion-hour is over to make that state-
ment or read that answer on the
floor of the House, having regard to
the importance of the question. It i8
left to him to decide as to whether
he should make a statement or not
after the Question-hour. Then he
takes the time from the official hours.
It is open to him always to do so.
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Short Notice Question and Answer
PLAN TO CREATE DISTURBANCES IN INDIA

Shri Rathnaswamy: Will the Minis-
tet:teOt Home Affairs be pleased to
s :

(a) whether it is a fact that in
some places in West Bengal a well-
thought-out plan to create distur-
bances in India was unearthed
recently,

(b) how many have been arrested
so far in this connection;

(¢) whether it is true that plans
for importing arms into West Bengal
from Pakistan were unearthed; and

(d) whether among these arrested
persons there are also Pakistan
nationals?

‘The Minister of Home Affairs (Shri
Rajagopalachari): (a) to (d. A
search of certain houses in a border-
town of West Bengal revealed infor-
mation of espionage activities on
the part of some non-nationals and
of attempts on their part to smuggle
arms into West Bengal. Some per-
sons have been arrested including a
couple of Indian nationals. I do not
think it will be in the public interest
at present to give further details but
the hon. Member may rest assured
that all necessary steps are being
taken i the interests of security.

Shri Rathnaswamy: Is there any
separate intelligence organization to
keep a watch over activities of this
nature and whether any periodical
reportg are submitted to the Govern-
ment and if so, what are the conclu-
sions?

Shri Rajagopalachard: The hon.
Member may rest assured that we
have intelligence but ‘intelligence’ is
not served by giving information
about it in public.

Shri Rathnaswamy: Is there any

justification for the apprehension
entertained in some quarters in
India that these activities are wide-
spread?

Shri Rajagopalachari: No, Sir.
There is no justification for thinking
that these activities are widespread.

Shri Rathnaswamy: May 1 know
whether any plot was unearthed in
Punjab also?

Shri Rajagopalachari: 1 should like
to have notice.

Shri Rathmaswamy: May I know period 1st July 1980 to 3

what measures have been taken or
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are being taken by the Government
to check this espionage on the part
of foreign powers?

Shri Rajagopalachari: I can only
repeat what 1 have said already.
Steps are taken, but we cannot be
disclosing such steps.

Shri Rathnaswamy: What measures
are being taken to effectively check
smuggling of arms from certain arms
depots and arsenals in our country
and also smuggling of arms from
across the borders? =

Mr. Deputy-Speaker: The hon.
Minister has already stated that
details of the preventive measures
cannot be given in the public interest.

Shri Kamath: Do the reports re-
ceived from the West Bengal Govern-
ment during the last 9 months indi-
cate the number of Pakistani nationals
that have been arrested on charges
of espionage in the whole of West
Bengal?

Shri Rajagopalachari: It is not &
large number, but if necessary, I
shall gather the information from the
State. .

Shri Rathmaswamy: May I know
whether any watch is being kept
over such of those whose majority of
relation: are in Pakistan?

Shri HRajagopalachari: After the
division of the country which we
have gone through, it is to be ex-
pected that quite a number of rela-
tions exist on either side but that
need not put us in a scare.

Shri Kamath: May I know if all
those Pakistanis engag in espio-
nage have been arrested and detained
or have any of them been let go?

Shri Rajagopalachari: I should like
tc have notice because this is entirely
managed by the State under law and
order and if notice is given, I shall
get information and give such as may
be useful.

WRITTEN ANSWERS TO
QUESTIONS

DETENUS IN STATES

*640. Shri Kesava Rao: Will the
Minister of Home Affairs be pleased
to state what is the number of the
detenus who gave undertakings and
were? released during the last one
year

The Minister of Home Affairs (Shri
arl): 147, dur%:& the
June

1951,
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HisTorY oF FREEDOM MOVEMENT

*641. Shri Kesava Rao: Will the
Ntlirtnister of Education be pleased to
state:

(a) whether the scheme for collec-
ting material for writing authentic
history of the Freedom Movement in
India has been finalised; and

(b) whether any Committee has
been appointed for this purpose and
if so, who are the members of this
Committee?

The Minister of Natural Resources
and Sclentific Research (Shri 8ri
Prakasa): (a) and (b). No, the
scheme for collecting material for
writing History of the Freedom Move-
ment in India has not yet been
finalised. Further necessary action
in 1this connection is under conside-
ration.

CENsSUS EXPENSES

*642. Shri Kasava Rao: Will the
Minister of Home Affairs be pleased
to state:

(a) what is the total amount spent
for taking the census; and

(b) what is the share of the Stats
Governments in this expenditure?

The Ministcr of Home Affairs
(Shri Rajagopalachari): (a) and (b).
It is not possible yet to give the
amount of expenditure incurred on
the 1951-Census. It is likely to be
about Rs. 150 lakhs. The cost of
census operations is to be debited
entirely to the Central Government,
The Sgate Governments will bear half
the cost on the preparation of the
National Register. The estimated
cost of the preparation of the National
Register is Rs. 30 lakhs.

PURCHASE OF RECORD PROCESSINC
MACHINE

*G46. Shri Krishnanand Rai: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether the Ministry of Infor-
mation and Broadcasting have pur-
chased any Record Processing Machine
recently from Britain;

(b) if so, the name of the Firm
from which it was purchased and its
valuation; and

(c) whether it is in working order?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwa-
kar): (a) and (b). No such machine
has been purchased from Britain; a
Record Processing and Pressing Plant
has however been purchased from
M/s Philip Export Corporation, New
York, for Rs, 1-5 lakhs,

232 P.S.D.
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(c) The plant has not yet been
installed owing to iack of accom-
modaticn.

MEASURES oF EcoNoMY FOR ORISsA
GOVERNMENT

*659. Shri Sarangdhar Das: Will the
Minister of Finance be pleased to
state:

(a) whether the Government of
India have recommended to the Gov-
ernment of Orissa any measures for
effecting economy; and

(b) if so, in which departments, and
to what extent?

The Minister of Finance (Shri C.
D. Deshmukh): (a) and (b). The
State Government are fully alive to
the need for effecting economies in
expenditure and there was no occa
sion for the Government of India to
give any specific advice.

GRANTS TO ORISSA GOVERNMENT

*660. Shri Sarangdhar Das: Will the
Nt[irtxister of Finance be pleased to
state:

(a) the amounts of grants under
different heads, such as industrial de-
velopment, road-building, advance-
ment of Scheduled Castes and Tribes,
education, etc.,, made by the Govern-
ment of India to the Government of
Orissa, separately for each of the
years beginning from 1946-47 and
ending with 1950-51;

(b) the amount of grant so far paid,
and the balance to be paid to the
Government of Orissa for their Capi-
tal building at Bhuvaneswar, and the
amount of loan promised in order to
complete this project;

(c) the amount of loan so far ad-
vanced, and the balance to be advanc-
ed in respect of lhe construction of
the Hirankud Dam and Hydro-electric
and Irrigation Project, and the rate of
interest on these loans; and

(d) the amount of work performed
by the Government of Orissa, under
different heads, with the aid of these
grants and loans?

The Minister of Finance (Shri C.
D. Deshmukh): (a) to (d). Five
Statements containing the required
information are placed on the Table
of the House. [See Appendix IV.
annexure No. 42.]

LOANS AND ARREARS OF RENT OF
D1SPLACED PERSONS

*661. Sardar Hukam Singh: (a) Wil
the Minister ot Finance be pleased to
state whether it is a fact that arrears
of rent for premises occupied by the
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displaced persons have been deducted
from the loans advanced to them by
the Rehabilitation Finance Adminis-
tration, Delhi?

(b) If so, what is the amount so
recovered by the Administration?

The Minister of Finance (Shri C.
D. Deshmukh): (a) No, Sir.

(b) Does not arise.
DISTURBANCE IN DELHI JAIL

*662. Sardar Hukam Singh: (a) Will
the Minister of Home Affairs be pleas-
ed to state whether there was some
disturbance inside Delhi Jail, on the
17th March, 19517

(b) What was the cause that led to
this disturbance? .

(c) Was any enquiry instituted and
if so, has any report been received?

The Minister of Home Affairs
(Shri Rajagopalachari): (a) to (c).
A disturbance took place in the
Delhi Jail on the evening of the 16th
March. A detailed enquiry was held
by the Additional District Magistrate
who has submitted his report. The
enquiry held by the Additional District
Magistrate brought out that for some
time past there had been ill-feeling
between certain prisoners and some of
the convict-officers leading to mutual
assaults, that the jail authorities had
failed to deal with the trouble firmly
at an early stage and that on the
16th March some of the prisoners
barricaded themselves inside their
barracks, refused access to the jail
staff and stoned them when they
attempted to approach. Ultimately
the officers were able to persuade
them to come out. After coming out,
these prisoners complained of bad
food, mismanagement of the kitchen,
negligence and partiality on the part
of the jail staff, etc.

The Additional District Magistrate
recommended certain action—both
for removing the genuine grievances
of the prisoners and for improving
jail discipline. The Superintendent
and the Deputy Superintendent have
already been reverted to the Punjab,
und the remaining recommendations
are under consideration.

SHARING oF ACCOMMODATION BY
Crass IV SERVANTS

«663. Giani G. 8. Musafir: (a) Will
the Minister of Home Affairs be pleas-
ed to state whether Government have
fmposed anv ban on class IV servants
to reside with their colleagues?
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(b) What are the special reasons to
debar such persons from doing private
work out of office hours at the resi-
dences of other Government servants?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) No. But the
allottee of Government accommoda-
tion is required to obtain permission
from Government if he wishes to
share such accommodation  with
another Government servant.

(b) There is nu special prohibition
against a class IV Government ser-
vant doing private work out of
office hours at the residence of ano-
ther Government servant for consi-
deration. It should however not
interfere with the performance of his
official duties.

REALISATION OF ARREARS OF
INCOME-TAX

*G64. Shri Kamath: Will the Minis-
ter of Finance be plecased to state:

(a) whether it is a fact that a firm
then known as Mohamed Amin Bros.
Ltd.,, 25/26, Waterloo St., owed about
Rs. 75 lakhs as income-tax:

(b) whether it is a fact that all
shareholders in the said company
migrated to Pakistan together with
members of their families;

(c) whether they left behind in
India property worth over Rs. 80
lakhs, and

(d) whether attempts have been
made to recover the arrears of income-
tax due from the firm?

The Minister of State for Fipance
(Shri Tyagi): (a) and (c). Section
54 of the Indian Income-tax Act
diebars the disclosure of the informa-
tion.

(b) It is understood that all the
share-holders have migrated to Pakis-
tan.

(d) Section 54 is a bar to the dis-
closure of information on thig point
also, but invariably in every case in
which the tax is in arrears, attempts
are made to recover the same.

AMENDING OF INDIAN PENAL AND
CRiMINAL LAaw

#666. Shrl Kishorimohan Tripathi:
Will the Minister of Home Affairs be
pleased to state the progress so far
made in the matter of amending
Indian Penal and Criminal law relat-
ing to the checking and punishing of
bribery, corruption etc.?

The Minister of Home Affairs (Shri
Rajagopalachari): The Committee of
members of Parliament, set up under
the chairmanship of Dr. Bakshi Tek
Chand to enquire into the working of
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the Prevention of Corruption Act.
1947, have made certain recommenda-
tions and as a result a draft Criminal
Law (Amendment) Bill is under con-

sideration. I hope shortly to intro-
duce a bill,

TEXTILE POR DEFENCE SERVICES

*667. Shri Kishorimohan Tripathi:
(a) Will the Minister of Defence be
pleased to state the total yearly re-
«quirement of textiles for the Defence
‘Services?

(b) What part of the requirement
is met from imports?

The Minister of Defence (Sardar
Baldev Singh): (a) It is not in the pub-
1ic Interest to disclose the figures.

(b) The requirement met, from im-
ports is hardly ‘2 per cent.

TECHNICAL HELP BY UNITED NATIONS

*“668. 'Shri Ganamukhi: Will the
Mirt:éster of Finance be pleased to
state:

(a) the number of experts recruited
in India so far for the implementa-
tion of the United Nations Programme
of technical help to underdeveloped
countries;

(b) the number of scientific and
technical experts which India is to
receive to help her big development
schemes; and

(¢) the number of Indian nationals
who have received United Nations
Fellowships for technical training
abroad?

The Minister of Finance (Shri C.
D. Deshmukh): (a) Twelve.

(b) The services of 46 experts have
been requested for from the United
Nations and its specialised agencies.

(¢) 14 Indian nationals received
United Nations Fellowships for tech-
nical training last year and 43 appli-
cations have been made during the
current year.

ALL INDIA SERVICES

*669. Shri Sidhva: (a) Will the
Minister of Home Affairs be pleased
to state whether the Punjab Public
Service Commission recommended
every year certain number of candi-
dates for appointment on the result of
the examination?

(b) If so, what percentage of ap-
pointments by competition In vacan-
cies is fllled every year and what pen
centage is fillled by nomination from
department?

(c) What percentage of vacancies in
All India services is fllled by the Gov-
ernment of India through competition?

30 AUGUST 1951

Written Answers 824

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). It is
presumed that the information re-
quired is with regard to appointments
to the Punjab State Services. and it
will be collected and laid on the
Table of the House as soon as it is
ready.

(c) 25 per cent. of the posts in the
Indian Administrative Service and
the Indian Police Service cadres in
each State are filled by promotion of
officers belonging to the States Ser-
vices on the advice of the Union
Public Service Commission. The re-
maining vacancies are fllled on the
results of annual competitive exa-
mingtions conducted by the Union
Public Servi-e Commission.

ScreNTIFIC BOOKS IN HINDI

*670. Seth Govind Das: (a) Will the
Minister of Education be pleased to
state what progress, if any, has been
made by the ten sub-committees ap-
pointed for approving the scientific
terms in Hindi?

(b) What is the proportion of Hindi
Scholars in these sub-committees?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) On the recommenda-
tion of the Board for Technical
Terms it was decided to set up 10
Committees. Members for these
Committees are being selected; they
will start functioning soon.

(b) Each Committee will consist of
specialists in Science and in Hindi
philology.

ALL-INDIA CONFERENCE OF HINDI
ORGANIZATIONS

*671. Seth Govind Das: Will the
Minister of Education be pleased to
state what institutions were invited
to the All-India Conference of 34
Hindi Organizations working in the
areas where Hindi is not spoken, con-
vened in Delhi under the chairmanship
of the Secretary of the Ministry?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): A list of 27 institutions
which were invited to send represen-
tatives to the said conference is laid
on the Table of the House. [Sees
Appendix IV, annexure No. 43.]

GA8 PLANT

*§72. Shrimati Jayashri: Will the
Minister of Natural Resources and
Stelteentlﬂc Research be pleased to
state:

(a) whether it is a fact that organic
waste matter can be fermented to
give a combustible gas, and a good
manure;
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(b) whether any attempts have been
made in India to ferment cow-dung
and make the recovery of gas from
this;

(c) what would be the price of the
gas plant which would be large enough
to produce the gas needed for cooking
and lighting purposes of a family; and

(d) whether this plant can be con-
structed with local talent?

The Minister of Natural
and Scientific Research
Prakasa): (a) Yes, Sir.

(b) Research is being conducted at
the Indian Agricultural  Research
Institute, Delhi, to produce combus-
tible gas from orcanic waste. Cow-
dung is added to ferment the mixture.

(~) and (d) 1t is understood that
an Indian firm is manufacturing fuel
gas plants which serve the needs of
families of two and four persons and
have fixed the price at Rs. 1,200/- and
Rs. 1.800/- per plant respectively.

The Council of Scientific and
Industrial Rcsearch are collecting all
available information on the subject
with a view to working out an eco-
nomical process for using agricul-
tural and sewage wastes.

Resources
(Shri  Sri

GoLp F1ELDS IN INDIA

144, Shri Raj Kanwar: Will the
Mianister of Natural Resources and
Scientific Research be pleased to
state:

(a) the names of gold-fields and
research gold mines at present being
worked in the country;

(b) the total output of gold uptill
now;

(¢) the annual income accrued and
expenditure incurred on their working;
and

(d) whether any comprehensive
survey has been made or is under con-
sideration for the location of any other
gold mine in the country?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) to (d). A statement
giving information available with
the Geological Survey of India is
placed on the Table of the House.
[See Appendix IV, annexure No. 44.]

T. B. SANATORIA

145, Shri Jnani Ram: Will the Minis-
ter of Health be pleased to state:

(a) the number of T. B. Sanatoria
i‘el:ld the places where they are situa-
B 1]
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(b) the number of Sanatoria run at
fCl}lm’;lernmen'c cost and by Private
nds;

(c) the amount contri
Centrer oo s ontributed by the

d) the number of private sana-
torSa that have applied for aid tro?n‘
the Government?

The Minister of Health and -
munications (Rajkumari Amrit Kg::;:
(a) and (b). A statemept is placed
on the Table of the House. [See
Appendix IV, annexure No, 45.]

(¢c) A sum of about Rs. 7 |
during 1949-50 and Rs. 5'5 lakhs E:ilfllﬁ
ing 1950-51 were given as grants
to various T. B. institutions in India
by _the Central Government, In
addition to this, a sum of Rs. 5 lakhg
and /8.8 lakhs during 1949-50 and
1950-51 respectively were given as
grants to various bodies for the
treatment of displaced T. B. patients
from the Rchabilitation Ministry's
allotment for the purpose,

(d) Six private sanatoria requested
the Central Governm i
during 1950-51. ent for aid

OFFICERS IN MINISTRY OF NATURAL
RESOURCES AND SCIENTIFIC RESEARCH

146. Prof. K. T. Shah: il
Minister of Natural llmonll"éves1 ;1}1‘3
s::::tm«: Research be pleased to.

(a) the number of (i) Gazetted

((3111) nxo‘x,l-Gazetted officers, clerks g:g
ass servants in his

31st March, 1951; and secretarlat on

(b) the number of the officers,
clerks and Class IV servantg appoint-
ed temporarily in the first instance and
sg_bsequgntly: (i) made permanent;
t(}l)l) lretmi‘gdb or (iii) retrenched from

e ls ebruary 1951
March 19517 v fo the 3lst

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) and (b). A statement
glving the required :nformation is
placed on the Tawvle of the House.
[See Appendix IV, annexure No. 46.)

RECRUITMENT TO CENTRAL SECRETARIAT

147. Ch. Ranbir Singh: (a) Will the
Minister of Home Affairs be pleased
to state how many persons, who have
passed no competitive examination
(for I, I or III Division) held by the
Public Service Commission, from’ time
to time, for recruitment to the Cen-
tral Secretariat, have been included in
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Grades I, II and III of the Re-organis-
ed Central Secretariat Service?

(b) How many persons, who entered
the Central Secreiariat as a resuit of
the competitive examination (for 1, 1l
or lil bivision) held by the Public
Service Commission, have been
declared untit 1or the Re-organised
Central Secretariat Service?

(c) What are the reasons for pre-
ferring persons wno have never pas-
sed, any competitive examination 1o
those who enwerea the Secretariat
through a competitive examiation?

The Minister of Home Affairs (Shri
Rajagopalacnari): (a) Lhe intormation
is being ccllected n respect of per-~
sons whose gradings have beeq
announed and wiil be laid on the
‘Ll'able of the House.

(b) The completie list of persons
considered suitabie tor Grades I—lil
nas nolL yet been received trom the
Jnion Puoiic Service Commission.

(c) Selection of candidates for
appointment to Grudes [ to Ili of the
Re-organised Central Secretariat
service 1s made by the Union Publc
service Commission after considering
the suitability of the persons con-
cerned assessed on the basis of their
records as well as, where necessury,
an interview. The fact that a per-
son has passed an examination for
recruitment to a clerical post is not
tinal as to suitability for a gazetted
appointment  involving supervisory
tunctions,

PROTEST AGAINST CENTRAL SECRETARIAT
RE-ORGANISATION SCHEME

148. Ch. Ranbir Singh: (a) Will the
Minister of Home Affairs be pleased
to state how many representauons,
appeals or protests have been receiv-
ed by the Ministry frqm the employees
in \ne Secretariat m connectjon with
the Central Secretariat Re-organisa-
tion Scheme?

(b) How many of these appeals were
withheld by the different Ministries of
the Government of India and in how
many cases did the Home Minister
call for the papers and look into the
cases personally?

The Minister of Home Affairs (Shri

ri): (a) and (b). No
special provision has been made for
the submission of appeals, etc., by
Government employees effected by
the Central Secretariat Service (Re-
organisation and  Reinforcement)
No separate records or

Scheme.
statistics are maintained in respect
of such communications. Every

Government servant has a general
right to muke a representation through

833 PSR
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appropriate channels regarding maut-
ters auecung his service rignts ana
coudiuons, Lthey are dealt with o
lneir merits 1n accoraance with the
1ules gud practice reiaung to the
wsposal of  Goverlneut  business.
1ue constitutional responsibility tor
all decisions taken in the Nuustry o
riome Attawrs talls on me. 1 am not
prepared to specify the particular
cases wanich may or muy not have
peen aealt with personaily by me as
Muuster as disunguished from cases
disposea of otnerwise under the rules
Of pusiness.

buvir> UNDER ADMINISTRATIVE CONTROW
OF FINANCE MINISTRY

149, Shri S. N. Das: Will the Minis-
ter of Mnance be pleased fo state:

(a) the number and names of sta-
tutory and non-statutory bodies of a
permanent nature tunctioning under
wne administrative control of  his
Munistry, giving the following infore
mation in each case:

(i) the year of their constitution;

(1i) the recurring annual expendi-
ture incurred by tnem;

(iii) the provision for the audit ox
their accounts; and

(iv) the method of submission of
the report of their activiues;

(b) the number and nameg of such
ad hoc comunitie@s as were appomnted
by the Ministry since atter tne 1lodth
or August 1¥4Y and wnich have
unisneda their work; and

(¢) the number and names of ad
hoc commiuees whirn are sull tunc-
uoning, giving ihe date of tuwneir ap-
poinunent ana the tune by whicn they
are expected 10 LNlsn Wewr workt

The Minister of State for Finance
(Son ‘vyagr): (a) A sialement ¢on-
tadning toe required intormation 1n
respect of the dtatutory boaies has
been laid on the ‘l'able of the House.
Ldee Appenaix i1V, annexure INO. 41.}

There are no permanent non-sta-
tutory bodies under the administra-
tive control of my Ministry.

(b) The number of such committees
is four: ‘

(i) The Economy Committee;

(ii) The Accountancy Expert
Committee;

(iii) The Rural Banking Enquiry
Committee; and

(iv) The Stock Exchange Legise
lction Comupittes.

8 1)
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(c) Fowr ad hoc Committees/Com-
mission are functioning:

Name of the Set up Date by which

Committee on work will be
comj leted

(i) Income-tax 1-12-47 The (omm'ssion

Investigation is expeoted to

Commission. complete their
work by the end
of 1952

(ii) Expert 31-10-80 The Commit-

Committee tee's report has

on Exolse been finalised
aad will be pre.
sented to Gov-

ernment shortly

Its report im
expected $0 be
submitted in
Octobher, 1981

(iii) Company October,
Law Expert ‘50
Committee

(iv) National August '49 The final report
Income Com- is expected to
mittee be submitted
towards the be-
ginning of 1062,

BODIES SUBORDINATE 70 HOME MINISTRY

150. Shri S. N. Das: Will the Minis-
tfarwof Home Affairs be pleased to
state:

(a) the number and names of bodies
as have been created by an Act of the
Legislature and of bodies created by
Government Resolutigns or otherwise
by Government, of a permanent nature
functioning under the administrative
control of his Ministry, giving the
following Information in each case:

(i) the year >t their constitution;

(ii) the recurring annual expendi-
ture incurred by them;

(111) the »rovision for the audit of
the accounts; ana
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(iv) the method of submission of the
revort of their accounts;

(b) the number and names of such
ad hoc conunittees as were appointad
since after the 15th of August 1947
and which have finished their work;
anda

(c) the number and names of ad
hoc commitiees which are still func-
tioning, giving the dates of their ap-
pointment and the time by which they
are expected to finish their work?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) None.

(b) Four:

(i) The Criminal Tribes Act
Inquiry Committee.

(ii) The High Courts Arrears
Committee.

(1ii) Committee set up to inves-
tigate the Methods of Re-
cruitment and Intensive
Training proposed to be given
to Future Recruits to the
Administrative and Technicul
Posts.

(iv) Expert Committee to collect
material on the possibility
of colonization and develop-
ment of the Andaman and
Nicobar Islands.

(c) Two:

(i) Special Recruitment Board
which was constituted on
7th June 1948 and is expect-
ed to finish its work ¢fhis

year.

(ii) Inter-Departmental Com-
mittee for the preparation of
a detailed scheme for coloni-
sation and development of
Andaman and Nicobar
Islands. It was convened on
12th January 1949 and s
likely to finish its work 1In
about two months time.
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Thursday, 30th August, 1951

The House et at Half Past Eight
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
- (See Part D

9-35 a.M.
PAPERS LAID ON THE TABLE

(i) WHITE PAPER REGARDING JAPANESE
Peace TREATY; AND (ii) DRAFT
JAPANESE PEACE TREATY.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I beg to lay on the Table of
the House a White Paper containing
all selected documents in regard to the
Japanese Peace Treaty. [Placed in
Library. See No. IV.A.1(8).] These
documents are really correspondence
between the Government of India and:
the Government of the United States.
That will appear in the Press except
for the last communication from the
Government of India to the Govern-
ment of the United States, which has
thus far not appeared in the Press.
This White Paper will be circulated
to Members also. I am also. placing
on the Table of the House a copy of
the full Draft Treaty as proposed by
the sponsors of the U.S.A. and the
United Kingdom Governments. For
the« convenience of Members, I am

having placed six copies of this Draft

Treaty in the Library also. [See
No. IV.A(6) (59).]

LErTeR 10 BoOMBAY MUTUAL LIFE
ASSURANCE SOCIETY LTD., UNDER

SECTION 27 OF INSGRANCE ACT.

The Minister of Finance (Shri C. D.
Deshmukh): I beg to lay on the

267 P.S.D.

1598

Table a copy of the Ministry of
Finance Letter No. 53-IC(1)/51, dated
the 10th July, 1951, to the Bombay
Mutual Life Assurance Society, Limit-
ed, Bombay, in accordance with the
provisions of sub-section (3) of sec-
tion 27 of the Insurance Act, 1938.
[See Appendix IV, annexure No. 48.]

Shri Kamath: May I point out that
apparently as a sequel to my adjourn-
ment motion yesterday regarding the
flying blade of a revolving fan, the
fan which used-to be placed here for
the convenience of Members has been
removed: I do not know whether it
is a penalty.........

Mr. Deputy-Speaker: That has been
removed lest the same accident <hould
be repeated. The hon. Member’s life
is so precious that the fan could not
be kept there today. All of them are
being checked.

Shri Kamath: All are
moved?

Mr. Deputy-Speaker: The one
nearest the hon. Member is very bad.

being re-

INDIAN COMPANIES (AMENDMENT)
BILL

PRESENTATION OF REPORT OF SELECT .
COMMITTEE

The Minister of Finance (Shri C. D.
Deshmukh): I beg to present the
Report of the Select Committee on the
Bill further to amend the Indian Com-
panies Act, 1913.

GOVERNMENT OF PART C STATES
BILL—contd.

Clause 26. —(Extent of legislative
power)—contd.

Mr. Deputy-Speaker: The House will
now take up the further consideration
of the Government of Part C- States
Bill. Clause 26 was under discussion.

-
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Pandit Thakur Das Bhargava
(Punjab): The amendments are yet to
be moved.

Mr. Deputy-Speaker: After all the
amendments are moved there will be
“general discussion both on the clause
and the amendments.

Pandit Thakur Das Bhargava: -1 beg
to move:

“In the amendment proposed by
the hon. Shri N. Gopalaswami
Ayyangar, for the proposed Proviso
to sub-clause (1) of clause 26, the
following be substituted:

Provided that the' Legislative
Assembly of the State of Delhi
shall not have the final pawer to

. ‘'make laws with respect to the
following matters: :

(a) public order;
(b) police;

. .
(c) the constitution and powers
of Municipal Corporation in New
Delhi and Improvement Trust,
water supply and electricity orga-
nisations and other utility authori-
ties which are of common concern
to New Delhi and Delhi including
penal provisions relating to the
matters mentioned in this sub-

. clause;

(d) lands and buildings vested
in or in the possession of the
Union situate in New Delhi;

(e) jurisdiction and powers of
Courts and the President shall
have, on or without the recommen-
dation of the Chief Commissioner,
in regard to such laws, power to
modify them or any provisions con-
tained in them at his decretion.”

Mr. Deputy-Speaker: Amendment
moved:

“In the amendment proposed by
the hon. Shri N. Gopalaswami
Ayyangar, for the proposed Proviso
to sub-clause (1) of-clause 26, the
following be substituted:

Provided that the Legislative
Assembly of the State of Delhi
shall not have the final power to
make laws with respect to. the
following matters:

(a) public order;
(b) police;

- (c) the constitution and powers -
of Municipal Corporation in New
Delhi and Improvement Trust,
water supply and electricity orga-
nisations and other utility authori-
ties which are of common concern
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to New Delhi and Delhi including
penal provisions relating to the
matters mentigned in  this sub-
clause;

(d) lands and buildings vested
in or in the possession of the
Union situate in New Delhi;

(e) jurisdiction and powers of
Courts and the President shall
have, on or without the recommen-
dation of ‘the Chief Commissioner,
in regard to such laws, power to
modify them or any provisions con-
tained in them at his discretion.”

Shri Deshbandhu Gupta (Delhi):
While I congratulate the Government
on having liberalised the provisions
of the Bill considerably in respect of
the other Part C States, I regret to say
I cannot help expressing my keen dis-
appointment on the last minute changes
that have been introduced in the Bill
in respect. of Delni. The effect of
these changes is that Delhi' has been
virtually denied the benefits of res-
ponsible Government which are envi-
saged in this Bill for other States,
even smaller States like Ajmer and
Bhopal. But I do not grudge this
measure of responsible Government to
those States. In fact. as the House, is
aware, I have been fighting hard aldng
with my colleagues from these States
for giving self-government to all Part
My object in raising this
point is that it makes the position of
the Government all the more unten-
able in respect of Delhi.

Befare I examine the amendments
that have been proposed by my hon..
friend Mr. Gopalaswam1 Ayyangar, with
your permission, I would like to make
a few general observations. I feel
that the real issue is being missed.
Some Members of this hoénourable
House feel, and maybe some Minis-
ters also have the same notion, that it
is an act. of charity or generosity on
the part of Government to bring
forward this Bill. They do not realise,
and as a matter of fact, Sir; I am very
much pained to note this, that it is for
no fault of theirs that ten million
people have been placed in Part ‘C’
States. As has been made clear in
the Election Manifesto of the Congress.
it is owing to some historical and aa-
ministrative necessities of the moment
that certain States are classed as
Part B and Part C. That being the
fact, I would like to know whether
there is anything. wrong if the peopie
of these States aspire to have a voice
in the administration of their States.
I would request hon. Members 1o ap-
preciate this point of view and insteaw
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of tdking a hostile view, take a
sympathetic view of the situation; if
they place- themselves for a moment
in place of the people of Part C States
I am sure they would react differently.
1 at once concede that so far as Delhi
is concerned, it is differently situated
being the capital of the Union. This
fact has all along been borne in mind
by me. Whenever an attempt has been
made on the part of the people of
Delhi to have their administration
democratised, they have never lost
sight of this fact. This was abundantly
realised when the Pattabhi Committee
- made its recommendations after a
careful survey of the situation.

The hon. Minister Mr. Gopalaswami
Ayyangar has advanced some reasons
against granting aufonomy to Delhi.
He has also traced the chequered
history of this Bill. But, he has con-
veniently ignored some important links
while giving that history. It will not
be out of place, therefore, if I briefly
refer to the stages throuth which this
demand has passed. and has reached
the final stage. So far as Delhi is con-
cerned, the demand for self-Govern-
ment dates back to as early as 1928
when a conference of the citizens of
Delthi was held and a committee was
appointed to work for self-Government
for the State of Delhi. Since then this
demand has been reiterated from

different platforms, of peoples’ conven-,

tions. local bodies. and political con-
ferences, etc. In 1930 and 1932, in the
Round Table Conferences also, this
demand figured and if I may be per-
mitted to remind the House and the
hon. Minister, at that time, the demand
for an .autonomous province of Delhi
had the support of no less a ‘person
than the Father of the Nation. The
late Mr. Jinnah also agreed that Delhi
should be enlarged and there should be
an autonomous province. Unfortu-
nately, it did not come about and if
I may say so. it had something to do
with the unfortunate developments
leading to the partition of the country.
If that demand had been conceded at
that time, probably, things would have
shaped differently. But, it was destin-
ed otherwise. I am only giving this
background briefly to show that it is
not as if. as has been . suggested by
some Members, that the Government,
has made some liberal gesture out of
fright and encouraged by this, the
people are trying to ask for something
which they do not deserve. We have
been consistently and persistently fight-
ing since 1928 for an autonomous pro-
vince of Delhi.

Lafer in 1947, when the question
came before the Constituent Assembly,
the Pattabhi Committee was appoint-
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ed. I may mention that in the first
instance, the claims of Delhi and the
other Part C States were altogether
ignored. But -subseguently at our re-
quest, the Pattabhi Committee was ap~
pointed to go into that question. We
had naturally, thought at that time,
that after the appointment of this
Committee, its recommendations which
were unanimous would be accepted.
And that Committee was an important
-committee inasmuch as some im-
portant Members of the House served
on this Committee. My hon. friend
Mr. Gopalaswami Ayyangar who is to-
day giving arguments against the grant
of self-Government to Delhi was also
a signatory to this report. Not only
that; if I may say so, he was the

.inspirer of the idea that if it is going

to be self-Government, it must be full-
fledged self-Government. And it was
due to his contribution to that com-
mittee’s deliberations that this commit-
tee reached that decision.

Sir, one of the arguments used by
my hon. friend Shri Gopalaswami
Ayyangar in his speech with regard to
Delhi is that Delhi being the capital
of India is in a special position. This
is what he said:

“It is the capital city of a large
‘Federation and it is, as in almost
all federal countries, necessary that
in the area over which the Federal”
Government has to function daily,
practically in all detail, that Gov-
ernment should h#%e unfettered
power, power which is not contest-
ed by another and subordinate
Legislature.”

In this connection I would like to
draw the attention of my hon. friend
to some precedents, althcugh it is rot
necessary to look for precedents of all
things; our hon. Prime Mtnister hates
the idea of looking for precedents
elsewlere; we did not look for prece-
dent when we provided for adult
franchise in a big country like ours
where 90 per cent. of the people still
happen to be illiterate. We are making
that bold -experiment.  Therefore,
really, speaking there is no reason for
looking for precedents. But if a
precedent is to be given, I would like
to point -to Ottawa the capital of
Canada which is not only a federally
governed country but is also a
Commonwealth country. Apart from
going into the provisions of the Con-
stitution, I have made further enquiries
as to what was the status of Ottawa:
to-day and I am told that the adminis-
tration of the city of Ottawa is not
under the control of the Federal Gov-
ernment in any way whatsoever. It
is administered in® the same way as
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TShri Deshbandhu Guptal
“other Canadian cities, that is to say.
by a Mayor, Controllers and Aldermen
" who are elected by the citizens of the
<city. Tae citizens are entitled to elect
-representatives to both the provincial
.and the Federal Parliaments. As you
know the provincial jurisdiction is laid
down in the British North American
Act and applies generally to all the
provinces without restriction. Accord-
ingly the Province of Ontario enjoys
the .same amount of independence in
its administration and legislation as
other provinces. Apart from this, if
~you will refer to the Constitution of
Canada you will find it exgpressly stated
there that Canada is ivided into four
provinces ef which Ontario is one and
- there is no distinction between that
rand the other provinces. “Ontario” it
-is said, “shall be divided into countries
ete.” And there shall be a Legisla-
ture for Ontario consisting of the
Lieutenant-Governor and of one House,
. styled “The Legislative Assembly of
‘Ontario.” All the laws placed before
it are the same as in other provinces.

T:en another stock: argument given
‘in this connection is that of the position
of Washington. But I would like to
clear one misunderstanding on that
point. Delhi is quite different
-from Washington or Canberra inas-
wmuch as Delhi has got its own history.
its own culture, its own traditions,
it is. not on'y g capital town, but it
eis also one cf the biggest distributing
.centres in North India. It has been
the capital from time immemorial.
‘For the present, however, it would be
-right to say that it is not a capital
‘town built in the sense that
“Washington znd Canberra were built.
Therefore, we should not lose sight of
this ‘fact when we decide the future
constitutional set-up for Delhi; we
cannot compare it to these cities.
Perhaps you can compare New Delhi
to Washington, but not the State of
Delhi '

It is also presumed that the people
. of Washington are satisfied with what*
fhas been given to them. But I would
like to draw the attention of the hon.
‘Minister and also that of this hon.
“House that there is already a Home
‘Rule Bill pending before the Congress
‘there. It has been moved by nine
‘Senators and has the fullest support of
‘President Truman and of both the
plitical parties—the Republicans and
the Democrats. It is only a question
o1 lime therefore that this Bill will be
p:ssed. So Washington-too is going to
gel Home Rule. Therefore. that argu-
ment too ought not to weigh with us
and it should not stand in the way of
giving a demociatic set-up to Delhi.
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> While tracing the history of .this
demand, I wish to meation one im-
portant link which the -hon. Minisier
has conveniently missed. He referred
to some informal talks which the'Mem-
bers of the Part C Siates had with
glur? and the hon. the Home Minister.

The Minister of States, Transport 1nd
Railways (Shri Gopalaswami): I
thought the hon. Member was going to
say something about Canberra also?

Shri Deshbandhu  Gupta: But
Canberra is of very much less
portance. It is not as important as
Washington. It is a very small city
specially built as a capital; but the
real capital there is Sidney.

Shri Gopalaswami: Perhaps it is not
convenient for him to make a reference
to Canberra.

Shri Deshbandhu Gupta: That is not
so. The hon, Minister kffows that it
is a smal. city having a population of
perhaps 20,000 or so and it hardly re-
quires any reference here. I only
referred 1o it because even Canberra
was cited as an example.

Now, coming to the informal confer-

ences I must say that we are really grates.

ful to the hon Minister and the hon.
Home Minister for the time that they
find out a
solution of this problem. I do not for
a moment minimise the importance of
that and I de not wish to give an im-
pression that we are not grateful fo
them for that. But what he has con-
veniently missed to mention are two
things. In his speech he wauld not
refer to the Pattabhi Committee’s Re-
port tc which he himself was a

* signatory. That was one of the land-

marks in the history of this demand.
Secondly the last important conference

“which was held on the 4th August—a

High Power Conference—in which all
the Members of the Part C States

im- -

-

were present and also three Ministers, "

ircluding the Prime Minister. This
important conference was held on the
4th of August.

An Hon. Member:
other two Ministers?

Shri Deshbandhu Gupta: The hon.
Home Minister and the hon. Minister
of States, at whose instance this con-
ference was convened. As late as 4th
of August. 1951, only three weeks back,
if I may say so. this conference was
convened and all of us were present.
The hon. Prime Minister was also
good enough to be present at that con-
ference. We had a frank discussion.
In fact, there was not much to be dis-
cussed because the Ministers themselves

Who were the
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told this conference that in view of
the strong feelings that were expressed
against certain’ provisions in this Bill
on the last occaston when it was con-
sidered in this House, the Government
was pleased to reconsider the whole
thing and recast the Bill and they
have taken a bold decision. That
decision was conveyed to this confer-
ence in the presence of the Prime
Minister. Not only ihat, the decision
_was embodied m a Press-Note which
was issued the same afternoon. That
note says:

“The Government of India has
decided” to readjust the provisions
of the Part C States Bill now be-
fore Parliament so as to secure
‘wherever possible, the lareest prac-
ticable measure of autonomy and
responsible Government for Part
C States.”

Coming to reservations ithe Note says:

“The powers of the Chief Com-
missioners will be limited to re-
mitting any matter for reconsidera-
tion by the Council of Ministers
and referring any issue to the
Central Government. . In regard
to New Delhi however, where the
Central Government has certain
obvious  special interests, the
powers of the :Chief Commissioner
will be more positive.”

10 AM.

The only limitation which was placed
befoze this conference is contained in
this press note. I ask in all humility
what has happened between the 4th
August and this day to justify the
changes which the amendment to clause
26 proposed by my hon. friend seeks
to introduce? - An attempt was made
at a subsequent conference to explain
that not much had been taken away
and therefore we should not worry.
The Minister further said that only
three or four subjects have been made
exceptions. I want 10 ask whether
anyone in this House can compare the
two sta‘ements, one made in the press
note ar.d the other contained in the
amendment to clause 26 without con-
Auding that the Government has gone
back on the assurances and promises
they gave in that conference and
through the press note.

On that very evening the Select
Committee on the Gosamvardhan Bill
was in session. When 1 went -there
the Minister and all members came
to know of the Government decision
that responsible Government was going
to be granted to Delhi. They would
not believe me. They would not take
me on my word. Perhaps the news
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was too good to be true. .But when
the committee met next morning and
the.press note was before them ‘hey
decided that it was no use proceed- ”
ing with the Bill, because it would be
within the purview of the provinciat
legislature to pass a measure of that
nature. That was the reaction creited
and there were congratulations alt
round. I went to the extent of issuing
a public statement congratulating the
Minister, the Prime Minister and the
Government on the bold and just stang'
they had taken.

A\
The Minister of Home Affairs (Shri
Rajagopalachari): It is always danger-
ous to congratuiate the Gevernment.

Shri Deshbasdbu Gupta: By experi-
ence I am learning that.

After a few days at a very big
gathering of Congress workers in the
New Delhi Municipal Hall at which the
Prime Minister was present. the Presi-
dent of the Provincial Congress Coms-
mittee also congratuiated the Prime
Minister on having conceded the long-
standing demand of the people of
Delhi to a large extent.

These ddys there is so much talk:
and rightly so if the Congress becom-
ing less and less effective and losing

Jhe confidence of the people, and our

Prime Minister too feels concerned
about it. May I know whether this
going back on Government declaration
going to be conducive to the restora~
tion of confidence in the Government?
I would not put it stronger than that.
Let them at least realise what will be-
the psychological effect on the minds:
of the people. That was a solemn
declaration, not a speech made by =
Minister at a public meeting. although
it is also bad for a Minister to make-
a public speech and not carry out the
undertakings given in ‘that. There is
however some difference between the-
two. At a public meeting on the spur-
of the moment some commitment may
be made which afterwards it may be-
found to be difficult to carry out. But
when a clearcut statement was made-
at a conference specially called for the
purpose, at which the Prime Minister
was specially requested to be present,
what justification on earth can there
be for modifying or going back on the-
statement? The House can very well
appreciate my feelings as well as the
feelings of about two million people of
Delhi in the matter. I hope I will have

_the sympathy and suppert of the

House when I ask the Government to-

stick to their statement which they had

made only two or three weeks back.

Not only was the decision announced

at that-time, it was also made clear
L
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that they wanted to synchronise the
- passage of the Bill with 15th August,
which is a memorable day in our
history. Our co-operation was sought
and we were asked not to take more
than two hours in the House and try
to facilitate the passage of the Bill.
We promised all support and toid the
Minister that we would confine our
remarks to congratulating the Gov-
ernment and help the passage of the
Bill. 15th, August came and went by
and there was no news of t Bill
coming before Parliament. eople
‘were looking forward to an announce-
ment by the Prime Minister that Delhi
will also be brought into line with
other States in the course of his speech
at the Red Fort meeting. But no
announcement was made and I began
to hear ugly rumours that an effort
was being made by .some Ministers
and Members to sabotage the Bill, even
at that late stage. I am sorry to say
that one hon. - Minister went to the
extent of openly claiming the credit
for having successfully scotched the
scheme...... -

Shri D. D. Pant (Uttar Pradesh): By
saving Delhi.

Shri Deshbandhu Gupta: My friend
may also be a party to that. I would
ask. whether it is in keeping with the
high moral standard in administration
which we profess to maintain and
whether a thing like that does any
credit to the Government or to the
great organisation which the Govern-
ment represents?

Babu Ramnarayan Singh (Bihar): No
credit.

Shri Deshbandhu Gupta: Now I come
t> the arguments which my hon.
friend has advanced against the grant
of the same measure of autonomy
to Delhi, which this Bill envisages for
other States. I have dealt with one
argument. The other argument is
that if legislative powers are given
there might be a competition between
the State Legislature.and the Federal
Legislature. He said:

“It must be avoided in orHer to
avoid friction in the exercise of
. legislative power in regard to sub-
jects which from an all-India point
of view have to be conQ’dered as
most ‘important.”.

Another argument given by my hon.
friend is?

“It would be a source of Tper-
petual friction as to how much of
the fleld the Stute Legislature
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should occupy and how much
_entered upon by the Central Legis-
lature.” '

Then tHe Minister goes to the
‘extent of saying:

“I think it (Delhi) will stand to
gain by handing over these im-
portant subjects to the Parliament
exclusively, because Delhi cannot
live at all and much less can it
live in accordance with the stand-
ards which we should maintain
with respect to a metropolis of a
large country like ours, if it is to
depend upon the small mercies and
the smaller resources of the State
Legislature.”

This, as my friend rightly remarks,
is adding insult to injury. The fourth

" and the ldst argument given by him is:

“All  important  questions of
maintenance of law and order
have to be in the Tiands of the
Central Government. Up to this
day friction between the Centre
and the State has not happened
because Delhi has been under the
direct charge of the Centre all
these years as a Centrally adminis-
tered Ar‘ea.’l

I would now like_ this House to
examine the exceptions or the reserva-
tions which my* hon. friend has pro-
posed. The other day the honourable
Pandit Hirday Nat'ha Kunzru was pleas-
ed to remark that Government has
liberalised this Bill out of fright. The
fact is that the Government has taken
fright so far as Delhi is concerned,
after the publication of the Press note
and have introduced all sorts of
limitations which were not wanted
even from- their own point of view.
The most effective answer which I can
give to ali these arguments so far as
Delhi is concegned is in the words of
my friend Shri Gopalaswami Ayyvangar
himself, contained in the Pattabhi Re-
port to which I have referred, to whick
he.dwas a signatory. Therein he had
said:

‘“We are fully alive to the circum-
stances which led to the formation
of Delhi Province in 1912. We also
recognise the special importance of
Delhi as the capital of the federa-
tion. We are, however, of the

~ opinion that the people of the Pro-
vince which contains the metro-
polis of India should not be
deprived of the -right of self-
government enjoyed by the rest of
their countrymén living in the
smallest of villages. =~ We have ac-
cordingly placed the Delhi Province
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on a par with Ajmer-Merwara and
Coorg and have recommended res-
ponsible government subject to the
limitatiors already indicated.”

This is a complete answer, and it is
an irony of fate—some times very
strange things do happen in politics—
that today one of the authors of this
report is asked, or has to produce
arguments quite contrary to the argu-
ments which he gave at that time.

Now let us leave, that aside and
examine the exceptions which my
friend has proposed from the point of
view of safety and other considerations
which must weigh with the administra-
tion and which I have already conced-
ed. Public law and order is the first
thing which is sought to be made an
exception.  Originally the only thing
which Government wanted was ‘New
Delhi’ and I could appreciate that, al-
though New Delhi is an expansion of
Old Delhi and not a new town in the
sense as some other towns are. If we
concede that ‘public order’ may be
made an exception or a reserved sub-
ject, what will be the effect? The
effect of this will be that supposing a
riol occurs tomorrow in the city of
Delhi. and the State Legislature is in
session,—if the provision is . to be
strictly interpreted—this will be a
subject which Members will not be able
even to discuss. they cannot even ask
interpellations—The Ministers also will
have no say in it. What will be the
general impression created in the public
mind? Will they - realise that the
responsibility is entirely of the Chief
Commissioner and not of the Council
of Ministers? Instead of helping things
it will create confusion in the public
mind and put the Council of Ministers
in a very - awkward position.
- (Interruption). My friend says it is
diarchy. As a matter of fact. I have
not been able to find any proper word
which, can describe the new set-up
whaich is proposed to be given to Delhi;
it is neither autocracy, nor responsible
Government, nor bureaucracy. nor
even diarchy. The constitutional
pundits will have to coin some new
word to describe what is connoted by
what they are giving here.

When hon. Members consider these
exceptions which are sought to be ade
under these amendments, two things
must be borne in mind. Firstly, arti-
cle 162 of the Constitution, which
defines the executive power of a State.
Article 162 says:

“Subject to the provisions of this
Constitution, the executive power
of a State shall extend to the
matters with respect to which the
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Legislature of the State has power
to make laws.” <

¥ This_makes it quite clear that it is
not that the legislative powers are
being denied to tae State of Delhi but
the fact is that they will not be able
to administer all these things when
they cannot legislate for them'! The
second thing which I would like the
hon. Ministers and the House to bear
in mind is article 254 of the Consti-
tution which provides as follows:

“If any provision of, a law made
by the Legislature of a State is re-
pugnant to any provision of a law
made by Parliament which Parlia-
ment is competent to enact, or to
any provision of an existing law
with respect to ome of the matters
enumerated in the Concurrent List,
then, subject to the provisions of
‘clause (2). the law made by Parlia-
ment, whether passed before or
after the law made by the Legis-
lature of such State, or, as the case
may be, the existing law, shall
prevail and the law made by the
Legislature of the State shall, to
the extent of the repugnancy, be
void.”

There is a proviso to this but that
applies to Part A and Part B States.
One very clear reservation or safe-
guard which has been provided in this
Bill is that all the subjects will be in
the Concurrent List. This is the
biggest safeguard which the Pattabhi
Committee Report had suggested so
that there may be no exclusive juris-"’
diction of the State Legislature. When
we have made all the subjects con-
current, it is quite clear that the legis-
lation passed by the Centre will have
precedence and shall prevail. That
being so I do not really understand
why it should be necessary for niy hon.
friends today to expressly say that
public order, poMce, and so many other
things should not be there. Then, clause
41 of the Bill ha~ also to be read along
with this. The amendment proposed
by my hon. friend to that clause lays
down so many safeguards which limit
the autonomy to an extent whiich is
far in excess of the requirements even
of the considerations which he has in
view. Clause 41, as proposed in the
amendment, says:

41. Council of Ministe'rs..—(.l)
There shall be a Council of Minis-
ters in each State with the Chief
Minister at the head to aid and ad-
vise the Chief Commisioner in tae
exercise of his functions in rela-
tion to matters with respect to

A
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which the Legislative Assembly of
the State has-power to make laws
-except in so far as he is required
by any law to exercise any judicial
or quasi-judicial functions:

Provided that. in case of differ-
ence of opinion betweep the Chief
Commissioner and his Ninisters on
any matter, the Chief Commis-
sioner shall refer it to the
President for decision and act ac-
cording to te decision given there-
on by the President, and pending
such decisioh it shall be competent
for the Chief Commissioner in any
case where the matter is in his
opinion so urgent that.it is neces-
sary for him to take immediate
action, to take such action or to
give such direction in the matter as
he deems necessary;”

What more does -he want?, Does this

- not provide ample safeguards for any

possible emergency in which the

Council of Ministers may take any

rash action? As if this was not
enough, he goes on further:

“Provided further that in the
State of Delhi every decision taken
by a Minister or by the Council in
relation to any matter concerning
New Delhi shall be subject to the
concurrence of the Chief Commis-
sioner, and nothing in this sub-
section shall be construed as pre-
venting the Chief Commissioner in
case of any difference of opinion -
between him and his Ministers
from taking such action in respect
.of the administration of New Delhi
as he in his discretion considers
necessary.”

Not -only this, but he goes on still
further:

“If any question arises as to
whether any mattef-is or is not a
matter as respects which the Chief
Commissioner is required by any
law to exercise any judicial or
quasi-juidicial functions the deci-
sion of the Chief Ccmmissioner
thereon shall te final.”

All these safeguards are provided.
In olden days we were always against
providinrg such safeguards when the
foreign Government was there. I am
prepared to make a distinction now
but there should be a limit to safe-
guards even now. If he wants to ‘pro-
«vide safegtiards against the Council of
Ministers or the elected representatives
in the Legislatuzes. why should he go
to the extent oti‘closing‘ all the seven
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doors, and leave no scopé for Minister
to quoté a Hindi saying—

“grEt @ g FE@ any . IEF
sEgfesagiar” = -

[Lock all the seven doors so that no-
body may enter.] Does this leave any
scope for the popular will to be asso-
ciated with the Administration? That
is why I want my hon. friend Pandit
Kunzru to realise that this is really
the result of fright. B

Pandit Kumzru (Uttar Pradesh)
What I meant to say was that my hon:
and eloguent friend who represents
Delhi had not been able to bring as
much pressure to bear upon the Minis-
ter of States as the representatives of
other States had been able to do.

Shri Deshbandhu Gupta: If that is
the interpretation, I hope I will have
my hon. friend’s co-operation now in
bringing that pressure to bear upon
the ..a. Minister.

I shall now refer to the exceptions.
To take ‘public order, Police including
Railway Police’ first, I "have already
pointed out what public order really
means. It will create endless difficul-
ties and instead ‘of _promoting- co-
operation between the Council of
Ministers and the head of the State,
it will only create discord. The
Ministers will be looked upon with
suspicion and the check which we the
Council of Ministers wish to exercise
on the Chief Commissioner will not be
there. The whole idea behind the
scheme was that the Central Govern-
ment should know the non-official mind
as well along with the official mind.
Today they look only through the
spectacles of the Chief Commissioner.
They never know the people of Delhi
to express their opinion. In the new
set-up they will also know the views
of the people of Delhi. If this excep-
tion is made, this opportunity will be
denied to the people of Delhi.

Now, part (c) of the proposed pro-
viso to sub-clause (1) of clause 26
says:

, “the constitution and powers of
manicipal corporations and other
local authorities, of improvement
trusts and of watér supply, drain-
age. electricity, transport and other
public utility authorities in Delhi
or in New Delhi.”

All imaginable things ‘have been
brought into this.clause. Let us take
first ‘the constitution and powers of
municipal corporations’. In judging
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these things, my hon. friend has said
that things have to be looked at ‘from
an all-India point' of view’. How does
the constitution of the municipal cor-
poration interfere with thae safety of
New Delhi or its security? How does
it come in the way of ‘all-India point
of view’ if the local Legislature is given
power to legislate in matters municipal?
There is a history behind this. The
demand for a corporation for Delhi was
made for the first time in 1938. Since
then, so many resolutions were passed
and the people of Delhi have been
hoping that there will be a munizipal
corporation soon. In 1946, a committee
was appointed by tie Government of
India and that committee submitted a
report in 1947. Its recommendation
was that there should be a common
corporation for New Delhi. Delhi and
the Civil Lines. This was the unani-
mous recommendation. Four years
have since elapsed and nothing has
happened. The old Municipality still
continues in the hope that there is
going to b2 a corporation. Municipal
elections were also postponed on that
account. All that this unanimous re-
commendation of the committee has
resulted in is the drafting of a Cor-
poration Bill, and that also not on the
lines suggested by tie committee. It
was decided by the Government of
India after long deliteration that Old
Delhi should have =z saparate corpora-
tion. because New iJeihi is considered
° to be their special preserve—a place
which cannot te :ouched. This
decision has been taken. but there is
no knowing wher the Bill is coming
up. It has got mcre than 300 clauses
and I wonder if it would be possible
for this House to find enough time to
pass this Bill in the near future. We
have past experience to guide us. One
simple tenancy legislation relating to
Ajmer took more than four years to
pass through this House. What is the
legislative record of the Central Legis-
lature in respect of Delhi? There is
an old enactment called the Delhi Laws
Act, which though it is a document
of few pages is an all -powerful law.
After this, very few Acts have been
pPassed in respect of Delhi. Even to
pass the Improvement Trust Act the
House could not find time. It was
originally thought that the Improve-
ment Trust Act should be passed by
the Central Assembly. As the House
could not find the time, the U.P. Im-
Provement Trust Act was extended
Wwith  suitable modifications. The
matter was recently raised before the
Supreme Court. as to whether - the
Delhi Laws Act gave power to . the
local Gowernment to extend in an
%r{llended form laws of other States.
. € record of the Central Legislature
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in respect of these areas, so far as
legislation is concerned, is very poor.
Therefore, to expect that Parliament
will be able to pass the Corporation
Bill and Delhi will soon get a corpora-
tion would be expecting too ‘much. It
may be years before an Act of that
kind could be passed by this House.

In such circumstances, what would
be lost if that Bill were to be passed
by the local Legislature. I am not
happy about the amendment I have
tabled in this connection. But cn ac-
count of the exigencies of the situation,
I have somehow reconciled myself to
that position and in the last portion
of that amendment I have said that any
legislation which is' passed by _the
legislature in respect of these subjects
may be subject to modification by the
President. What more do they vrant?
They cannot find time to pass such
legislation in Parliament and tkey
would not allow the local Legislature
to pass a legislation and present it to

.them to be promulgated with such

modifications as they consider reces-
sary. The position today is that Acts
passed by neighbouring provinces can
be extencad to Delhi by the Chief
Commissioner. But they would not
like the local Legislature to pass an
Act and submit it to be issued with
such mcdifications as they deem .ieces-
sary. Is that reasonable? I want to
know what is the point in denying the
right of passing such legislation?

Most of the hon. Members f this
House are as much citizéns of Delhi as
I am. because most of their time they
spend in Delhi. But unfortunately.
they have not cared to look round and’
see what is happening in Delhi due to
its administrative set up. Old Delhi
with a population of about ten lakhs
was administered by a municipal com-
mittee under the Punjab Municipal
Act and till yesterday the Chairman of
the Municipality used to be the Deputy
Commissioner and one-third of its
members used to be nominated mem-
bers. This is the way in which we
were carrying on for so many years.
Now the official Chairman has gone.
but the municipality continues to be
governed by -the Municipal Act of
Punjab. Now, if you do not give this
Legislature power to make laws, what
will happen is that the same law. the
Punjab Municipal Act. will continue to
apply and there will be.no change for
Yyears to come, unless Parliament
decides to hold a special session and
pass the Corporation Bill. I, therefore,
do not envisage that we can soon have
a corporation.

_In regard to New Delhi, in one of"
the statements,made by my hon. friend
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on the floor of the House sometime
ago...... (An Hon. Member: Which hon.
Member?) the Prime Minister and
also Shri Gopalaswami Ayyangar, it
‘was said that Delhi will have two
corporations—one for the Old Delhi
and the other for New Delhi. If I
correctly understand the <corparation
law the first condition is that all its
members must be elected. I want to
ask the hon. Minister whether. the
Government of India has ever thought
of and taken a decision that the New
Delhi Corporation will have elected
‘members. Till now they have not been
content even with a nominated
majority in the New Delhi Municipal
‘Committee. Among the nominated
members, also they have got a majority
of officials, because they cannot trust
even those men who are nominated by
them. That is the position of New
Delhi today and we ' are - made to
believe that they will be able to give
us a corporation. Unfortunately
sometimes statements are made in this
House without examining their impli-
cations. With due respect, 1 should
like to point out that at no time did

the Government of India take a deci- .

sion that they would give New Delhi a
corporation which means all its mem-
bers shail be elected.

Now.I come to the Improvement
Trust. The other exception sought to
be made is “other local authorities like
the Improvement Trust”. Here, 1
would crave the indulgence of the
House to allow me to examine the
record of the work of the Trust. Some
time back there was an Inquiry Com-
mittee anpointed by the Government
of India to go into the question of the
working of the Improvement Trust.
This committee has submitted its re-
port to Government about six months
back. I would like hon. Members to
know ‘the opinion this Committee have
expressed about t:e working of the
Improvement Trust. Let me at the
very outset make it clear that I mean
no reflection on the hon. Ministers of
the Centre or the hon. Rajkumari who
looks after this Department. My
whole point js that in the present set
up it is impossible for the Ministers
of the Centre to attend to these things
and that is why I say that these items
should not be taken out of the purview
of the local Legislature.

Ine paragraph 12, the report says:

“There were 53 schemes ' pre-
pared by the Improvement Trust.
Except for the Shadipur extension
scheme No. 2, all the 53 schemes,
including the slum clearance
schemes of Dethi-Ajnteri Gate and
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Qadim Sharif, were, according to
Mr. Hume scheduled to be com-
pleted between 1937-38 and 1944-
45. * * It will be seen that out
of these schemes, suggested by
Mr. Hume, two, namely, the Civil
Lines Extension and Minto Road
schemes were not included in the
schemes at all, while most of the
other schemes have remained mere-
ly on paper.”

The Improvement Trust was found-
ed in 1937. It is fourteen years now
and after fourteen years this is the
certificate which this committee, on
which Members like the hon. Bakshi
Tek Chand and others served, has
given. In regard to slum clearance,
the report says:

“It will be realised that on the
side of slum clearance also the
record of the Improvement Trust
is very meagre. A number of
schemes notified by the Trust many
years ago have not yet even been
touched. A typical instance is that
of the Delhi-Ajmeri Gate slum clear-
ance. This was notified as early
as 1938. But so far nothing has
been done bevond the demolition
of the city wall and the construc-
tion of a road running parallel to

., the Circular Road. The ugly slums
behind the city wall have survived
in all their nakedness. Similarly
the whole stretch of land from =
Mutiny Memorial Road to Sadar
Bazar which is covered by the
Motia Khan slum clearance scheme,
Qadim Sharif scheme, Sarai Purani
Idgah scheme, the old Slaughter
House <dcheme and Paharganj
Estate scheme has remained in the
appalling condition in which it was
when the Trust was constituted.
In fact. these areas have dete-
riorated considerably, both as re-
gards sanitation and cleanliness
since the Trust took them over by
including them in its schemes.
Similarly, a big area including
Manakpura and the surrounding
‘abadis’ is a slum of the worst type
and, though included in a scheme
for clearance by the Trust long ago,
has so far remained untouched.”

In this connection I might s well
state that it was in 1929 or 1930 that
Mahatmaji visited one of the worst
slums of Delhi and wrote a very
strong article in “Harijan” condemn-
ing that it was a blot on the fair name
of the Capital to have such slums;
this was followed by a visit by Lord
Irwin, and it was as a result of this
criticism that this Improvement Trust
was brought into being. Today the
number of slums is much more than it
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was at that time, and the condition
of these slums is much worse than it
was at that time. This is the record
of the Improvement Trust which has
been in exis‘ence for the last so many
years.

Then thi: Report goes further and
says:

“Again, in the rname of interim
development control. the Trust has
frozen considerable areas of land
under Town Expansion Schemes.
These schemes were intended to be
followed up by vperative schemes,
but the intention did not materia-
lise and large areas of vacant land
remained undeveloped and unbuils
upon.”

Then further on it says:

- “The achievements of the Trust
during the thirteen years of its
existence are not at all impressive.
Two essential pre-requisites of the
proper planning of a town are (i)
a civic survey and (ii) a Master
Plan. The Trust has been able to
produce heither, with the result
that the growth of Delhi has been
proceeding in a haphazard way.
with little foresight and imagina-

tion and without any ' co-ordina-

tion.”

Ié) another place this Committee has
said: .

“The policy followed by the
Trust in the matter of the dis-
posal of plots of land developed
by it invited severe criticism
from the witnesses who have given
evidence before us. It was urged
that the policy of the Trust has
not resulted even in a partial
solution of the housing problem
in Delhi. The Trust has sold land
to the highest bidder”—my friend
Mr. Sidhva may please note—
“or tenderer, regardless of the
consideration whether the .buyer
was a genuine builder or only a
speculator in land.”

An Hon. Member: Why Mr. Sidhva
varticularly to note?

SAri Deshbandhu Gupta: He has
been- defending that there should be
some svstem whereby the people of
moderate means could get lands.
akgerefore I invited his atfention to

is.

Then the Report goes on to say:

“No .restriction was placed at
any t{ime by the Trust on the
-number of plots which any one
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person or body could buy; nor was
any step taken by the Trust to
encourage the buyers of these
plots to build houses. Judging by
the evidence placed before the
Committee, we are forced to the
conclusion that the Trust seemed
indifferent to the inevitable rise
in the prices of land as a direct
consequence of thé policy regard-
ing its disposal. The mischief of
such a policy was greatly aggra-
vated by practically all areas fit
for development in Delhi being
brought under the control of the
Trust through issue of ‘naofices of
acquisition, thus stifling private
enterprise altogether.”

This is unfortunately the record of
its working. Then it says:

“Apart from the inequity of the
law relating to acguisition of lands
for the execution of Trust
schemes. its "actual working also
has been marked by long and
cumbersome delays and by an
absence of sympathy and immagi-
nation.”

And then it says:

“It i¢ not necessary to discuss
other aspecis of the policy of the
Trust. Thie relevant data sum-
marised in Volume II throw much
light er. the Wworking of the Trust.
Whatever may be the extenuating
circumstances. the story of ,t;he
Trust is the story of a failure.

- Now I do not want to take the
time of the House by citing illustra-
tions as to how oppressive and
inefficient has been the working, qf
this Trust. I have volumes of evi-
dence here to show to the House how
the people of Delhi have been treated
by the Trust. -

Shri Kamath (Madhya Pradesh):
During question time when I put a
question the Ministér of Health said
that the criti-'sm was not as bad as
my friend Shri Deshbandhu Gupta has
read out just now. She said it was
not so severe, its working was not a
failure. But now it turns out to be
as bad as I then said......

Shri Sidhva (Madhya Pradesh): She
admitted it was bad. .

Shri Kamath: Not so bad, she said.

The Minister gf Health and Communi-
cations (Rajkumari Amrit Kaur): May
T say that the Report should be read
in its entirety and the dificuilies that
the Trust had to encounter shouid also
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be taken into account? You can al-
ways take out sentences and make a
position much blacker *than it is.

Shri Rajagopalachari: In spite of that
suggestion, one hour is certainly long
enough. He need not read the_ whole
Report. It is well known that persons
use what is only in their own favour.

Shri Sidhva: Sir, I have read th2
Report. If you read the whole Report
the impression is that it is bad.’

Shri Deshbandhu Gupta: I conclud-
ed by reading that portion which said:

“Whatever may be the extenuat-
ing circumstances, the story of
the Trust s the story of a faﬂure

1 purposely read it last so that the
hon. Minister may know what was
pleadel by the Improvement Trust in
its favour has been taken note of by
this ( ommittee and this was the
opinio1 expressed by the Committee.
And 1 do not thiikx she would try to
defend the working of ihe Trust. But
I do uot think she could be held res-
ponsib'e for the working of the Trust.
For a'though it has been under her
Ministcy, due to the reasons I have
given it is impossible in the very
nature of things for any Minister of
the Centre to look into this matter and
see that the working was Droper.
Therefocre 1 want to know wraj is at
the back of the mind of the hon.
Minister when he says that regarding
the Improvement Trust aiso this autho-
rity, that is the local Legislature
should have no jurisuiction of making
any laws. If the question_is of laws
alone I have stated that there is al-
reddy an Act and tiat Act will con-
tinue to govern the working of this
Trust. The question of making a law
does pot therefore really arise today.
But what is perhaps at the back of the
mind of my hon. friend is that the
popular Ministers or thé Legislature
should have no voice in the working
of the Trust. Today it is a nominated
body and the reports come “through
the Chief Commissioner to the hon.
Minister at the Centre who has very
little time to- attend to these things.
If it is made a transferred subject, the
result would ke that it will be ' sub-
jected to the scrutiny -of the local
Ministers who know where the shoe
pinches and who will know where
things ave going wrong. Therefore, I
do not see any reason why they
should ‘deprive the @tate Government
of the right to administer this, of see-
ing things and setting them right—
unless it is contemplated that things
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snould continue as bad as they are,
taere is no justification for same.

Babu Ramnarayan Singh: May I
know how the administration of the
Trust is oppressive'?

Shri Deshbandhu Gupta: 1 have told
vou that the number of slums has in-
creased, they have spent practi ally
nothing tu discharge their duty in res-
pect of slum clearance which was tae
main object, and they have monoglis-
ed all the areas where Delhi City
couid extend. They do not derelop
themselves, and they do not allow
other peovle to develop. That is the
reaso» why it is oppressive. Let me
give one instance to show as to how
oppresswe it is; hon. Membars know
that,in answer to an interpellation
asked by me it was given cut that as
many as 330 or 350 plots of laid
belonging to private owners which
were soid by the Trust have been
under the unauthorised occupation of
displaced persons. Well. it was an
emergency and -one could understand
that when these people came they
occupied the Government lands. As

-these lands were lying vacant, they

occupied these lands too.” The value
of these plots is estimated at about
Rs. 30 lakhs. For the last four years
they have been under urauthorised
occupation. Instead of providing
alternative accommodsation to these
people and thereby making these
plots available to the rightful owners,
on which they had 30 toc 40 lakhs of
rupees to the Trust, the Trust - has
been prosecuting the cwners for put-
ting up buildings on same knowing
full well that they have been under
unlawful occupation and in several
cases they have even confiscated the
plots for the reason that they have
not been built over. [ have got evi-
dence before me of original actices of
confiscation and the otders of termina-
tion of the leases. I-took up this aiat-
ter in the Chief Commissioner’s Ad-
visory Council. When this came to the
notice of the Chief Commissicner
he took up the matter with the Trust
and now I understand the Trust is

going into this question and they say

that they will not terminate the leases.
They have served notices and are
oppressing the people in all possible
ways. There is evidence to ehow
that it takes yjmore than two years to
register mutation of plots sold by the
Trust. (An Hon. Member: What about
the ground reni?) It is being charged
even today. I have been pressing that
owners if all those plots which have
been under unlawful possession and
for which heavy sums have beenh paid
to the Trust should at least not be
made to pay tae ground rent but they
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are being made to pay the ground rent.
I think, more than Rupees 3 lakhs is
being realized annually by way of
ground rent,

It would be unfair if I convert this
into a debate on the Improvement
Trust. I would however like the Gov-
ernment to give an opportunity to dis-
cuss this question. A cay should be
allotted for discussing the Improve-
ment Trust Enquiry Cornmittee Report.
Then and then only ihe House will
know what has been the working of
the Improvement Trust and that in-
stead of improving things, it has been
adding to the difficulties of the people
of Delhi.

I now come to wa'er supply, drain-
age, electricity, transport and other
public utility  authorities. Water
supply also has got an interesting
history in Delhi.

Shri Rajagopalachari: The hon.
Member may try to be brief.

Shri Deshbandhu Gupta: I
very brief.

Shri Rajagopalachari:
that each of the items
proportionately th~ same
time as one item.

Shri Sondhi (Punjab): We want to
know the whole history.

will be

I am afraid
would take

Shri Rajagopalachari: It may be so,
but the hisfory is not relevant on this
Bill. \ -

Shri Sondhi: We have put an amend-
ment for that purpose.

Shri Deshbandhu Gupta: I quite
realize that it may be difficu't to deal
all these things at length. I do not
wish to take much time of the House,
but that exactly is my argument
against reserving these subjects. I feel
that this House will never have the
time to discuss these things. It has
fNever had fhe time to do so in the
past. My hon. friends should know
something about the working of the
Improvement Trust and how the
people of Delhi have been suffering
and why is it that we ¢lamour for
power etc. If even {oday. my hon.
friend feels that I am taking unduly
long time cn these mallers. when will
Parliament have patfence to go into
these matters? That is the main
reason why they should be transferred
to the local Legislature. (Interrup-
tion) There is not even an inclina-
tion on the part of Government to do
so as my hon. friend rightly
out. I do not want to take up much
time of the House. I only request
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very respectfully that hon. Ministers
should appreciate the point of view
of the people of Delhi, The reason for
their demand that these subjects
-should not be made reserved subjects.
That is all. I would very briefly refer
to the arrangements of water supply,
Delhi had its own water supply and
filtration arrangements fill 1924. When
New Delhi grew in importance a Joint
Water Board was formed under an
Act of this House probably in 1926.
Since then, this Board has been
handling filtration etc. Now during
the last session my hon. friend—un-
happily this has been entrusted also to
her—had to  introduce a Bill
(Interruption). Unhappily because
this has nothing to do with health.
Whaile introducing the Bill she asked
this Legislature to go back on the
undertaking which was given by Gov-
ernment to the Delhi Municipality at
the time-when this Joint Water Board
was formed and to increase the rate
which was originally agreed to be
charged fri Old Delhi Municipality.
That Bill igglready there and the hon.
Minister knows what that Bil! con-
tains. I will give you Jjust very
briefly what it comes to. The cost
of production of water has steadily
e 8one up since i* ~ame under this Bcdy:
it was in 1938-¢9 1-95 annas whereas
it is today 3-72 annas. The Govern-
ment are now asking the Old Delhi
Municipality tc pay a higher rate
against the agreement already entered
into. Although there is a separate
authority under an Act of Parliament
to handle fhis the cost of production
has been steadily going up and the
working of this Body has not been
efficient. I do not know whether the
hon. Minister has the ttme to look
into the affairs of this Body but this
is a. fact that to my knowledge the
working of this Body has not been very
satisfactory and that is borne out by
the fact that Government is now try-
ing to go back on the undertaking
which ther gave in 1924 to the Delhi
Municipality. Then I come to electri- °
city. Till 1946 there was a body call-
ed tae Delhi Electric and Traction
Company. This was a British con-
cern and this concern was supplying
electricify to Old Delhi and New Delhi.
Subsequently this question came up
before the Government of  India and
they formed the D.CE.P.A. to take
charge of the generation®olf electricity.
The Old Delhi Municipality has been
trying for many vears to get a licence
for distribution of electricity - and as
{he House knows it was a very legiti~
mate demand. AIl utility services are
run by Municipalities and it is a source
of income to them. This was denied
to the Old.Delhi Mg;jclnality because
a British firm was o charge of that
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which was makigg lakhs and lakhs of
profit every year. An inquiry com-
mittee called Pitkeathly Committee
was appointed by Government some
years ago. That committee had Te-
commended that bulk supplies showld
be made to any consumer who buys
more than 1.5 million units. But what
has happened? Since the D.C.EP.A.
came into existence, they have given
the distribution of electricity to the
New Delhi Municipality and the New
Delhi Municipality makes about Rs. 22
lakhs a year on the distribution of
electricity whereas to the Old Delhi
Municipality, they have denied this
right so far, with the result that a
large share of revenue something like
30 to 40 lacs a year, which should
have gone to the Old Delhi Munici-
pality has been denied to them. This
is the position about electricity.

11 am.

In this connection I would like to
point out a very interesttng instance
of how this present Electricity Board
works, I mean the Delhi Electricity
Board. My hon. friend, Mr. Gadgil
who claims the credit for having
sabotaged the scheme for self-Govern-
ment for Delhi is not in his seat but®
his Deputy Minister is there. This
was under his charge. This Electricity
Board has been functioning under the
Act of Parliament and was under the
Ministry ‘of Works, Production and
Supply.  Since 1947, there has been
a pending demand for about 30,000
kw. on behalf of the citizens ol Delhi,
for electricity. All these five years,
this demand has not been met. So
many Qquestions have been asked; but
every time it is said on behalf of
Government that the situation would
improve soon Big amounts used to
be paid at one time for a connection.
All manner of corruption followed
which -is understandable or unavoid-
able under such circumstances. This
Aythority would not take proper care
of this matter. Instead of planning
things in advance as they should have
done, 1 know it for “fact that when
they ordered a plant for electricity
for increasing production, it took
them perhaps nine months tc get a
licence from the Industries and
Supply: Ministry. This is how things are
happening. Thep, a German reparation
plant was offered to this Electricity
authority. This plant was lying in
Calcutta for two years. It was going a-
hawking. This was also offered to
.other States. They would not touch it
with a pair of tongs and- the Delhi
Electricity Board thought that it was a
second-hand plant and_that they could
not put it to use. .
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Shri Sidhva: They had no experience.

Shri Deshbandhu Gupta: Then. the
Faridabad colony which is being deve-
loped by the Government of India, the
one thing for which the Government
can rightly claim credit, took it over
tarough the intervention of the Prime:
Minister. When they took it over, they
asked the Central Electricity Commis--
sion, which is a high powered body,
again under the control of the Centre,.
to advise whether they could erect it for
them. What was the advice given by
this Board? This Commission offered
to erect it for the Faridabad Board and
prepared an estimate amounting to
Rs. 29,75,000 for same. The non-
official Faridabad_Development Board
rejected the estimate of the Board as
being too exorbitant, and made their
own arrangements for erecting the-
plant by engaging the services of a
German Engineer, under the supervision
of the Board. The result is that the whole
work has been done at a cost of less-
than Rupees ten lakhs, as against
Rs. 29,75,000 estimated by the Electri-
city Commission.

Shri Sidhva: Is it not 4 disgrace to
Government? -

Shri Deshbandhu Gupta: As regards
the time factor, it is interesting

Shri Rajagopalachari: May I know
whether the Faridabad Board was con-
ducted by the Delhi Municipality? It
was under Government.

Shri Deshbandhm Gupta: That is not
my contention.

-

Shri Rajagopalachari: What is it that
you are proving? You will prove
nothing by going into these matters.

Shri Deshbandhu Gupta: I will just
now state what I am proving., What I'
prove is this.

Mr. Deputy-Speaker: What I say is
this. Is it the hon. Member’s conten-
tion that the Central Electricity Com-
mission, the Central Water Board, the
Navigation Commission, all these things
must be brought under the Delhi
municipal administration?

Shri Deshbandhu Gupta: No, Sir.

Mr. Deputy-Speaker: Otherwise, there
is no need to go into the various ad-
ministrations under the Central Gov-
ernment. Thisds not a general debate
on the administration of the Central
Government.  Some™ instances may be
given as to why this amendment ought
not to be allowed. These bodies have
not managed well; that may be relevant.
The hon. Member is going into the
administration of the various institu-
tions, and the Central Electricity Com~
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mission which has nothing to do so far
as Delhi municipal administration is
concerned. I think we must confine
ourselves to the point raised here in
the amefidment.

Shri Deshbandhu Gupta: I am con-
fining to the Delhi Electricity Board.
As the Delhi Electricity Board thougit
that it should be improved and expand-
ed, I am only incidenfglly referring
that this was the plant which was
offeed to the Delhi Electricity Board,
which they did not take and which
another non-official Body was able to
take and put into commission in record
time. I am only giving an argument
that if you trust smaller people, they
may be able to show better results.
That is my point -

Mr. Depuiy-Speaker: That is a
general argument in private enterprise
versus State enterprise.

Shri Deshbandhu Gupta: I do not
want to emphasise the argument. The
point is that unless there is somebody
to look after these Bodies, and take
interest in them, thece Bodies will go
the way they have been going. This
6,000 kw. plant nas been erected in half
the time and at half the cost than was
estimated by Govérnment experts

Mr. Deputy-Speaker: I am afraid, the
hon. Member need not digress upon
this matter at afl. It is too much of a
digression. There are other matters.

Shri Deshbandhu Gupta: If it has
convinced the hon. Ministers that there
is need for popular control of this
Electricity Board, my purpose is serv-
ed. I only wanted them to realise that
the people of Delhi have to pay
through their nose for the inefficiency
of these departments. Unless you give
us the power to check them. we will
not be able to improve matters.

Shri Sondhi: Including Memb®rs of
. Parliament’

Shri Deshbandhu Gupta: Members of
Parliament have also to pay.

Then. comes transport. I would not
like to go into this question because
this question has come before this
House more than once, but that there is
much to be desired so far as transport
is concerned. You know_ that the
number of buses plying in Delhi €oday
is less than what it used to be before.
of course, the quality of buses has im-
fh . I do not for a moment say

at things are not improving.  They
are. But the fact remains that al-
though there is a Transport Authority,
again under an Act of the Centre, the
rates are higher than in Bombay and
Calcutta, there are very few passenger
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sheds. the number of buses is smaller
than ‘what it used to be, and we have
no proper workshop to look after the
buses. Thus there is much to be desired
so far as transport is concerned; it is not
what it should be for the capital of
India. I would not like to say more
about it.

It is stated here “and .other public
utility” authorities”. I do not under-
stand what other authorities the hon.
Minister has irn view. Tomorrow any
other authority can be brought in.
This is too vague and too wide a pro-
vision. My submission is......

Mr. Deputy-Speaker: I am afraid the-
amendment is equally vague. You say
‘final decision’. How can you say
‘final decision’?”

Shri Deshbandhu Gupta: That I will
explain presently. The word ‘final’
may be removed. It makes no differ-
ence. Only it gives authority to the-
President to revise and modify legisla-
tion. The import of thesword ‘final’ is
that it should be finalised only after
the Presidagt and the Central Govern-
ment have approved. If the word

U‘final’ is not appropriate there, it can

be changed; we are not fighting about
words and the wording can be im-
proved. In the last part of the amend-

* ment power is given to modify legislation

which the local Legislature might
undertake. That is the explanation
that I wanted to give about it.

I just wanted to submit that so far-
as these exceptions are concerned, it
is not in any spirit of criticism that I
have _made these observations. I only
wanted to take this opportunity, to
place the difficulties of the people of
Delhi before the House which are not
realised by the Ministers or by Mem-
bers of Parliament. They only think
that Delhi being the capital of India,
we are getting huge sums of money
from the Central coffers and thus the
Centre is raising the standard of living
of the people of Delhi. I will come
presently to the financial aspect of
the question. The purpose of mentioning
all these things is to appeal to the
House that you must trust the people
of Delhi. If you want to give them
self-Government, you must trust them
at least to that extent. Do you want to
look after the arainage also yourself,
water supply and this and that? The
only ground that can be .urged in
support of this is that Old Delhi and
New Delhi have got joint 6rganisation
for these things. Is it suggested that
the people of Old Delhi” will predomi-
nate, and ignore the interests of New
Delhi? Is it suggested that New Delhi
will not be represented in this Assem-
bly? If the Government has vested.
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interests in New Delhi, which I can
quite appreciate- -do you mean to say
that the people of Old Delhi will go
to the extenl of injuring the interests
of New Delhi al their own cost? If
electricity fails, will it not affect both
the places? If water supply fails it
will fail there also and they too will
have to pay for it. Therefore ‘it wili
be our endeavour to see that all these
things are run efficiently and you
should not have to bother about them.
(Interruption). Yes and if......

- Shri Rajagopalachari: If given some
time, the other Members also may make
some suggestions.

Shri Deshbandhu Gupta: If it-is a
hint to other hon. Members, then of
course, I am not concerned with it. I
only want, as 'a humble representative
of the people of Delhi who has been
elected by their direct votes and not
come through an indirect channel, who
Fappens to ba,their only representative
—just one—I want to raise my voice
here and place their poinf of view;
and it is for the Members of Parlia-
ment to consider it or reject it. If I
cann>t convince the hon. Ministers for
whom we all have the greatest regard
and under whose banner we have
fought the battle for Swaraj, and who
know more about these things than
many other Members here, then there
is lesser hope of convincing other
Members and I may not succeed in
convincing. them. But all the same, I
consider it my duty to place __these
points before Parliament and I hope I
am not exceeding the limits in doing
so.

[SHRIMATI DURGABAI in the Chair]

With regard to (¢) I have only one
submission to make. There are three
Central Acts r.ow, providing for water-
supply etc., tie establishing of the
Electricity Board and the Transport
Authority. ATl these three Acts are
there. And as I said, article 254 also
being there, there is no danger or risk
of the local Legislature going beyond
its jurisdiction. All that wé want is
by all means you may legislate the
power to administer the laws. You
may even revise the laws, but leave
us_the power to_administer the laws.
Otherwise, you will neither be able to
legislate not to administer the laws. T
do not want to mince matters. That
is fae frank statement of the position.
The administration of these subjects
must be in the popular hands—the local
popular hands—and should not rest with
*he  Centre. You can devise any
.phraseology or any method you like. [
“nave no fight about th2 words. I only
want that it should be realised that
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if you want to run these things effi-
ciently you must give the power to the
local Legislature. .

Then I come to (d)-about lands and
buflldings vested in or in the possession
of the Union. My amendment seeks
to confine it to New Delhi. Now Old
Delhi is as bad as or as good as any
other place. Ifpyou include Old Delhi,
then you will have to include Calcutta,

, and Bombay and other pYaces where
the Union Government has buildings.
And what about Simla? Till the other
day, Simla was the summer capital of
the Government of India. and the Union
Government owns huge properties
there. If you do not conslder that these
should be transferred to the Union
subjects or made reserved subjerts as
in the Punjab, how is it logical to say
that buildings in Old Delhi must not
be administered by the Legislature? So
I want the provision to be restricted
to New Delhi. By all means preserve
tae buildings in New Delhi to your-
self. look after fhem and beautify them
as they are beautified and looked after
in all big Governments. That is neces-
sary and it is their duty fo do so. But
this need not extend to Old Delhi and
the buildings there.

As regards part (e) offences against
laws, there is no material case and I
have myself...... -

Shri Rajagopalachari: They are just
consequential.

Shri Deshbandhu Gupta: Yes, not
exactly consequential in all cases, may-
be not very material. So I will not
dwell upon them now.

My main point is, if you want to
trust the people, and if you want to
give to the people of Delhi a voice in
their administration, give them -a real
voice, The Prime Minister and the
Minister of States and also the Home
Minister have been saying from time
to time that it is their jntention to
part with some power. If you desire
to protect New Delhi as the capital,
do so by all means. But do not out
of fear, suspicion or distrust, try to
place restrictions which will reduce
this thing to a mockery. If it is self-
Government that you desire to give,
then let it be self-Government in the
real sense.

Referring to lands, there is a Land
and Development Department run by -
the Government of India and looked
after by my hon. friend the Minister
of Works, Production and Supply.
This Department is responsible for all
the lands in New Delhi. I may inci-
dentally say that so fur as the Im-
provement Trust is concerned, there
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are very few lands in New Delhi which
fall within its jurisdiction. Only of
late when displaced persons had to be
looked after and certain townships
built round about for them that some
agricultural lands were acquired by
the Trust. But in New Delhi all the
lands are administered by this Depart-
ment of Land and Development and if
you look -at the work of this Depart-
ment, you will realise that it has not
worked very satisfactorily. Let me
give just one recent example. Near
Purana Quilla on the Muttra Road,
more than a year ago this Department
sold out plots to the tune of Rs. 23
lak™s. realising a premium at the
-average rate of Rs. i8 per sq. yd.
They sold out bungalow plots of 800 sq.
yds. each to the people. One of the
conditions of the lease was that all the
essential services will be provided for
as soon as the plots were sold out.
Now it is more than one year since
they were thus sold out and still the
essential services have not yet been fully
provided. I raised ‘this point more
than once and the hon. Minister in
charge, after a long fighit agreed to lay
the roads and sewers. Although they
had realised Rs. 23 lakhs still for so
many months they did not provide the
essential services with the result that
the building activities were held up.
This is how the Department has been
functioning here.

Then again, there is a colony called
the Babar Road Colony meant for
small teachers, professors and doctors,
consisting of about 400 houses. For
several years they have been clamour-
ing for permission to build a second
storey to these buildings. The hon.
Shri Gadgil gave an assurance here
more than once that this permission
would be given to them. But still they
have not been able to amend the
Municipal laws so as to:enable these
people to put up second storeys. This
is how the housing problem is being
solved in New 'Delhi, and how the
Land and Development
which is the custodian of the Govern-
ment land is discharging its duty in
respect of the lands. Anyway, that is
their affair.” If they want to keep it
their close preserve, let them do so.
But so far as old Delhi is concerned.
it would not be fair for them to make
that an exception.

It may not be proper at this time
to refer to education because it. is
supposed to he a transferred subject.
But I may say a word to the hon.
Minister of Health. A lot has to be
done in this respect. But I will give

one example to show how callous, if.

may be permitted to use the word,
267 P.SD. .

Department,
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or how indifferent they have been
to the demand of the people
of Delhi in one respect. That is about
the Tibbia College, the foundation stone
of which was laid by Viahatmaiji and it
was founded by the late Hakim Ajmal
Khan. Unfortunately this college is
being ruined. For so many years the
people of Delhi have been pleading
that the Government should take over
the college. Iis property is valued at
about one crore and it is the only
Ayurvedic and Unani college of its
kind in the whole country. Nothaing
has yet been done and the Govern-
ment of India pleads helplessness. I
have approached the Education Minis-
ter, the Prime Minister and the Health
Minister. The Health Minister has
been taking interest in it. Yet we
know it for a fact that although
popular Government has been here for
four years, they have not been able to
save or take this institution which is
of sacred memory and on which so
much money has been spent. They
know it is maladministered and is
going to dogs.

Lastly I come to the financial aspect
of the Yuestion. The general im-
pression in the House seems to be that
grant of self-Government was a luxury

. which is being given by the Govern-

ment of India to the people of Part C
States. My hon. friend has already
made it clear that the present annual
liability as matters stand today is
Rs. five crores and this new experiment
will only add to the extent of Rs. 50
lakhs per year for all the States. Is
Rs. 50 lakhs considered too high a
-price to be paid for democratising the
administration of these States? So far
as Delhi is concerned I might place the
correct financial picture before the
House. - -
L]

My friend the hon. Minister seems
to be worried ind some Members from
far off provinces also have a notion
that Delhi is a spoilt child and that the
Government of India i§ spending crores
for the benefit of the people of Delhi.
My submission is that so far as the
people of Old Delhi and the rural areas
are concerned they have not benefited
from the presence of the Government
of India, to such an extent as seems to
be the general impression. In fact, in
many ways they have suffered by the
vresence of the Government of India
rather than benefited by it.

The other day Pandit Kunzru said
that the total Income from income-tax
was 48 lakhs from Part C States. He
was quoting the Home Minister and
the latter explained that what he meant
was that that was the amount whicl
was lost on account of this (Interrup-
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tion) or what would be the share of
these States. That statement is also
not correct.

According to the budget figures for
1951-52 for the State of Delhi the ex-
penditure is 325 lakhs and I do not
know if hon. Members have noted, that
out of this as much as 126 lakhs is
spent on police and the maintenance of
lJaw and order. It would be interest-
ing to know how. this figure has risen.
In 1937-38 the total expenditure on
police was 12,08,000. In 1949-50 it
went up to 87,76,000. Then it came
down to 64,91,000 in 1950-51. In 1951-
52 it has gone up to 126 lakhs. With
due respect to the hon. Ministers may
I ask if it can be a legitimate charge
on the resources of Delhi? Why has it
€one up? Is it not on account of the
presence of the popular Central Govern-
ment here? We are spending 126 lakhs
today but were spending only twelve
lakhs in 1937-38, although it was the
capital even then. It is probably due
to the presence of so many diplomats
and the security measures that have to
be taken for Ministers etc. What is
the new factor that is responsible for
this big rise?

An Hon. Member: Population.

Shri Deshbandhu Gupta: Supposing
the population has risen during 1937
*n 1951 by seven or eight lakhs let the
expenditure be doubled, and come to
«ay 25, 30 or even 40 lakhs. How can
you justify an expenditure of 126 lakhs?
Tt can only be justified on the ground
that it is Incurred to meet an obliga-
tion on the part of the Central Gov-
ernment. I do not for ‘a moment
suggest that this should be reduced.
But the point is that the right place for
this &xpendiure is not in the budget
nf Delhi State but in the Central budget.
If you subtract this sum of 126 lakhs
the budget figure would come down
to 199 lakhs. In fhe present circum-
«tances let us put 25 lakhs to be the
mormal expenditure on police for a
city of this magnitude. In that case
® will go up to 224 lakhs, which
would be the normal budget for Delhi.
As against this what is the income?
The income for 1951-52 is
Rs. 2,52,62,000. If you reduce it by
44 lakhs which is the interest charges
rdue to the Government of India it will
m~ome down to 2,00,78,000, as the
wormal income without extra subsidy,
as against 224 lakhs expenditure. I
asked my hon. friend the Finance
Minister the figures of income-tax
during the last five years.” In reply
20 my Starred Question No. 3336, on
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“the 21st April, 1951 he gave the followe
ing figures: -

1946-47 244 lakhs
1947-48 263 lakhs
1948-49 399 lakhs
1949-50 521 lakhs
1950-51 437 lakhs

It has been increasing and I have
no doubt it will go up further. You
may take it as five crores on the
average. According to the Deshmukh
Award the Bombay Province gets
back as their share of income-tax out
of the pool at about 21 per cent. It
is 18 per cent. in the case of Uttar
Pradesh—my friends should note—and
176 per cent. in the case of Madras.
Now if you do not want to show any
special consideration to Delhi and just
give us 21 per cent. of what you are-
realising from Delhi, it will come to
about one crore. And if you add that
one crore to the two crores seventy-
eight thousand being the normal in-
come of the Province of Delhi, then it
will go up to three crores and seventy-
eight thousand as against an
expenditure is round about Rs. 224
we have yet another source of income,
I mean the sales tax, which, of course,
has been given to us against the
popular demand at that time—because
the main argument was that we were
not being consulted about it. So, add
to that the income of Rs. 1 crore from
sales-tax. That will bring the total to
Rs. 3,97,80,000.

Now I ask: this being the financial
picture of Delhi, is it proper to say or
is there any justification for the
impression that the people of Delhi
want to have this luxury of democracy
at the cost of the Centre? Such an
impression would hardly be justified.
My friend might say, well, you have
ignored the capital outlay—I am not
ignorant about it. If the income is
round about Rs. 4 crores and the
expenditure is round about Rs. 224
crores, we have a surplus of about
Rs. 1.75 crores. The capital outlay on
all works in Delhi is round about
Rs. 41 lakhs and on New Delhi round
about Rs. 14 lakhs. Then there is the
post-war development scheme for
which there has been an expenditure
of Rs. 47.90 lakhs. According to
the practice, one-half contribution
is received from the provincial Gov=
ernment concerned towards the post-
war schemes. If this amount' of
say, Rs. 48 lakhs is spent in Delhi
then we will be required to pay Rs. 24
lakhs towards that—even all this we
can bear. . Of cours¢, I am not
giving up the special claim of Delhi
on the finances of the Centre. This is
one of the obligations of the Govern~
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ment of India as has been admitted by
the Pattabhi Committee report also;
and as all over the world it is an
obligation of the federal Government
to spend on the capital towns in order
to maintain them at a certain standard.

I was replying to the argument of
my hon. friend who was saying ‘that
Delhi cannot maintain itself at all,
much less on the present standard;
that we have to depend on the Centre
if we want to live decently’. I want to
tell him that Delhi can look after
itself well, perhaps better. Today the
position is that we are paying the taxes
but we have no voice in the adminis-

. tration. That is the position togay.
Therefore, let my hon. friend disabuse
his mind of this notion and not reject
the case for self-Government that I
am making on that ground.

I may also point out at this juncture
‘that Old Delhi has suffered immensely
on account of the presence of the
capital here. In 1947 it was estimated
by the Municipality of Old Delhi that
to renovate the 200 mile long roads
under their administration in the City
they would require an expenditure of
Rs. one crore; these roads had
deteriorated during war time on
account of the heavy military traffic
it had to bear and also on account
of the fact that material was not
available. So they wanted some grant
to be given to them. Rs. one crore
was the estimate of the damage done to
the roads; they made- out a case for
this amount and sent it to the Govern-
ment of India, but without any
response. Later on frgm the Road
Fund a sum of Rs. 20 lakhs was al-
located to the Province of Delhi; the
Old Delhi people again represented
their case but they got only Rs. 3
lakhs! That is the miserly manner, if
I may use that word, in which Old
Delhi is being treated by the Centre.
1 want the hon. Ministers to realise
that it is not for the luxury of having
a democratic set-up that we are asking
for it; we want a voice in the adminis-
tration of Delhi because we think we
~will then be able to improve matters.

One thing more and I have done.
The incalculable harm which has been
done to the* trade of Delhi is not
realised. Delhi was the biggest trad-
‘ing centre in Northern India. It was
the biggest distributing centre for cloth,
iron and so many other things, especial-
ly cloth. This was realised by the
former Government; they realised the
'special character of Delhi that it was
a commercial town. But what hap-
‘pened when controls came? -What was
the result of 'the controls? Though
Delhi at one time was the biggest
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wholesale trading centre for cloth im
the north its quota was reduced to such
an extent that it was practically
reduced to the level of a retail trading
centre. The old Government was good
enough to allow certain districts of
Western U.P., Rajputana and Eastern
Punjab attached to Delhi; Delhi was
considered by them to be the distri-
buting centre for these areas with the
result that people were having some
little trade. But since our full-fledged
popular Governments came into power
they influenced the Government of
India to such an extent that it was
reduced to the position of a retail
centre. The traders of Delhi who have
been carrying on the wholesale trade
for ages—Delhi, in fact, was supplying
even to Afghanistan, to N.W.F.
Province, and to all these areas, only
later Kanpur and. Amritsar grew as
competitors to Delhi—have now been
reduced to the position of a retail
market. Can you imagine what has
been the economic effect of this on the
people of Delhi? Trade is finished......

An Hon. Member: How are you
paying more income-tax then?

Shri Deshbandhu Gupta: It is in spite
of that. The harm that has been done
is incalculable and ought to be com-

' pensated, but it is not appreciated. I ~

have been making~ representations to
the hon. Minister for Commerce and
Industry; and taking deputations of
traders who narrate their woeful tales
to the Minister; he says: “what can I
do? Punjab will not agree. UP.
will not agree.” Why can not they
agree? Because they are full-fledged
pepular Governments. The Centre is
helpless because there is nobody
to represent Delhi—Delhi’s represen-
tatives have no voice. On the other
hand, what is the converf? Delhi is
a Province with an area of about 600
square miles. Punjab and  Uttar
Pradesh are surplus States on which
we depend for fodder and fuel. What
is the result of these controls? Even
the uncontrolled commodities have no
free access to Delhi. When gram was
not controlled it was selling in
Bahadurgarh, a distance of ten to
twelve miles from here, at the rate of
Rs. six to seven a maund, whereas in
Delhi we were paying perhaps 50 or
100 per cent. more for‘ it.

The same is the case with fuel,
fodder and so many other things. You
have made us a small place and in-
calculable harm has been done to-the
economy of Delhi. Then, being the
capital city, Government are very
careful about law_ and order. They
would pot allow industrial growth of
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the city. It is one of the decisions of
Government that large scale industries
should not be started in Delhi, barring
what we already have. That is an-
other impediment. @ We can neither
have wholesale trade nor big scale
industries. I suggest that this is
hardly fair. .

One more thing and I have done.

I think there is a fear lurking in the
minds "of the hon. Ministers. They
feel that things in Delhi are not yet
settled, because a large number of
peoole have come here from West
Punjab and other places. This is a
point for consideration, no doubt. But
I very respectfully submit that these
people who number about six lakhs
have been in Delhi for the last four
years. They have made Delhi their
home. Delhi continues to be an
attraction for them. Everyday the
number is growing, in spite of diffi-
culties. So my appeal to them is
that they should realise that they
are as much citizens of Delhi as the
rest. They should think in terms of
improving the economic conditions of
Delhi.
of the question: till yesterday, they
belonged to a‘piace where they had
self-Government and autonomy. Is
it not unkind to thern if we deprive
*‘them of the status which they were
enjoying till recently for no ﬁamt.of
theirs? The exigencies of the situation
have compelled them to shift to Delhi.
Why should they be denied a voice in
the administration? Unfortunately, at
present they are deprived of it even
in their own province, but that 1is a
temporary mishap. We have the
cream of the Punjab_in Delhi. . The
entire brain of the Punjab is sitting
here and from here they direct Punjab
politics. - I want them to feel that
they are as, good citizens of Delhi as
the rest. Rooking at it from. the
economic point of view, it should be
realised that Delhi was not in a posi~
tion to accommodate so many pgop}e.
But while the other provincial
Governments were consulted and
quotas were fixed for them, in the
case of Delhi no such thing was
done I am not sorry for their
coming here in such large number.
They ar: our guests, but the fact
remains that the people of Delhi were
not consulted. Perhaps, the Cabinet
itself ‘was not. of one mind on the
_subject. But it happened and we
have adjusted. But this should not
_be used as an argument against
* liberalising. the administration in
Delhi. If anything, it should be an
argument in” favour of it and for
giving them a voice in the administra-
gion and making them feel that they
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are as much Delhiwalas as ourselves..
These people have been here for four-
years now. They do not = take as
much interest in the affairs of Delhi
as they should. Of course, a sugges--
tion has been made by them that.
Delhi should become tne capital of
East Punjab.

Shri Kamath: Not East Punjab, but:
Hariana.

Shri Deshbandhu Gupta: If that is.
the wish of the Government of India,
perhaps the people of Delhi may
even think in terms of making Delhi
the capital of East Punjab. I have-
seen today a tendency in this House-
that small Staies should' not be
encouraged. Is there a limit to the
bigness of the States as well? U.P.
has grown out of all propertion. If

-Ajmer also is added, it will grow still

bigger. Apart from the linguistic
argument, it may be urged from the-
point of administrative convenience...
(Interruptina).

= WEE: ATHI F AT Jo To
e amd & 2

[Shri Bhatt (Bombay): Do you want-
Ajmer to be merged with UP.?]

Shri Deshbandhu Gupta: # gdl
g B o=@ owr I fmm A8
-é | [I say there is nc end to it.Jj

My point is this. It is no argu--
ment to say that small States should’
not be encouraged. If that is so,.
then let the country be divided into-
four zones. Why should we have
the luxury of so many provinces?
That will verhaps bhe conducive to
better and more efficient administra-
tion. Today we are facing so many
problems ih different States. Ministers
instead of running the Government
have to find to settle their disputes.
Today it is U.P. dispute; tomorrow it
is Punjab dispute. Everyday we
find cne Minister flying at the throat
cf another Minister. There is no
province which is not presenting pro-
Elems. So, I say let us divide the
country into four or five big zones
and re-draw the map of India. Let
there be a few big provinces like U.P.
or Madras with five or $ix crores of
people each. That will simplify the
whole thing.

I am conscious of the fact that I
have taken much time and I am very
grateful to the House for the patience
with which it has listened to me. My
hurable submission is that let us stick
to the recommendations of the Patta-
bhi Committee; ample safeguards.
have beem provided' therein. The-
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:provision*of Concurrent List is more
than enough. But if you must have
special sateguards, you may give
. positive powe:s to Chief Commission-
ser tor New Delhi by all means. My
amendment makes it clear that the
_degislative powers will be subject to
.the scrutiny of the. President, which
nieans 1n other words the Central
«Government. Let the Ministers sit-
ting here scrutinise the legislations
which are passed, but let them not
make it impossible for the State
Ministry and Legislature to work. If
“they want results, if they want this
-experiment to succeed, let them give
their blessings and not create obstac-
les from the very start. I know it
is an experiment. Its success will
-depend on how the people work it.
It is not a final thing. We can come
again before Parliament and ask for
:more powers. I know all that. But
when you make a start, particularly
-after having made such big declara-
tions. if vou give a truncated thing
whicn cannot be worked successfully,
“thén it would indeed be very hard. I
‘wcltld appeal very earnestly to the
‘hon. the Home Minister, the hon. the
Minister of States and the hon. the
“Prime Minister (who I find is not
here) to see that this experiment dees
succeed with their good wishes and
with their blessings. Lei them re-
move these artificial barriers.

Shri- Sidhva and Shri D. D. Pant
‘rose—

Mr. Chairman: Shri Pant.

Shri Sidhva: It was ruled by the
hen, Mr. Deputy-Speaker | that those
‘hon. Members who have amendments
in their names will be called.

Mr. Chairman: - The hon. Member
will have the chance after Shri Pant.
I know the hon. Mr. Deputy-Speaker’s
ruling. :

Shri D. D. Pant: My hon. friend
:Shri Deshbandhu Gupta has taken a
very long iime in presenting the case
of Delhi. Being a lawyer, I am
accustomed to that sort of thing,
because the <weaker the case the
longer the arguments will be. Under
the present circumstances, I am per-
sonally opposed to the creation of
small States because this will develop
a very bad tendency throughout the
country. Supposing Gorakhpur, for
instance, which has a population of 40
lakhs wantis to become an independent
“State, would you allow it? Would
Jou encourage that sort of tendency?
‘However, in the case of Delhi I agree
as enough safeguards have been pro-
vided and because the hon. Minister
of States has stated that the question

30 AUGUST 1951

Part C States Bill 1638

of merger is not ruled out and after
the elections there could be merger.
But to say that his amendment should
be further diluted and the amendment
ot Shri Deshbandhu Gupta should be
accepted 1¢  something whxch ﬁls
House should not agree to °

zlready convinced that creatlon Of
small States is not desirable -and the
Centre should not take this burden
on its head. This is especially so
after the cexperience of taking over
Punjab, which is a much bigger State.
That sort of thing certainly cannot be

acceptable to this House. My hon.
friend has mentioned certain facts
about water-supply, about sewage,

about this contract znd about that
confract. My submission is this.
Had there been complete self-Govern-
ment” in Delhi I am sure things would
hdve been much worse. I have the
cxperience of Lucknow Municipality,
where since ‘the administrator has
taken over things have considerably
improved. Under self-Government
they were much worse.

Shri Sidhva: Then close this
Farliament. Because the hon.
Member is a Member of this Parlia-
ment things are going all right.

Shri D. D. Pant: If Parliament tries
to do certain things which would
destroy the country it may have to be
closed. In that case the country
will ask that it should be closed
and there will be a dictatorship.

My hon. friend Mr. Gupta himself
admltted that under a ‘nominated
municipal committee the administra-
tion of New Delhi is better. He
himself has shifted to New Delhi—he
is not living in Old Delhi—because he
knows that “inder a nominated mwuni-
cipal committee the city is hetter
administered.

Hon. Members will appreciate that
Delhi i1s the capital of the country and
should sel a high standard in regard
to administration. People from
difflerent parts of the country come
‘here.  After having seen the working
of seli-Government in different muni-
cipal <ommittees, I think .Government
will be taking a great risk if it hands
over the entire administration to the
Delhi State. Had the mover of this
amendment not been an experienced
administrator—I mean Shri Gopala-
swami Ayyangar—we would probably
never have agreed even to this. As
he has thought over the matter and
perhaps thinks that some sort of a
lollipop should be offered to the
crying child, we have agreed to it.

The speech of my hon. friend
reminds me of an incident in British
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history. Mr. Lloyd George was one
of the staunches! supporters of the
advocacy of home rule for Wales.
But when he . became the Prime
Minister of England he completely
foot about it. We can certainly
understaud why our iriend is plead-
ing for it. We have every sympathy
with him. But we are more con-
cerned about the administration of
Delhi. People have now realised
that self-Government is no substitute
for good Government. There was a
time when people thought that good
Government

was no substitute for
self-Goverrment. Now it is other-
wise. In fact, if the British had

only administered India well I would
certainly not have been one of those
who opposed them. But the British
Government were actuated by other
motives. They- wanted to exploit the
country through an efficient bureau-
cracy: therefore we drove them out.
I wculd very much like to engage a
Canadian chauffenr, 1if 2 were a
better chauffeur than onc of my own
brothers. We want an efficient and
gocd Government especially for the
capital city of India, where foreign
diriomats are stationed and where
representatives of all the provinces
come, so that they might copy the
standard of administration here.

Under  these circumstances
submission is that 1
have been made by my hon. friend
hardly carry any weight. I have
already given you the reason why he
is making-‘them. Probably when he
has to bear the responsibility of a
separate Delhi State, he would act
like Lloyd George, who, when he
became the Prime Minister of England
~ompletely forgot about the question
of home rule fer Wales If the
wishes of the reople of Delhi were to
be taken into consideration—what

my

Mr. Gupta urged were his own
views—what they want is good
Governmen*. I am sure the Central

Government would be in a position
to- run the Government of Delhi in a
much better manner than the State
Government would be able to. If
Delhi were to Le giver self-Govern-
ment, it will be plutocracy of black-
marketeers and not- democracy.

Mr. Chairman: I would ask the
hon. ~Member to confine himself to
specific’ points raised by the previous

. “‘Member. -

Shri D. D. Pant: As I said he has
raised. a few points about waterworks,
sewage ana other things. - I have
already  said that if there were self-
.Goveérnment, things would have been
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much worse. Thai is my experience
of the Lucknow municipal committee.

My submission, therefore. is that it
is the -ollective wisdom of India that
should rule our capital and keep it in
good condition, so that the administra-

tion here will be a model for the
other Siates to copy.

With these words, Madam, I
support the amendment of Shri
Gopalaswami Ayyangar.

~ Pandit Thakur Das Bhargava:
Madam, I have given notice of an
amendment after fully considering

the effect of the amecadments of the
hcn. Minister 1n charge of this Bilt
and after fully considering the pros
and cons of that amendment.

I have just heard the hon. Member -
who preceded me and I believe some
of the provisions of the amendment of
Shri Gopalaswami Ayyangar are
motivated by feelings like the one
expressed just now by my friend Shri
Pant. The contention of my Hon.
friend is that self-Government or
swaraj is not a desirable thing.

Shri D. D. Pant:
that.

Pandit Thakur Das Bhargava: I
was rather astounded by his remarks
and if these remarks were to be
pursued to its logical conclusion Presi-
dent’'s rule should be promulgated
in all the States. He speaks lightly
of the Punjab; he speaks lightly of
Delhi too and wants that the Munici~
pality at Lucknow should be suspend-
ed at once.

Shri D. D. Pant: It is
unaer suspension.

Pandit Thakur Das Bhargava: Iie
is speaking of a suspended administra-
tion. We are speaking of an
administiration which we are going to
set up. There 1s a world of difference
between the two.

I did not say

already”

For a long time we have been:
hearing from our leaders that the
people of this country are as compe-
tent as any other people in the world.
to manage their own affairs. We
must congratulate the Government,
pbecause they have taken courage in
their hands and come forward with
this Bill, to give swaraj to Part C
States. (An Hon. Member: Delayed:
swaraj.) To a certain extent it is
not full; but in course.of time they
will have full powers. The only
question .before us is what power
should be given. to ithose States and:
what powers should be given. to Delhi..

.
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As the House will
consists of two parts.
€ays:

“Subject to the provisions of
this Act. the Legislative Assembly
of a State may make laws for the
whole or any part of the State
with respect to any of the matters
enumerated in the State List or
in' the Concurrent List.”

This is the general rule in regard:
to all the States on whom the rights
of democracy are being conferred.
12 Noon.

And then again, there is another
clause which to an extent is in the
nature of a safeguard. It runs: -~

“Nothing in sub-section (1) shall
dercgate from the power conferred
on Farliament by the Constitution
to make laws with respect to any
matter for such State or any part
thereof.”

My humble submission is so far as
the legislative powers are concerned,
our Parliament has got ample powers.
And while we are in enjoyment of
those powers the question is whether
this particular safeguard which is
sought to be embodied by this Proviso
should be embodied or not.

Before we come to that question I
will, just with the permission of the
House, read clause 27 which we are
going to enact. Clause 27 of the Bill
reads thus:

“If any provision of a law made
by the Legislative Assembly of a
State is repugnant to any provi-
sion of a law made by Parliament,
then the law made by Parliament,
whether passed before or after the
law made by the Legislative

. Assembly of the State, shall

prevail and the law made by the
Legislative Assembly of the State
shall, to the extent of the repug-
nancy, be void.”

Now, this is practically a paraphrase
of article 254 of the Constitution. My
humble submission is that according
to this clause the Legislature of the
State of Delhi will not be able to
enact -any law which will be repug-
nant to the provisions of the laws
which are already existing. Apart
from future powers, the present laws
are also protected thereby.

When I comsider part (¢) of the
amendment, the words are:

“the constitution and powers of

" municipal eorporations and other
' local "authorities, of improvement
trusts and of water supply, drain-
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age, electricity, transport and

other public utility authorities in -
. Delhi or in New Delhi”

My humble submission is this. So
far as such organisations are concerned
as are common to Delhi and New
Delhi, we have already made laws.
They are working under certain cor-
porations or certain other organisations
and under the laws we have passed in
our Parliament regarding them. Those
laws are protected even today and the
State of Delhi will not be able to enact
any laws which will be repugnant to
these laws, according to article 254 of
the Constitution as well as according
to clause 27 of this Bill.

Now the only question remains whe-
ther executive power in regard to those
organisations is to. be given to the
administration or not. This is the
main question and I humbly beg the
Minister in charge of the Bill and the
Home Minister to kindly enlighten the
House on the question whether accord-
ing to them these Ministers of {he
State will be able to exercise any
executive power in regard to such
corporations or not, because that is
the crux of the question. It is quite
true that according to article 162 of
the Constitution “the executive power
of a State shall extend to the matters
with respect to which the Legislature
of the State has power to make laws”.
From that it follows. I am expecting
an answer from the hon. Minister. I
would beg of him to kindly enlighten
the House just now on this point, be-
cause our task will then be lightened.

If the hon.
Membe: wants an immediate answer
it will be given. But I think it is
better to allow the arguments to deve-
lop. If an immediate answer is

expected we shall try to give the legal"

opinion on the point raised. But
perhaps it is better to develop the
;n’guxﬁents and to take the answer once
or all.

Paundit Thakur Das Bhargava: Then
I understand that this point is not free
from the apprehension which has been
expressed by my friend Mr. Desh-
bandhu.

When we go to the other clauses,
clause 41 particularly, it appears an-
other amendment has been given
which reads like this. That amendment
has got a direct relationship to the
point at issue and I shall therefore
read it. It is this:

“Provided further that in the State
of Delhi every decision”—mind you,
not only the decisions about an execu-
tive affair in regard to laws which
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are sought to be provided under the
Proviso to clause 26, but the words
are ‘every decision'—“taken by a
Minister or by the Council in relation
10 any matter concerning New Delhi
shall pe subject to the concurrence of
the Chief Commissioner...”

May I humbly enquire if the desire
of the Mover of the amendment is that
in respect of every matter, whether it
‘concerns the matters which are men-
tioned in the Proviso to clause 26 or in
regard to every matter, nowever trivial
it may be, about New Delhi no deci-
sion will be taken by any Council of
Ministers which will not be subject to
the concurrence of the Chief Commis-
sioner? The words here are “every
decision” and I am afraid that perhaps
we are not justified in restricting the
powers of the Ministers to that extent.
1 do not want to say that the law
mray not allow it, but I am afraid it
will be too much that in regard to
matters which are within their pur-
view, according ‘o clause 2€ also, even
in regard to those executive matters,
the wunisters should pe subjected to
the direct veto of the Chiet Commis-
sioner. In that case, so far as New
Delhi is concerned why not take New
Dean away? Why place New Delhi
under the control of this Legislature?
It should be better that New Delhi
should be made a separate State. After
all, we have been hearing in this
House that it is very good to have
administrations of small States and
that they wili be better governed, like
Athens and .lome. New Deihi has a
population of 2,75,000. It is much
more than that of Coorg. Have it as
a separate State and do what you
like. But if you want to create a
State and a Legislature for Delhi I do
not think it will be wise to create a
Legislature of this kind which has

absolutely’ no control, absolutely no :

powers in regard to the most
important matters which affect the
daily life of the citizens of that
place. In the criginal motion which
Shri Deshbandhu Gupta wanted to
move he did not want this Proviso
at all, I was consulting him and I
asked him to accept an amendment
whnich I proposed. My amendment as
a_matter of; fact seeks to cut the gor-
d;ann knot horizontally and not verti-
cally. The Proviso wants. that powers
of legislation in_regard to certain
maftters may not be given at all and
may be taken absolutely out of the
purview, which means the Legislature
will have abbolutely no power with
regard’ to those matters, whereas this
amendment which I have sought-  to
move cuts it horizontally, so that -the
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Legislature and the Ministers should
have the power but at the same time;
just because our leaders thipk it is not
wise to give all the powers of New
Delhi io that Legislature, - just in
deference to their wishes, by this
amendment I wanted to see that all
the powers in regard to laws are also
secured to the President and the
Central Government and our Parlia-
ment. That is the Central Govern-
ment will be able to modify all those
ia;vs which are enacted by this Legis-
ature.

. This is not all. As I have submitted
in regard to clause 41, I would with
the permission of the House just read
out my amendment also in regard to
that clause, because then the whole
picture wili be complete. I have
proposed an amendment in regard to
clause 41. It reads:

“Provided further that in the
State of Delhi the decision of the
Minister or the Council of
Ministers in 1l executive matters
relating to the items for which
final powers of legislation have not
been given tc the Legislature ot
the Dethi State shall be subject to
such modification as the Chief
Commissicner might make in his
discretion and nothing in this sub-
section shall prevent the Chief
Commissioner in case of difference
of opinion between him and the
Ministry from taking such action
as he considers necessary.”

Both as rezards legislation and
executive action.I have proposed that
the Chief Commissioner or the Central
Government shall have the final sav
in the matter. It is not like a veto;
it is not like taking the assent in which
either you accept the whole thing .or
reject the whole thing. Here in this
case the right toc modify any provision
of the clause and to modify the action
is also being conceded As a matter
of fact, so far as Delhi is concerned or
for the matter of that any part of the
country is concerned, we want good
Government. We do not want bad
Government. So far as this question
is concerned as to how far we are.
ready to concede power to the State
of Delhi and to the Central Govern-
ment, there should be no difficulty in
accepting these amendments. These
amendments have been put in by me
just to figd out .a ‘via media or an
alternative. The hon. Minister has
brought forward a very drastic amend-
ment and I request him to kindly con-
sider the question from the standpoint
of - those for whom he has fought se
much. ~ At one time after the Pattabhi
report .was.there .and after it was not .
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d, I was under the apprehen-
.sion that Dellm will never have a
.Legislature and I take it that Delhi is
gong to have its Legislature. It is
.due to the kindness, magnanimity and
.sense of fair justice of the Central
.Government that they have agreed to
give a Legislature to Dethi. This
_Delhi affair has had a very chequered
.career and when Shri Deshbandhu
spoke of 1928, I was reminded of those
days and I submit with all the force
at my- command that not only the
people of Delhi but the whole of
-Punjab are anxioug tbat the State of
Delhi may be given full powers. New
Delhi is an old part of the Punjab.
Before 1811 Delhi was a part of the
Punjab and Delhi is really a part of
Hariana and the Delhi Commissioner-
ship included six districts such as Roh-
tak, Gurgaon, Hissar, Karnal, etc. At
‘that time we did want that Delhi should
become a province in which all these
districts should be included. In 1911
1 was here when the announcement
was made tnat Delhi will be made the
-capital of India. There was some
Jjubilation among the Delhi people but
we were not very happy as Delhi was
going to ke cut off from Punjab. As
long as the British Government was in
Calcutta the people of Delhi were quite
prosperous but as soon as they came
to Delhi. it was said that their fate
“was being sealed. 1t is true to say
most ot the people in Delhi had come
from Hariana whose principal urban
citv was Delhi. On the 16th August,
1947 | and others approached the
Prime Minister and we submitted that
so tar as Old Delhi was concerned, it
‘may be given to Punjab so that our
-capital may be there because it is an’
old part of the Punjab. But this was
mever agreed to. All the same I
would submit the State of Delhi has
been atfected tc the same extent by
the incoming of the refugees as the
rest of the Punjab or at least the rest
of the districts with which Delhi is
-connected. In all these places it is
wrong to suggest that these people
have come and therefore we are un-
happy. I want to submit from this’
platform that these men who have
come are a part of us. They are
adjusting themselves and we are evolv-
ing a mixed economy in which all of
us shzall be happy. As already stated
-earlier by my hon. friend the cream
of Punjab is here and Delhi has been
enriched by their coming and so far as
‘industry. enterprise and other civilis-
ing influences are concerned, they have
enriched Delhi. Delhi has betome
stronger after they have come. It is
quite true that these people have not
been able to find accommodation and
thev have not beem given facilities
which they thought they. would . get.
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When Lahore and other cities were
tuken away from them, where else
eould they go? These grounds really
point to the argument that more
powers should be given rather than
iess powers should be given. From
the point of view of administration all
the people cannot combine against the
Government and with differences
among them, there is every reason to
think that some will side with the
Government always. So from this
point of view also it is wrong to think
that these people will have a kind of
Government which will be azainst the
interests of the Central Government.

So far as my experience of the
world goes, I cannot see why in a
place where the Central Government
is having its jurisdiction there should
be no other Government. The
experience of more than 100 years of
the Governmeni of India justifies us in
the conclusion that no wrong is going
to be deane by this circumstance.
was said that when the capital was in
Calcutta the Bengalees preponderated
in the services but I do not see any
such sign after Delhi was made capital
and so far as Delai is concerned, as
has been just said, the Delhi people
havz suffered from the change. In
1946 I was asked by some friends to
study the State of Delhi in its various
aspects from the point of view of ad-
ministration, policc, hospitals etc. and
at that time I was asked by Mr. Asaf.
Ali to make a speech in this House
from the point of view of Delhi and I
was very troubled to find that so far
as Delhi was concerned, Delhi was
extremely ackward and all these
years from 1511 up till 1946 when the
British Government was here, they
did not look after the affairs of Delhi.
Compared with Punjab Delhi was
very backward especially in the rurai
and other areas. I understand that
the real vpurpose for which any
local people want swaraj is that they
may improve and that they may
berome masters in their own houses
and. that they will be able to improve
themselves and all the people round
about them. If the measure of self-
Government is much less then the
result will be that they will be unable
to loock after their affairs. If it is so
that self-Government means such
control over one’s own affairs, there is
no reason why this self-Government
should be denied to Delhi. It can be
said that the Delhi people can look
after some of the things which are
given in the second list and the Con-
current List.

_The most important thing which

matters in a State is' law and order—
Police. Now, the Railway, Police has
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Leen taken away amd village Police

has been given to them. I cannot
understand - how  the Delhi people
would feel about it. Psychologically

speaking they ovught not be made to
feel that they are reaily not ‘masters
in their own house but this has been
veritably done because the Central
administration is in Delhi. What is
the result? It is said that so much
amount is spent in Delhi. Where is
it spent? Most of it is spent in New
Delhi and not in Old Delhi. Why is it
spent and for whose benefit? New Delhi
is a nice plgee and compares well with
capitals of {oreign countries also. After
all this does not 1n any way give satis-
faction to the rural areas and the Old
Deihi people who have not benefited
equally and I should say perhaps in
-everything their condition has deteri-
orated. Now, I wunderstand that the
other things which are being taken
away are such that consistently with
part (c¢) they can be taken away. I
do not mind that; because so far as I
am concerned, I consider part (c) as
absolutely unnecessary from the point
of view of the Government as also from
the point of view of the people. If
the Legislature cannot enact any laws
in regard to municipal corporations, it
is immaterial to me. It is immaterial
to me whether the power remains with
the Central Government or with the
Legislature of Delhi. But, so far as
executive power 1s concerned, it must
be conceded to the people. Otherwise,
it will be a mockery. What is the use
of having a Legislature if in the Legis-
lature vou cannot raise a question
about electricity, tral and about
the other amenities of life? What
will that Legislature consider: What
will they tatk about; what will they
manage? Nothing is left. To just
cripple the administration in this
manner is not fair., If I were a
Delhiwala, I would not touch this
with & pair of tongs. Since some-
thing is being given and there is a
prospect and a promise that they will
grow into power, that is a different
matter from their point of view. Judg-
ing from what they are giving today,
these three things are most important.
When freedom, is being originally
given, there is ubsolutely no reason
why it should be given in such a
stinted manner. In this particular, is
there any experience behind them to
come 0 the comclusion that the people
of Delhi will not be able to manage
their affairs? What is the basis?
Why are they tninking that if these
powers are given io them. -the Delhi
people will not. manage well? On the
other hand. I shpuld say.as I submitted
- on a previous occasion, trust begets
trust. If we trust the people, there is
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no dcubt in my mind, that the peuple
will acquit themselves well and yow
will be proud of it. What will happen
if these powers are given to the local
administration. Have we not seen
all these years how these powers have:
been exercised by the Central Govern-
ment? Has not my hon. friend Desh-
bandhu Gupta given full details as to:
how these departments have been work-
ing. We'’know how the Central Govern--
ment has bheen working those depart-
ments. We do not know now tie iocal ad--
ministration will exercise these powers.
Is there not good reason to think that
these powers should be taken away
from the Ceniral Government and’
handed over to the local administra-
tion? It is said that the Central
Government administration is not so
well as the administration in some of
the States. Is it any reason ®to be
proud of? It is very easy for the-
Central Government to say that the
States are not working well, because-
it is in their power to say so. But, at.
the same time, if we want to say that,
we should be in a position to say that
the Central Government has worked
better. After hearing about the-
working of these departments, I come
to the conclusion that left to myself, I
would not like these powers to remain
with the Central Government but they
should all be transferred to the new"
Legislatiire.- Let us see how it works:
If it works well or if it works worse..
So far as law and order are concerned,
I can understand. You cannot afford
to make experiments with them as you.
cannot experiment with food. Youw.
cannoi just say that everything
regarding food may be left to the
sweet will of the people. So far as
law and order are concerned, there is
no basis for saying that the people of
Delhi should have complete power im
treir hands. As regards the other
things, there is no justification for
taking those powers away. The-
new Legislature starts with a clog.
When the new Legislature comes into
being, as my hon. friend pointed out.
people will refuse to look at it. If
there is a riot, all the legislators wilk
look at apd perhaps =ncourage it.
What is going to happen in the new
set up. I am rather apprehensive,
when the Chief Commissioner comes:
down to the .level of an ordinary
debater, and if he Legins to take sides,
the Chief Minister of the State will
take sides with the people and the
Chief Commissioner may begin to take
sides with those who are opposed to
him. What would ‘happen?  “Ththis
Bill that we are enacting, there are
seeds of discord and this experiment
is not likely tc succeed. 1 would sub-
mit with all the emphasis at my
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« mmand that while you ‘are giving
them such powers, you should not take
away these other powers which will
be necessary and which will at the same
time conduce to the hest interests of
the people at laerge. I would beg the
hon. Minister to take courage in both
bhands and not to stint. While he is
giving so magnificently, let him not
mar the gift in such a way that the
people may not feel enthused about it.
After all psychological satisfaction is
an 1mportant thing. We have raised
such high hopes in the people. We were
very happy when the Prime Minister
stated in the report ic the A.I.C.C. that
all distinctions between the A, B and
C States will be eliminated. When
we -read in the papers that we were
having a Bill which would apply to
Part C States and that all the States
are being given these powers of auto-
nomy, we just struck work and in the
Gosamvardhan Select Committee said,
we would nct go into a Select Com-
mittee for this purpose. After having
raised these hopes, it is not fair, it is not
just, it is not politic also now to take
away these things. My humble sub-
mission is that legally speaking, it is
not legal, to have such a drastic pro-
vision like that that every decision of
every Minister in every particular
about New Deihi will be subject to the
concurrence, of the President. It is
not just; it is not politic.

Viewing from all standpoints, if
you have got the substance of power,
if you are in a position .to see that
the Delhi administration does not go
wrong, if you nave got that effective
power, you ought to be satisfied. You
onght not to keep more.  Allow your
child to stand up and allow it to run.
Even if it makes mistakes, it will be
all right later  If you cripple it from
the start, if yon begin to help it from
the very start with crutches it will
never grow up. After all, your idea
is that it should grow up. How will
it grow if it is crippled. You do not
give him the legs to stand upon. In
regard to Delhi, the provisions pro-
posed zre so drastic and are of such a
nature that no Legislature will ever
grow up. They will always grow in
dread of the Centre. They will
never do anything responsible. There-
fore, I would submit that so far as my
amendment is concerned, it gives you
the substance of power and I request
that my amendment may be accepted.

Mr. Chairman: May I suggest that
we may hear the hon. Minister now?

Pandit Kungzru: Closing the debate?
Mr. €hairman:. No, ‘no. If ‘it is
necessary, hon. Members may speak

after the ‘hon. Minister. That may
clarity the position. -
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Several Hon. Members: Yes.

Shri Rajagopalachari rose—

Shri Kamath: May I suggest that the --
hon. Minister for States may make wav,
for the hon. Home Minister, as we"
would be able to hear him well if he
speaks from there?

Shri Rajagopalachari: I will move -
presently if I am not heard. I think.
we will not lose very much if parts of .
the speech are not heard.

Shri Kamath: No, no. Every part
must be heard. We do not want to -
miss even a single word.

,‘/Shri Rajagopalachari: I hope that I

shall not be expected to cover what
may be said hereafter. I shall try to.-
deal mainly with Mr. Deshbandhu
Gupta’s arguments which have been
enforced briefly. but very vigorously -
by the hon. Member who has just
spoken.

The main question seems to be -
whether the administration under the -
Central Government has gone so bad..
as described by the hon. Shri Desh-
bandhu Gupta, and if so, whether we -
should not make a new experiment. I
think going round and round. the -
speakers have come to this point in -
substance. It is not possible for my -
hon. colleague who has been in charge -
of Delhi administration to cover the
ground that was touched upon by the -
speakers vigorously who had an advan- -
tage because it would not*be possible -
for Government. in defence. to go -
through the entire debate, so to say, .
on the past administration of these -
various departments. If we have to -
decide now on a new experiment. it
must be on the basis that the previous :
admirnistration has gone completely and °
totallv bad beyond all redemption. I~
do not think, that the -House has .
materials to come to that conclusion.
It would be totally unfair to those who -
have been responsible for the -
administration and who have struggled
hard against various difficulties, and it
would be equally unfair against the -
Ministry of the Central Government
that has supervised that administra- -
tion. Much reference was =made in
this connection to the work of the -
Improvement Trust. Hon. Members -
would be inclined to accept charees -
provided thev are uttered boldly and
at great length. It is but right. We -
cannot take evidence and we must
accept what. people who are in the
know of ‘things tell us. We have to -
take it on trust and...... (Interruption).
Let me be heard as patiently as I was -
listening to the hon. Member during:-
his two ‘hours speech. every moment:
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-~of which put me into a mood of discus-
--sion. and yet I restrained myself. Well.
~the period that was covered by the
:?Idmmistrative review that was made
ere was- a period when ,prices rose,
materials were not available, displace-
“ ments . of populations took place and
- refugee population came down, &nd
came down with every right to. be
:.allowed to do anvthing they liked. aav-
~'where they liked. Is it right to judee
- an administration on the record of this
" period and say that the administration
had failed and therefore. let us make
: @ new experiment altogether.

{Paxprr THAKUR Das BHARGAVA in the
Chair]

" That was Pandit Bhargava’s argu-
- ment. really. The rise in prices. in
wages. the displacement of population,
_ the aftermath of Partition, all these
have been taken into account and a
Committee has given its report only
~ recently. Would it not be right for
my hon. colleague in charge. to say
that she is now trying to give effect to
all the recommendations of the com-
mittee and to improve the Improve-
* ment Trust. on the basis of those
recommendations? Surely you must
not condemn an administration on such
materials and vote in favour of a new
experiment altogether. But even if
the House is inclined to make that
- experiment, I should like to ask hon.
Members to bear this in mind. Lef us
-examine the subject calmly and from
a detached point of view. On what at

" last does good administration depend?
‘The materials referred to were all
points of administration. Water is not
cheaper now than before. -Actually it
is now more costly. It is not difficult
to find out the reason why it is so. If
you take a little trouble. vou can see
that the number of people to be served
with water has gone up. Wages fhat
have to be paid to the workers have
gone up also. wages that have to be
" paid to the workers who have to
produce this water. The reasons were
not gone into by the hon. Member, but
he has smmply said that in 1939 water
cost. us so much and now it costs us
much more. Therefore hand over the
administration to a new body. That is
not fair. I would ask hon. Members to

- consider this. The final character aad

- quality of the administration depends’

upon the administrative officers. I

- want. hon. Members to examine their
minds calmly and tell us an answer to
--one question. Will these’ officers who
-are workig and who are responsible
-men and who have to be kept in check
-in discipline and supervised and so on.
“oewilt they work better under  the
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discipline of the Central Government

or will they work better under
the discipline of the new. Govern-
ment’ of Delhi that is going to
be set up? As I indicated previously
I Dbelieve in efficient administration
even in small States. I believe that a
small house can be managed better
than a big house. That is the simple
wezy in which I look at it. But I do
not think that these officers of the
various -departments, such as the
Improvement Trust. the Electricity
Trust and the like. will work better
under the new Delhi local Government
than they do under the Central Govern-
ment. Every thing depends on the
psychology and discipline as well as on
the talent. efficiency. energy ana
industry of the officers coneerned.
What is it that supplies what they
want? It is discipline. I have no
doubt in my mind and I appeal to hon.
Members to agree with me that it
would be better to let these officers
work under the Central Government
for some time before we get exverience
and change over. I do not mean
experience of the officers but
experience of the new Government that
is to be set up here. The salaries,
privileges and conditions of service of
such highly paid officers whom we have
to maintain for these services, the
value of the stuff involved, all -go to
make me feel that it is better that
these officers -dare under the. discipline
of the Central Gevernment than under
the new Government which we are
going to set up in terms of democracy.

Let us remember the size of the
new Delhi Legislature which is going
to be. Let us remember the size of
the majoritv parit in that Assembly
and then let us remember the size of
the majority groun in that party.
Then let us s2e whether the ecfficiency
of the administration would be better
under the present Central Government
or under the coming Delhi Government.
Though I bzlieve in democracy I have
great apprehension, I must honestly
say. whether we would be making a
good experiment in handing over a big
organisation like Delhi. New Delhi and
the area around into the hands of the
new Government which is going tn
come. :

What are we handing over? 1 would
hand over my native city. if I-may
call it, of }Madras to a new Government
but surely I would hesitate before I
hand over Delhi, the capital of all
India, the capital of the Republic of
India. the cynosure gf all eyes in the
world and a city of impertgnce
international politics today. How can
we hand this city over to a new
Government. :
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I would ask hon. Members to see the
Schedule relating to the new Legislative
Assembly of Delhi State and calculate
the majority: in it. I do not think I
am making an arithmetical mistake
when I say that eight gentlemen
sitting in that legislative assembly will
effectively control the whole body of
politics in that Assembly. I have ne
doubt in my mind, knowing as I do the
capacity of the Members and I quite
see that the leading Members there
have sufficient capacity and position to
control the Government. I do not say
that it is improper. It is better to have
a small coterie, if they are good and
honest men. than to have a large body
of unthinking men. But the question
to me is a delicate one. If I have a
small balance I can weigh a small
thing in it accurately but would I put
a ton of coal and make the -small
balance weigh it? Is. it right and
proper for Pariiament deliberately to
pass a Bill by which they create a new
Assembly for the first time and hand
over to it the administration of Delhi
simultaneously without knowing who
they are and what they are going to
do. On the other hand it may well
be argued that this attitude is against
all democratic notions. 1 agree~—I
know from the expression on his face
what Mr. Sidhva is intending to say
by way of interruption—that we must
take risks, if I may say without meaning
it to be a contradiction in terms, we
should take tte risks of democracy but
we should take the risks wisely. We
must go by stages and that is what this
Bill provides for. This Bill provides
for full powers in certain matters
with only negative checks. No Central
Government “which is wise will under-
take a conflict over small matfers. It
is likely that where there is a- dif-
ference of opinion on small matters
they will not create conflict and will
allow the popular Government to go
on. But in matters like order, and
where vast properties of value are con-
cerned which are owned by the
Government of India, we cannot take
such risks. I will go into the details
in the course of the arguments on those
details. But so far as the argument
on the general question goes, I have
put my position frankly: I am not
opposed to democratic responsibilities,
small or big, but I am opposed to
taking graver risks than are necessary
in that connection.

Then the question of financial
stability was referred to. The figures
may be right or may be wrong—
either his figures may be right or my
figures may be right. I am told by
the . ent concerned that the
: estimated receipts under
heads of State revenue are as follows—
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because Delhi transferred cannot claim
it both ways: it cannot claim to become
a State and also claim a share in Union
revenues. Taking only the State-
revenues into account the estimated
receipts would be above Rs. 207 lakhs
but below 250 lakhs. i

Shri Deshbandhu Gupta: That is
exactly the figure I gave. I had dis-
counted Rs. 45 lakhs on account of
income-tax.

Shri Rajagopalachari: Now the esti-
Administration in all its branches is
Rs. 414 lakhs, as stated—it may be -
] My friend gave it as
round about it. My friend gave it as
Rs. 3.5 crores.

Shri Deshbandhu Gupta: No, Sir.

£

Shri Rajagopalachari: I said you
may be right or I may be right, but I
do not think presumptions may be
made against the figures supplied by
the office—they may be right, but
probably we are looking at it from
different rqints of view, probably
some branches of the expenditure may
not have been included. I do not wish
to contend that it is a deficit State and
therefore no Government need be
created for it, I do not say that. If
you exclude expenditure for public
law and order and exclude other
things which will be taken over by the-
Central Government according to tne
proposal, very probably the Govern-
ment will be a financially stable Govern-
ment, especially because of the income-
tax payers’ bloc in"Delhi. It is a
capital city, trade comes here and
business comes here and money-makers
live here so that probably the income-
tax revenue may be pretty high and
the share which the State may get-in
accordance. with a future award may
be pretty good and it may cover any
deficit; financially the State may be
quite stable, I do not deny that: But
the question is whether, therefore, law
and order. police and all tkat should
not be transferred or _should be
transferred. You cannot transfer only -
authority without transferring the
expenditure; we will have to take it
all- together. But if the net result of
the argument is that law and public
order, and therefore the police
administration remains outside, then
of course there is no question of
instability of finance. I do not deny
that. But the argument based on con-
trols and the Delhi merchants going
down, all this, with due respect, I
must say is entirely irrelevant. It is-
not intended, I hope, that the Delhi
Government will cancel or remove all -
controls such as the Central Govern-
ment is wanting in Parliament. here;
it is not intended, I hope thal the .
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“Government, sitting In some  other
room in the same building, will decide

- that control should be removed so far
as Delhi Administration goes. I hope
such conflicts will not arise—we cannot

..at least calculate on that basis.

Shri Deshbandhu Gupta: If I may

. interrupt the hon. Minister, I only

: referred to controls with reference 1o
Delhi vis-a-vis other States.

Shri Rajagopalachari: But that
:makes no difference. My hon. friend
“knows very well that the question of
.controls and of movement of goods
- from U.P. or Punjab into Delhi is rot
- going to be controlled separately by a
Delhi State; even if they do it would
only be nominal; they would have to
fall in line with the rest of India. So,
no argument could be based on that.
It is not right to tell people in Delhi
“once we get the administration we
would remove these wretched controls
and therefore, please vote in favour of
our point of view”. It would be
misleading to tell the people of D_elhx
_or its shopkeepers to do such a thing.

It is impossible for any Part C
State, including Delhi with an eminent
Ministry, to go contrary to the policy
with regard to controls which all India
adopts in Parliament. Thgrefore. for
anyone to be told to take sides on that
basis would, I think. amount to mis-
jeading the people. It is not possible.
Therefore, these things are irrelevant.

So faf as financial stability goes, I
know that any city converted into an
independent State will be financially
stable because it is all one-way traffic.
Things come and they do not go out.
But I do not think that every city on
that basis should be made into a se-
parate State. I would respectfully
submit to the House that while any
small State may be defined any-
where as a Part C State or a Part
A State, it is not right to pick up ur-
ban areas and make separate States
out of them. It is easy no doubt on
oné side, but it will become a heavy
‘burden on the other side. Let us take
the position of Delhi. The arguments
of some hon. Members proceeded ‘on
the basis that New Delhi was the capi-
tal of India. It is a wrong way of
looking at it. In New Delhi those who
organised it built some big_ buildings
:and called it New Delhi. New Delhi
is only the place which contains the
-quarters where the officers and their
servants live. When Delhi was con-
ceived as the capital, it was Delhi as
.a whole. Delhi is the capital of India
in every sense of the term, not New

Delhi. I am. not only saying it as a.

point Tor argument. It is a real fact.
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Anbody who comes here from any-
where in the world looks upon
Delhi as the capital'and ot New Delhi
any more than you can say that Gov-
ernment House is the capital and not
New Delhi. It would not be right to
look at things from that point of view.
That angle is wrong. The whole of
Delhi is our capital and we will have
to look after it. -

Now, much was said about Oftawa,
Ontario and so on. It is confusing
enough to take into account all the
facts we have to take into account, but
if we bring in parallels from all parts
of the world—from Australia .at one
end and Ontario at the other end—
things will get utterly confused. The
difference is thts. In certain parts of
the world. the capitals had grown be-
fore the Constitutions were taken up.
For instance, in London it was not as
if the laws of London and the laws
of Britain were made and then London
was created as the new capital. There
the things had grown and the conflicts
had grown and they had to accommo-
date and produce an arrangement by
which the Federation and the authori-
ties of the State could carry on in the
capital smoothly. Now, in regard to
Ottawa. there was a State Government
there and then came a Federal Gov-
ernment and the Federal Government
made Ottawa the capital. Then they
examined the position of the Federal
laws and of the powers of the local
Government. Then they have adjust-
ed. I have a letter in my hand which
I do not wish to read in full. It is a
letter explaining the Rosition of
Ottawa, but just two sentences from
it would explain what 1. am referring
to: .

“In conformity with the terms
of its incorporation as these have
been amended from time to time,
the City of Ottawa is governed by
a City Council...... ”

Quite true, but that is a Municipal
Council—

“an consisting of a Board of
Control plus 22 Aldermen. ...The
Board of Control is composed of a
Mayor and four Aldermen elect-
ed for two years by. a majority of
the householders and wives resid-
ing in the city. In relation to its
municipal life, therefore, the city
of Ottawa is completely indepen-
dent of federal control”.

The letter proceeds:

“...In 1899, however, the Parlia-
ment of Canada recognised the
necessity of federal assistance in
the beautification and improvement



16855 Government of

of Ottawa as Canada’s capital and
created the Ottawa Improvement
Commission to construct and main-
tain roads and highways”.

Surely. if enquiries are made. hon.
Members would find that the Ottawa
Improvement Commission was not
handed over to the Local Municipal
Council but was run by the Federal
Government of Canada.

“This Commission became the
Federal District Commission by
federal enactment in 1923. This
statute has of course also been
amended from time to time”.

I have read enough to show that
where a Federal Government has to
deal with things that already are in
existence they have to deal with them
gradually, tactfully and in" a states-
manlike manner and they make com-
promises. Here, in August. 1951 we
propose to create a new State and its
Legislature. Must we create them
with all the conflicts which have ari-
sen in other countries beforehand, or
must we avoid these conflicts and pro-
«ceed from A to Z in proper order? Let
us begin therefore without conflicts.
(Interruption). The conflict is this. I
:am naturally proceeding to it stralght-
away thanks to the suggestion given
by way of interruption.

The Improvement Trust was refer-
red to. The Improvement Trust is a
Trust not only for Old Delhi. It is an
Improvement Trust for the whole capi-
‘tal, that is to say, Delhi. New Delhi,
and its surroundings. The area of
Government land in their possession
—I am speaking only of Government
l1and and not of other lands—comes to
19,840 acres. The value of thege lands
may be taken at not much. below a
lakh per acre. Hon. Member Shri
Deshbandhu Gupta has bought and
sold lands and he can tell me straight-
way what their value is.” I am quite
sure that the entire property that is
to be disposed of by the Improvement
Trust. even if we take only Govern-
ment land into .account. is something
enormous and it is impossible to hand
# over to what practically amounts to
a municipal authority. Whatever be
the name you give, the number of peo-
ple and their status., the New Delhi
Government will not be different from
‘a municipal administrative body. Are
we to hand over the Improvement
“Prust which has been doing this work
‘with great difficulty to them?

I do not wanf to go into details. The
power house, the drainage, the whole
Jot of them are common bodies. The
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-question was pointedly asked: What
we want is the administration—is the
administration going to be handed
over to us? Just the question that
1 want to answer—namely, it is not
safe to hand over the administrative
control and discipline of these people
who are working in these bodies to the
newly created Government, but should
be retained. The draft has been shap-
ed in order to protect this.

It is true that under the Constitution
provision is made for_reconciling par-
liamentary laws and State laws which
may differ from one ‘another. But the
same provision—article 254(2) which
was referred to—in substance says
that where any law of a State which
has received assent is contrary in any
matter to a previous parliamentary
law, the later law will prevail. It was
pointed out by the hon. Shri Gupta
that that referred only to A and B
States and would not refer to Delhi.
He is not right there, betause there is
no provision in the Constitution with
regard to contradiction in laws arising
out of this new Bill. When the Cons-
titution was passed C States had no
Legislatures which could pass such
laws. Now we are going to have a
number of them and the difficulty of
the clause will have to be overcome
by the President declaring that they
will be disposed of in the same man-
ner as referred to in clause (2) of
Article 254. Government therefore
believes that it should be made clear,
without merely leaving it to law offi-
cers to give their opinions in the mat-
ter and appealing to the President un-
der the removal of difficulties clause.
It is therefore provided that these
matters over which existing laws have
already been passed will continue to

be outside the ambit of the local Legis-
lature.

Clause 27 of the Bill also specifically
provides for it. Therefore, I submit
that the House should not venture to
take any step by which these large
Trusts which have been working for the
last ten or fifteen years will be handed
over suddenly to. an inchoate Govern-
ment which has yet to come into be-
ing under the present Bill. This is
not the final say in any matter. The
same answer that I gave with refer-
ence to the points regarding merger, 1
give regarding also the amount of
authority and the distribution of res-
ponsibility There is time for improve-
ment. Let us not imagine that we
make laws for a hundred years. We
are making laws for the time Bei
Especially when we have introduced a
compromise arrangement by which
powers are distributed, checks are put
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in, conflict will show and experience
‘will show where changes have to be
made. But of one tFing I am certain,
that we cannot take risks with refer-
ence to law and order in Delhi, In the
capital. Amendments have been pro-
posed by which, according to the langu-
age used in the debate, a kind of ver-
tical section is proposed instead of a
horizontal one; that is to say, the new
Government will have power right up
to the bottom and from the bottom up
to the top but there can be checks at
every layer. That is a deliberate pro-
vision for conflict all round and can-
not be accepted. Look at it in con-
crete terms. I hesitate before saying
‘that the discipline of the police of the
capital of India, with all the difficul-
ties that have specially come into be-
ing at this place,—this is not a com-
fortable capital, we are a capital at the
frontiers, so to say, we are a capital
where the whole body and momentum
of displacement of populations has its
impingement—in that capital to say
that law and order should be experi-
mented with, I think, is too dangerous
a proposal. We cannot agree to it, and
the proviso as moved by my hon.
colleague must be agreed to uncondi-
tionally. |

With regard to other things there is
argument possible, but I have already
said that there is no unreasonable res-
triction. No doubt the list, as in all
statutory provisions, especially in
modern drafting, is. very long—(a),
(b), (¢), (d), (e), etc. In the British
statutes they used to write it in a sim-
ple paragraph, but when it is put
down as (a) to (z) things look more
prodigious than they are. But what
are the reservations that are“proposed
here? Law and order, as I said; Gov-
ernment land, as was admitted; and
these corporations that are already
working. That exhausts the reserva-
tions proposed in the amendment to
clause 26. The two consequential
clauses that the offences relating to
these subjects should go with the reser-
vation is a corollary which cannot be
avoided. That being so, I submit that
the arguments advanced for a new ex-
periment on behalf of Delhi should not
be accepted.

Much reference was made to the
Father of the Nation and his views
with regard to self-Government. It is
important though it may look general.
The Father of the Nation had a habit
‘of speech which I could understand
and have a certain amount of right to
explain. He insisted on self-Govern-
ment in the abstract—when he was
insisting on any other form of
self-government. Te wanted everyone
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to practise self-Government to restrain.
himself. Everyone should take  res-
ponsibility. That.is the self-govern--
ment which he referred to and insist-
ed upon. But we seem to have gone
far beyond that ideal and what we
want is not self-Government but ac-
quisition—of as much land as possi-
ble, of as much authority as possible,
of as much control as possible and so:

on!

Shri Deshbandhu Gupta: I think that
was of general application for the
whole country.

Shri Rajagopalachari: On the con-
trary for tae individual—for the smal-
ler as distinguished from the larger—
“that there should be self-Government:
there should be self-restraint and self-
Government.

&t wTRT © SEX AHAATHIA |
[Shri Kamath: Udharedatmnatma-

“ pnam.]

Shri Rajagopalachari: Yes. He has
had long talks with my colleague the
Health Minister over those problems.
He has often told her, “I want Delhi
to be an ideal capital: you take over
charge of Delai in the form of direct
administration: do it as well as you
can and set a model for the rest of
the country”. Can that be dcne
under the amendment proposed?

1 pM.

Shri Sidhva: Is it so today?

Shri Rajagopalachari: It cannot be
done under that amendment. It can
only be done to a large extent—even
this may be objectionable from that
point of view—better under the Bill as
proposed by the Government than as
is proposed under the amendment. A
vertical section would be mereiy con-
flict. Direct irresponsibility, if I may
say so, I can understand, that is to
say of attaching certain departments
to them, so that we may review the
administration of these departments
properly. Incidentally I wish to say
this. It was argued very vehemently
“we have provided every check in the
amendment. Why do you object?”
True, but can checks govern a coun-
try; every check means a conflict and
every time a proposition is positively
made in the Legislative Assembly and -
shaped into a policy. a check means an
invitation to a public meeting, an in-
vitation to an argument. sides
taken, appeals being made and a lot of
misunderstanding. Whereas if they
meet together, consu!t together and
dispese of things togeliier, we will not
have conflicts and checks. Views are
much better understoo:t when proper~
publicly put forward as an opposition -
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40 an amendment or a legislation al-
ready passed. These checks should
operate in the Cabinet, not only in the
departments mentioned but even in the
.departments not reserved. There
Yhould be complete exchange of opi-
nions but the reservation is to provide
against danger. The intention of the
Bill is this that in all matters there
should be free consultation, exchange
of views and as far as possible a com-
mon agreed policy. It is only against
dangers that checks are provided ex-
plicitly but in other matters we envis-
age acomplete harmonious self govern-
ing family working togefher but if we
provide checks in a family, we go with
a divorce document even before we
marry. It is not right. I suggest that
we should work together in unity and
mutual confidence and not imagine that
there will be conflicts and provide
for them. It is only against danger
that we have to provide.

Shri Deshbandhu very rightly refer-
red to the culture of Delhi. In that
he gave away a point to me. I shall
-explain how. The culture of Delhi is
the culture of a capital city. There
is nothing else in Delhi specially to be
mentioned. All that is good and re-
markable in Delhi is that it is asso-
ciated with the ruler that ruled from
Delhi. We want to retain that culture.
We want every citizen in Delhi to feel
that he is of the family of rulers. The
culture of the city will break down
if you put this under a local Legisla-
ture. I say that Delhi can claim more
Members in Parliament, if they like but
they should not be divorced from a
Parliament of the capital city. The
citizens of a capital city are entitled to
‘thein special culture and they should
claim that culture with pride and that
<an only be_fulfilled if Delhi is retain-
-ed as a Centrally Administered area
and not become a C State. It is no
use mixing up C States with Delhi.
‘The C States are quite a different thing
from the rural, urban and other small
areas. But Delhi is a pure and sim-
ple metropolitan area. The area from
‘which grains and vegetablles come to
Delhi, be it grass or be it vegetables for
‘human beings or fodder for animals
that capftal area should not be equat-
ed with a C State like Coorg or any
other State like Manipur and Tripura.
Delhi is totally different. The Bill, un-
fortunately, goes by the Schedule of
the Constitution. I would have much
preferred to bring a separate Bill for
Delhi and a separate Part C States Bill
rather than mix up these questions
and give room for wrong arguments
in the course of the debate. Part C
States have notMing to do with Delhi:
Delhi has nothing to do with Part C
States except that they mutually
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strengthen one another in attacks
against the Qovernment. There is
nothing else that is common between
Part C States and Delhi. Delhi is
totally different; it should be under-
stood and disposed of in a different
way.

Much point was made of the fact that
certain statements were made in the
course of the progress of this legisla-
tion and that we should not disappoint
the people. I quite agree. But, while
we should refrain from disappointing
the people, we should not do anything
wrong. 1 am probably repeating what
I have said before many times on
many occasions. Consistency is not
the main and sole virtue of public life.
Consistency is good so that you may
get votes without any difficulty. But,
we must govern rightly and decide
rightly at each point of time. It is
true that we have made statements
because we were thinking in that
direction. Loud thinking should not
be translated into commitments. Loud
thinking either alone or in company or
in large meetings or in small meetings,
gatherings of Part C States Members,
amendment-Members and so on, where
others had no chance to come and

Shri Kamath: Thought is a conti-
nual process.

Shri Rajagopalachari: It was a conti-
nual process of loud thinking and this
Bill has had a very long continual pro-
cess as compared with other Bills and
this Bill, I think, should receive the
gold medal in that direction. It has
been thought ouf for a long time be-
cause the matter is important and\ also
because Delhi was got into it. If
Delhi had nof been brought into it, if
it were a pure and simple Part C
States Bill, it would not have had this
long walting. Since Delhi was brought
into it, it has had a long waiting and
has given rise to difficulties. If you
marry a girl from a rich house, there
are difficulties also to be taken along
with the pleasure of it. It is in that way
that the Bill has been delayed. But,
all loud thinking should not be classi-
filed as commitments. I think it must
be assumed and it is not proper for
hon. Members to proceed on any other
basis than this that the Cabinet as a
whole, the Government as a whole has
put forward this Bill. I did not wish
to interrupt when statements were
made in a roundabout way suggesting
that all Members of the Cabinet are_
not of the same mind in this matter.
Yes. Otherwise, why 'do you want a
Cabinet? A cabinet consists of people
having different oplnions who have
come together. They do not wrangle
for nothing. They come to common
conclusion at the end and those con-
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ciusions are put before Parliament.
For Parliament Members to drive
a wedge between A, B or C by
insidious flattery or insidious attacks
is not right. Let us take it for
granted properly that this Bill is pro-
_posed by the Government. All loud
thinking previous to it must be taken
to have been cancelled when the
draftsman has given shape to the Bill
and placed it before the House.

The question of morality should not
be brought into this. There is no
question of morality or immorality. Is
it immoral to change one’s mind? Is it
immoral to accept the right conclusion
if your brother says that, though you
had held a different opinion? Absolu-
tely not. There is no question of
morality. What the hon. Members
were thinking of was the disappoint-
ment which the electors may feel in
the matter. I quite agree. But, there
are some people who run elections for
the sake of Government. There are
others who run Governments and go
to election for the sake of good Govern-
ment. We must now produce a Bill
which is good for the governance of
Delhi and the Part C States of India.
As to how the electors will react to it,
let us leave it to the electors. Let
them dismiss this Government; let
them reject those who stood for this
Bill and elect those who stand for com-
plete local autonomy and independence
including law and order, and control
of foodstuffs and supplies. Let them
elect them and let the people have an
experience of Government by such peo-
ple. I have no doubt that we will
come back if we are alive after a few
years of that kind of Government.
There is no difficulty about it. We
should not confuse the issue with what
the electorate is going to think. It is
wrong for Parliament to refer, and I
do not think in any other Parliament
people would refer, to the reactions of
the voters or electors. They would re-
fer to the right and the wrong in con-
nection with a particular issue.

Shri Deshbandbu Gupta: The ques-
tion of electors comes in when we con-
sider the reaction of this on the pub-
lic.

. Shri Rajagopalachari: Of course, the

public reaction. If it were possible, I
would adopt a way of finding the pub-
lic remction. But it is not possible.
But T may just state it. If the mem-
bers of the present Government go
round with my hon. friend Shri Desh-
bandhu Gupta, house after house, shop
after shop and ask the people
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whether they would prefer to be
governed by the Central Govern-
ment or by a newly elected
Delhi State Government, I have- no
doubt in my mind about their answer.

Shri Deshbandhu Gupta: I have no
doubt too.

Shri Rajagopalachari: So let us
await the public opinion, Let us not
assume things and base our arguments
on them. I only expressed this be-
cause I was asked to consider that
point of view from the other side. That
is why I referred to it. =~ We must do.
what we think is right and just and
then allow ourselves to be judged by
the voters, if necessary.

The safeguards have been pronounc-
ed sufficient. They are not enough.
We want positive authority. The Cons--
titution rightly lays it down that ad-
ministrative discipline goes with legis-
lative authority and the discipline over
these Trust Boards must be kept with
the Central Government. I have no
doubt in my mind that the discipline
of every constable, of the police offi-
cers from the I.G. of Police down to
the constable, must be kept with the
Central Government, so long as we
choose to live and operate in Delhi. If
Parliament does not agree and if this
administration is to be handed over to
a local Government, despite all the
attractions of Delhi, I have no doubt
in my mind at all that after some time
the Central Government of India will
have to migrate to some other place
and not remain under this adminjs-
tration.

Shri Kamath: Nagpur is there.

The Minister of Weorks, Production
and Supply (Shri Gadgil): I make the
offer of Poona without any claim for
representation.

refer-
ence was made fo the provisions of the
Bill and it was remarked that they
were not a satisfactory. Well, they
are not satisfactory. No one claims
that they arg; but they are good
enough to begin with. It was stated
by Shri Deshbandhu Gupta that Mem-
bers would not be satisfied with these
provisions. I rather fear that the
Government has gone beyond what
the majority of the Members would
like to do in respect of Delhi. But we
have done it with a certain belief and
faith in doctrines and in general prin-
ciples, and also in the belief that
these “provisions would be accept-
ed. properly and in the right spirit
of the restrictions. It will be possible
for this Bill to be expanded later on
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if it is found that the Delhi adminis-
tration is better than the Central Ad-
ministration, Government will not re-
frain from making changes at that
time.

Sir, I shall not detain the House
longer and I have done. My colleague
will deal with the other matters that
have to be dealt with.

Shri Indra Vidyavachaspati
Pradesh) rose—

(Uttar
Shri Sidhva: I have an amendment

which I have already moved.

Mr. Chairman: I know that. Shri
Indra Vidyavachaspati.
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[Shri Indra Vidyavachaspati: Sir, Ido
not propose to speak much on this
Bill or the amendments. I only re-
quest you® to listen patiently. I have
risen to oppose all amendments that
have been moved by the hon. Minister
or Pandit Thakur Das or Lala Desh-
bandhu Gupta. In my opinion, the
amendments before us............... ]

Pandit Kunzra: How much longer do
we propose to go on? It is past 1-15.

Mr. Chairman: The House now stands
adjourned to 8-30 A.M. to-morrow.

The House then adjourned till Half
Past Eight of the Clock on Friday, the
31st August, 1951.





